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PARLIAMENT OF INDIA
Tuesday, Sth June, 1951

The House met at Half-past Eight of
the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS 1D QUESTIONS

DeLHI CLoTH MiLLs Vanaspeti MANU-
FACTURING PRODUCTS

*4857. Shri Kamath: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether Inspectors of the ctfice
of the Vegetable Oil Product Control-
ler recently visited the Delhi Cloth
Mills Vanaspati Manufacturing Works;

(b) whether they examined samples
of Vanaspati manufactured there;

(¢) whether it is a fact that those
samples did not conform to the pres-
cribed specifications; and

(d) if so, what action has been
taken against the manufacturers?

The Deputy Minister of Foed and
(Axl'l%ulture (Shri Thirumala Rao):
a) Yes.

(b) Yes.
(¢) Yes.

(d) M/s. Delhi Cloth Mills Vanas-
pati Manufacturing Works were asked
to show cause why they should not
be prosecuted for infringement of the
provisions of Vegetable Oil Products
Control Otrder, 1947. The explanation
of the factory has since been received
and is under examination.

. Shri Kamath: Is the hon. Minister
in a position o disclnse the contents of
the explanation offered by them?

Shri Thirumala Rao: They said that
usually - they are conforming to the
standards prescribed by the Govern-
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ment, and that there is a slight dis-
crepancy, and they wanted a re-
examination of the samples along with
their chemists.

Shri Kamath: Of which samples?

Shrl Thirumala Rao: OQur officers
have gone there to examine whether
the product is to the required
standard. They have taken three
samples and sealed them. There are
two more under seal. The Delhi
Cloth Mills have requested that their
chemists may be associated with our
chemists to see how far the production
is up to the standard specifications.

Shri Kamath: What 1is the usual
procedure in examining the samples?
Is the chemist of the firm or manu-
facturer concerned associated with the
chemists of Government?

Shri Thirumala Rao: No, Sir;
hitherto, there was no occasion. This
manufacturing irm was known to
conform to the stiandards generally.
They have made a request and it is
under ‘consideration. Making a re-
quest is not conceding it.

Shri Kamath: When

Mr. Speaker: The matter is under
examination. Let the chemists satisfy
themselves.

Shri Kamath: One juestion for
information, Sir. when were the three
samples examined?

Shri Thirumala
1951.

......

Rao: 8th March,

Coca-Cora

*4858. Shri Kamath: Will the Mims-
ter of States be pleased to state:

(a) whether it is a fact that the
Rajpramukh of PEPSU is the Chair-
man of the Board of Directors of Coca-
Cola (India) Ltd.; and

(b) whether he has obtained the
permission of Government to become
the Chairman of the Board?
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The Minister of States, Transport
and Railways (Shri Gopalaswaini):
(a) Yes, Sir.

* (b) No permission of Government
was taken when His Highness the
Maharaja became Chairman; he was
not then a Rajpramukh, L &

Shri Kamath: Has he not ;eslgned

this, Sir, after he became Raj-
pramukh?

Shri Gopalaswami: He has the
‘matter under consideration. I be-
lieve he is taking steps.

Qhrl Kamath: Has  Government

‘under considdration or the Rajpra-
mukh?

Mr. Speakex_': Rajpramukh.
Shrl Kamath: Is it a fuct that under

the Constitution a Rajpramukh cannot

hold any other office of profit?

Mr. Speaker: Order, order; if it is
in the Constitution, it is a matter of
record. Next question.

Shri Kamath: One question for
information, Sir. When did he become
the Chairman of Coca-cola (ludia)
Limited?

‘s Shrk Gepalaswami: I cannot give
fhe date; it was certainly before he
became Rajpramukh.

Shri Sidhva: May I know whether
the Rajpramukh is considering the
‘matter at the instance of the Govern-
ment or of his own accord?

Mr. Speaker: Order, order.

‘Kaka Bhagwant Roy: Did he accept
the Chairmanship of the Board last
year, in May?

Shri Gopalaswami: Could not-be. 1
have said that he accepted it before
he became Rajpramukh.

ScHEME FOR CROP COMPETITION

“4859. Pandit Munishwar Datt Una-
dhyay: (a) Will the Minister of Food
and Agriculture be pleased to state
whether the scheme of crop competi-

tion is being experimented in any
State?
(b) Has this scheme augmented

production in any State, if so, in what
State and to what extent?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) Yes. The Crop Competitions from
this year are being organised in almost
all the States. In some of the States,
viz.. UP.. West Bengal, Travancore
and Cochin and Bombay, these com-
petitions are being held since 1949-50.
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(b) Yes. A statement chowing the
additional production reported by the
State Governments of West Bengal
and Hyderabad as a result of Crop
Competitions held in those States in
1949-50 and 1950-51 is placed on the
Table of the House. Similar informa-
tion from other State Governmentis is
not available.

STATEMENT

The additional production obtained as a
result of the implementation of crop com-
petition achemes.

(1) Weat Bongal _Iidql
10950 10808
101000 mds. 147718 mds
* Wheat Potatoes
1949.60 196051 1049-80 1950.51
504 mds. Not avail- @ 2465 mds
able. :
Paddy
(%) Hyderabad 162 tons

*No potato competition was held
during 1949-50.

Pandit Munishwar Datt Upadhyay:
May I know in what crops com-
petitions are organised in the U.P.?

Shri Thirumala Rao: Paddy, wheat.
gram, maize and potato.

Pandit Munishwar Datt Upadhyay:
May I know whether the persons to
whom prizes were awarded were
generally persons who had big farms
and big capital invested in the farms,
or they were small cultivators?

Shri Thirumala Rao: I answerad this
question on the floor of the Ilouse very
recently, that the gentlemen who were
awarded prizes recently were iddie-
sized farm holders, between 30 and
50 acres of land.

‘Pandit Munishwar Datt Upadhyay:
In respect of what State? I wanted to
know about the U.P,

Shri Thirumala Rao: I want notice.

Shri Amolakh Chand: What was the
highest produce in a particular crop
which won the prize?

Shri Thirumala Rao: I do not want
to depend on my memory. \Very
recently. I have given all these points
on the floor of the House.

Shri Rudrappa: May I know
whether the Central Government have
launched this scheme of crop com-
petition and if so to what area it is
limited?
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Shri Thirumala Rao: The Central
Government has circularised all the
States lo  organise this competition.
dStates are the instruments through
which  “"the Central Governmeut
functions.

Shri Dwivedi: I want to know why
the competition in the provinces is
not tried in the Centrally Administer-
ed areas? '

Shri Thirumala Rao: This year. we
have been trying to extend it to other
areas also. Delhi and Coorg are in-
wvluded among the Centrally
Administered Areas for purposes of
this crop competition.

Shri R. Velayudhan: May I know
whether this crop competition in
Travancore-Cochin was cunducted
directly by the Government or by
private individuals?

Shri Thirumala Rao: The States are
asked to conduct these things.

Pandit Munishwar Datt Upadhyay:
As it afpears from the statement, it
is only In respect of paddy that there
is an increased production in West
Bengal. As regards other States and
ofher Trops, may I know whether
there has been a general tendency to
increase production on account of
this competition?

Shri Thirumals Rao: I just now said
that except West Bengal and Hydera-
bad, the other States have not provid-
ed us with the information.

ScHEMES FOR PLANT PROTECTION

*4860. Shri 8. N. Das: (a) Will the
Minister of Food and Agriculture be
pleased to state what are the impor-
tant features of schemes for plant pro-*
tection? :

(b) In which of the States are
these schemes in operation?

(c) Has any scheme of plant pro-
tection been introduced in the State
of Bihar?

(d) If so, from when is it in cpera-
tion?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) The important features of schernes
for plant protection are the ensuring
of freedom of prlncigal food crops.
ulses, vegetables and fruits from
pests and diseases by spraying and
dusting pesticides. Plant Protection
Schemes also include plants to control
the damage to crops by monkeys, wild
bears, jackals and other wild animals.

(b) Plant Protection schemes are in
operation in (1) Assam, (2) West
Bengal. (3) Bihar, (4) Uttar Pradesh,
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(5) Punjab (6) Madhya Pradesh, (7)
Orissa. (8) Bombay, (9) Madras, (10)
Delhl, (11) Bhopal. (12) Ajmer-
Merwara, (13) Coorg, (14) Hyderabad,
(15) Madhya Bharat, (16) Mysore,
(1) PEPSU, and (18) Saurashtra.

(c) Yes.
() It is in operation since 1948-49.

Shri 8. N. Das: May I know to what
extent the various State Governments
have been successful in combating
public sentiment against killing
monkeys and nilghais?

Shri Thiramala Rao: I have not got
the figures here. I .want notice.

Shri 8. N. Das: 1 wanted (o know the
names of the States which instead of
killing the monkeys have exported
them to other countries.

Shri Thirumala Rao: Monkeys are
found all over India: mostly in UP.,
Bihar and the Punjab.

Shri S. N. Das; Which of the States
have exported monkeys to other
countries instead of killing them?

Shri Thirumala Rao: This question
relates to destruction of pests; how
does this arise? I want notice.

dit M. B. Bhargava: May I know
what is the estimate of the loss caus-
ed to crops by these wild animals, and
on what basis that estima‘e Is made?

Shri Thirumala Rao: I have not got
the exact estimate of the losses here.
It is mostly empirical.

Shri 8. N. Das: What !s the total
number of wild animals killed by the
various States to save the plants?

Shri Thirumala Rao: We have not
taken any cevrsug of there wild
animals.

Shri Iyyunni: May I know whether
there is any special reason for exclud-
ing Travancore-Cochin from the
operation of these schemes?

Mr. Speaker: We are going into
State-wise enquiries. It is not possi-

-ble to give all these figures.

Shri Iyyunni: Sir, I wanted to know
if there was any special reason for
excluding this State?

Shri Thirumala Rao: There is no
question of excludinz any State. We
have asked the States to start this
scheme on a fifty-fifty basis, that is to
say. half the cost to be borne by the
State and the other half by the Centre.
1f the Travancore-Cochin State Cov-
ernment is prepared to bear this cost,
they can start the scheme.
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Pandit Munishwar Datt Upadhyay:
Is it a fact that from the North
monkeys are moving now towards the
South?

Shri Thirumala Rao: No, Sir. The
North is found to be more congenial.

Shri 8. N. Das: Is Government aware
of the extent to which paddy plants
in the State of Bihar are affected by
leaf-spot and other diseases and are
:.l‘!ect,ve steps being taken to combat

em?

Shri Thirumala Rao: We have to
obtain the information from the State
Government. .

RAILWAY ScHOOL AT CHITTARANJAN

*4861. Shri A. C. Guha: Will the
Ivtmtﬂster of Railways be pleased to
state:

(a) the annual maintenance cost
and the initial capital expenditure for
the Railway School at Chittaranjan;

(b) the contribution of the Govern-
ment of India, the West Bengal Gov-
er:m?nt and of the public to that
school;

&c) the number of students therein;
an

(d) how are the representatives and
the Chairman of the School Commit-
tee selected?

The Minister of State for Transport
and Railways (Shrl Santhanam): (a)
The annual maintenance cost and the
initial capital expenditure for one
high and two primary schools at
Chittaranjan are as under:

Annual maintenance cost Rs.
during 1950-51 ... 52,524

Capital expenditure ... 59,884

(b) (1) Contribution of the Govern-
ment of West Bengal.—A grant of Rs.
for the grant-in-aid received from the
Government of West Bengal, all
expenditure on these schools is met
by the Government of India.

(ii) Contribution
ment of West Bengal—A grant of Rs.
5399 was received for the two
Primary Schools from the Government
of West Bengal in the year 1950-51.
During that year no grant for the
High School was received.

(iif) Contributions of the Fublic—Nil.

(c) 905 boys and girls in the tkree
schools,

(d) When the schools were started
in January 1930, a School Committee,
according to the Rules of Manage-
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ment of the E.I. Railway Schools, was
formed from among the staff whose
wards were seeking admission as
students. The Chairman of this Com-
mittee and two Guardians' representa-
tives were nominated by the General
Manager.

This Constitution has been approved
by the Syndicate of the Calcutta
University. A new committee, when
formed, will have elected representa-
tives of the guardians and teachers.

Shri A, C. Guha: May I know if the
high school has been affiliated to the
Calcutta University?

Shri Santhanam: Presumably yes.
The School Committee has been re-
cognised by the Syndicate of the
Calcutta University. Otherwise the
question would not have arisen.

Shri A. C. Guha: May T know the
reason why the guardians-have not
been allowed to elect their representa-
tives on the school committee?

Shri Santhanam: In this committee
they have been nominated and in the
following committees they will be
elgcted.

Maulvi Wajed Ali: What is the
number of students in the high school
and in the middle schools, separately?

Shri Santhanam: I do not have the
detailed break-up of the number.
Presumably one of them is both a high
school and a middle school.

Shri A, C. Guha: Has the composition
of the managing commitiee been
approved by the Calcutta Unjversity?

Shri Santhanam: Yes, it has been
approved by the syndicate of the
Calcutta University.

Shri 8. C. Samanta: May I know
whether the Central Pay Commission’s
Pay scales are being observed in
respect of the teachers in these
schools?

Shri Smtluna.m; Yes.

LAVATORIES AND BATH RooMs IN I AND
II Crass COMPARTMENTS

*4862. Maulvi Wajed Ali: Will the
Minister of Railways be pleased to
state:

(a) whether soaps and towels were
being placed in lavatories and bzth
rooms of I and II class compartments
in important Railways for the use of
the upper class passengers: and

(b) if so. from when that practice
has been discontinued?

«



4937‘ Oral Answers

The Minister of State for Transport
and Railways (Shri Santhanam): (a
The only trains, on which soaps an
towels were being provided, were the
Imperial Indian Mail which used to
run between Howrah and Ballard Pier
and on the Deccan-Queen and the
Race Specials which run between
Bombay and Poona.

(b) The Indian Imperial Mail ceased
running in 1941 and the practice on
the other trains gradually lapsed
during the period of the last war.

Maulvi Wajed Ali: May I know
whether Government is considering
any proposal to supply flxed towels
and liquid soaps in the important mail
trains between Delhi and Calcutta and
Delhi and Bombay?

An Hon. Member: And Madras?

Maulvi Wajed All: Yes, and also in
important mail trains going in other
directions?

Shri Santhanam: I believe passengers
of the first and second classes prefer
.to use their own towels. As for the
supply of liquid soap, I had the cost
calculated and we find that it is too
costly.

L
Maulvi Wajed Ali: I couid not hear
the reply regarding liquid soap.

Mr, Speaker: He mmys some arrange-
ment is being made.

Shri Santhanam: No Sir. We do not
propose to make any arrangements
because as I said passengers would
like to use their own towels and as
for liquid soap, it is too costly to be
provided in these trains.

Maulvi Wajed AlN: But 1 think
liquid soap...

Mr. Speaker: Order, order. Let us
not enter into any arguments.

IShri Chaliha: But in European trains
they provide liquid soap.

Mr. Speaker: Order, order.

Thakur Lal Singh: Is there any pro-
posal to change the European type of
cammodes in the lavatories to Indian
types?

Mr. Speaker: These are all argu-
ment}., We now go to the next
question.

Mr. Speaker: Babu Ramnarayan
Singh? Not present. Shri G. S. Guha?
Shri Krishnanand Ral? Shri
Ganamukhi?

An. Hon. Member: Sir. Shri
Krishnanand Rai is present.
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Mr. Speaker: Yes, but he was not
alert and did not get up when called.
He may come up at the end.

Shri Shiva Rao: May I suggest our
taking questions 4866 and question
4918 together? They deal with almost
the same subject.

An Hon. Member: That is not fair.
Question 4918 is far away. It inay
not even be reached.

Mr. Speaker: I think we shall take
them up separately. We now take up
question No. 4866.

CENTRAL BOARD OF FORESTRY

*4866. Shri Ganamukhi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether a drafting committee
has been set up by the Central Roacd
of Forestry with a view to evolving
a national forest policy;

(b) if so, the
Committee; and

(cy whether the views of the
various State Governments have been
ascertained in this regard?

The Deputy Minister of Food and
%grlculture (Shri Thirumala Rao): (a)
es.

b) 'fhe following are the members
of the Commitiee:

(1) The hon. Shri K. M. Munshi,
Migister for Food and Agri-
culture. .

(2) The hon. Shri K. B. Sahay,
Minister for Forests. Bihar.

(3) The hon. Shri M. P. Patel,
Minister for Forests, Bombay.

(4) The hon. Shri Rameshwar
Agnibhoj. Minister for Forests,
Madhya Pradesh.

(5) President, Forest Research
Institute and Colleges, Dehra-
dun.

(6) Inspector General of Forests—
Secretary.

(c) “The question was considered at
a meeting on 8th May 1951 of the

personnel of the

' Central Board of Forestry on which

the State Governments are represented
and they will again be consulted when
the draft is ready.

Shri Ganamukhi: What is the per-
centage of the forest area to the total
land area?

Shri Thirumala Rao: It is variously
estimated. According to the reported
area it is 10 per cent of the total area
and the reported and unreported areas
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taken together it is about 18 per cent
of the total land area.

Shri Ganamukhi: What is the least
forest area that is desirable?

Mr. Speaker: Least forest area?

Shri Thirumala Rao: Sir, he wants
to know the percentage of forest area
that is necessary for all-round develop-
ment. It is estimated at about 22 to
25 per cent.

Shri Kishorimohan Tripathi: May I
know whether the Planning Com-
mission has not taken up this matter
and if so, why this separate committee
has becen set up?

Shri Thirumala Rao: The Planning
Commission is connected with plans.
This committee has got to implement
the schemes and work them out.

Shri Ganamukhi: Do Government
propose to start an intensive campaign
of aflforcstation in view of the deticlt?

Shri Thirumala Rao: Yes.

Shri R. Velayudhan: May I know
whether there was no national forest
policy being pursued by Government
till now and if so what is the change
now that has led to the setting up of
this committee? : o

Shri Thirumala Rao: Planning bas
been gqing on all along. This com-
mittee now does not mean that there
was no policy before.

LB i L
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{Shri Bhatt: Will the hon. Minister
please state when was this Committee
appointed and how far it has prc-
cecded?) -

Mr. Speaker: When was the Com-
miitee appointed and how far it has
proceeded? :

Shri Thirumala Rao: It was appoint-
ed on the 8th May 1951 it will be in
existence until its purpose is arhieved.

Shri T. T. Krishnamachari: May 1
know if the hon. Minister is aware that
there is already in existence a report
on the futurc of forests and plannin
therefor by a former Inspector Genera
of Forests which was published in 1945
and if that is so. why should not the
whale matter be referred to the
Planning Commission as part of the
over-all forest plan for India?

Shri Thirumala Rao: There is no
conflict between the Planning Com-
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mission and this Committee. Of course
when this Committee goes into this
guestion, it will have the report re-
ierred to by my hon. friend before it
in making its final conclusinns.

Mr. Speaker: The point of the
question is if there is already a report
submitled as late as 1945, where is
the necessity of having this additional
Cemmittee?

Shri Thirumala Rao: All the States
are actively associated with this. All
the Ministers in the States in charge
of this subject were invited and they
are represented on this Bouard and a
scheme is being evolved for all the
States.

Shri Amolakh Chand: May I know
whether the need for more land under
forest to the tune of 383-1/3 per cent
the Vanamahotsava. the training of
rangers and foresters, and the question
of prevention of erosion of land
between Rajasthan and U.P. was also
taken up?

Shri Thirumala Rao: The whole .
question. is being viewed in a com-
prehensive measure and I am not sure
of the percentage, of 33-1/3 but the
whole question is being reviewed.

Shri Ganamukhi: May I know if
there is any arrangement for re-
affgrestation of fotst areas which are
denuded of their trees and no re-
planting has faken place?

Shri Thirumala Rao: In areas like
Uttar Pradesh and Madhya Pradesh,
this problem is assuming important
proportions and is being tackled.

RAISING OF QUATA OF RATION IN MADRAS

*4867. Shri Rathnaswamy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Madras Government have made a
representation to the Centre to ralse
the over-all ration from 9 oz. to 12
ounces and also to reduce the price
and if so, with what vesult;

(b) whethur it is a fact that a high
official of tha Food Ninistry in his
recent tour of the Madras State has
expressed his opiniou that some of
the parts of Madras State are worst
affected: and

(¢) what steps do Government pro-
pose to take to give relief to the
affected parts of the Madras State?

The Deputy Minister of Food and
Agriculture (Shri Thirnmala Rao): (a)
The Madras Government recently re-
pregented that they should oe allowed
to increase the basic over-all ration



dpel Oral Answers

from 9 ozs. to 12 ozs. per day and this
request was based on newspaper
reports about a similar intention
announced by the Bihar Food Minister
in the State Legislature. The news-
paper report was baseless as the
announcement was in regard to the
restoration of the cut in the basic
ration. of heavy manual workers in
Bihar which was authorised with effect
from the 19th February 1851 by the
Government of India, but which the
State Government was unable to give
effect to on account of the shortage
of stocks. The position has been ex-

plained to the Madras (iovernment .

both by the Government of India and
the Government of Bihar.

No recent representation has been
received from the Madras Government
asking for a reductlon in prices.
When the modifiled scheme of subsidy
was introduced with effect from 1st
January 1951, the Madras Governrnent
in common with other States had
represented against the reduction of
the subsidy paid to them by the Gov-
ernment of India but their request
could not be accepted on account of
financial stringency.

(b) The report of the officer is con-
fidential.

3

I may however say that scarcity
conditions are prevailing in certain
parts of the Madras State.

(¢) The measures already taken have
heen explained in reply to Starred
Question No. 4278 on 18th May 1851.
The Government are closely watching
the food situation in Madras and will

take all steps found necessary from
time to time.

Shri Rathnaswamy: Is it a fact that

the Madras Government asked the
Centre to despatch the allotted food-
grains as early as possible and if so,
what steps have been taken to comply
with this request? ’

Shri Thirumala Rao: The allotments
were made from month to month and
we are not keeping any arrears. We
are despatching the whole allotments
especially to Madras and. Bihar.

Shri Rathmaswamy: s it a fact that
the food prices in certain areas of
Madras are soaring and if so, what
measures have been taken for check-
Ing the soaring of prices?

Shri Thirumala Rao: It is a fact
that in certain areas where foodgrains
have been decnntrolled, prices have
gone up. Government have started
more than 2,000 fair price shops and
their number is growing up and that
is bringing down the prices.
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Shri Rathnaswamy: Is there any
justification in the belief that the 25
per cent. cut will be restored after
August and the Government would
even consider the advisability of re-
moving the food-control altogether?

Shri Thirumala Rao: It oll depends
on the circumstances then. I can't
give any advance information on whaut
might happen in August or September.

Shri Kesava Rao: May I know
whether Government is aware that
Madras is not able to give ¢ ozs. of
foodgrains?

Shrl Thirumala Rao: I don’t think
it is correct.

Shri Rathnaswamy: Is there any
truth in the news that the Prime
Minister has requested the Chiet
Ministers of the various States to take
up the food portfolio......

Mr. Speaker: Order, order.

Dr. V. Subramaniam: What is the
ration for manual labourers in
Madras?

Shri Thirumala Rao: The samething
as in other places—12 ozs.

Pandit M. B. Bhargava: Is it a fact
that, the over-all situation in the
country has improved now in the
recent fortnight and if so, has Govern-
ment any intention to restore the 25
per cent. cut in the ration?

Shrl Thirumala Rao: I cannot say—
it is a question of circumstahces. The
situation is somewhat reassuring than
before and unless there is marked
improvement with regard to the whole
thing, the question of restoration of
the cut cannot be considered.

Shri Kamath: Is it not a fact that
at the time of the present cut in the
basic ration the hope was heid out by
the Minister that the cut would be
restored in April or thereabout and if
so, s the matter at present under the
active consideration ol overn-
ment?

Shri Thirumala Rao: The matter is
always under the consideration of
Government and whenever conditions
permit, they will not postpone it a day
longer.

Tur RAnLwAYs (TraNsPorT or GoODS)
Act

*4868: Shri P. Basl Reddi: (a) Wil
the Minister of Trassport be uvleased
to lay on the Table a statement show-
ing the following particulars:
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(i) The 'Sections of Railways
and the goods or classes of goods in
respect of which Government have
issued orders under the provisions of
‘The Railways (Transport of Goods)
Act’, directing the concerned Railway
Administrations to deviate from the
principle of ‘first come first served’
and show priority; and

(ii) The reasons for the issue of
each of the said orders?

(b) Whether Government propose
to rescind any of the said orders in
the near future?

The Minister of State for Transport
and Rallways (Shri Santhanam): (a)
(i) With the lapse of the Rallways
Transport of Goods (Amendment) Act,
1949, all the orders under that Act
also lapsed on 318t March 1850.

(i) The orders were issued in public
interest to ensure speedy movemant ot

essential traffic in priority over , the.

less essential traffic.
(b) Does not arise.

Shri P. Basi Reddi: What are the
goods that are considered cssential by
the Government in the matter of move-
ment by rail?

- Shri Santhanam: We hayve got some
arrangement—not under this Act
which  has lapsed—but under the
amendment to the Railways Act. We
have issued general instructions for
the preferential movement of military
and operational traffic, sponsored food-
grains, coal, railway materials, move-
ment of raw materials and products
of the three basic national industries—
coment, iron and steel and textiles
etc.

Shri Himatsingka: Is the hon.
Minister aware that the freight offer-
ed in 1950 beginning, has not yet been
rnoved in some of the Railways?

Shri Santhanam: It all depends on
the freight. If the hon. Member
refers to timber, probably it is the
case in certain parts.

Shri Himatsingka: Is the hon.
Minister aware that timber required
by railways itself is not moved at
various places?

Shri Santhanam: That merely shows
the impartiality of the Railways.

Dr. Deshmukh: May I know if move-
ment of foodgrains has led to con-
gestion of transport so far as other
articles are cqncerned?

Shri Santhamam: To some extent,
yes.
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QUARTERS FOR GOVERNMENT EMPLOYEES
IN VINDHYA PRADESH.

*4868-A. Shri Dwivedl: Will the
Minister of States be pleased to state:

_(a) the sums of money if any,
sanctioned for construction of
quarters for the Government employees
in Vindhya Pradesh particularly for
those who had to leave their homes
i{x Bundelkhand and take up duty at
ewa;

(b) what construction work is likely
to be taken up and when is it likely
to be completed;

(c) if the answer to part (a) abov
be in the negative, what arra(n;ement:
do Government propose to make for
the employees in Vindhya Pradesh at
Rewa where the problem of accommo-
dation is very difficult; and

(d) whether Government propose to
shift some departments to Ngwgang
where a great nurhber of Government
buildings are lying out of use?

The Minister of States, Trans
Railways (Shri G.omlaawami)?n(‘:ar)t &niﬁ

(b) No new construction has been
programmed.

(c) Accommodation for employees
at Rewa has been provided in ythe
Army Lines vacatéd by the non-Indian
States Forces units.

(d) No.

Shri Dwivedi: Is it not a fact that
quite a number of quarters have been
built since 1948 in other Part ‘C’
States? If so, why has this not been
done in Vindhya Pradesh where the
accommodation problem is very acute?

Shri Gopalaswami: I have no
information as regards construction in
other Part ‘C’ States and therefore 1
am unable to make a comparison.

Shri Dwivedi: Is it not a fact that
one of the officers in Vindhya Pradesh
was given a government residence
frrespective of the fact that he had a
-private residence of his own?

Mr. Speak'el': Order, order. This
question has been raised previously.

Shri Dwivedi: I want to know
whether any steps have been taken to
cancel the allotment?

Mr. Speaker: I cannot allow questions
relating to individuals. He may put
questions on the general policy.

Shri Dwivedi: What use do Govern-
ment propose to make of the builldings
and quarters at Nowgong which are
lying unused at present?
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Shri Gopalaswami: They are not
proposed to be wused for housing
estahjlishments. as any such transfer
to Nowgong is considered administra-
tively undesirable.

Shri Dwived!: Is it a fact that it is.

proposed to transfer the high court of
the Judicial Commissioner’s court to
Nowgong?

Shri Gopalaswami: I should like to
have notice.

PRorosAL OF CONSTRUCTION OF A RaIL-
WAY CROSSING AT SCHOOL LANE,
- New DELHI

*4869. Shri Deshbandhu  Gupta:
Will the Minister of Railways be
‘pleased te state:

(a) whether it is a fact that Jduring
the heavy rains, New Delhi is practi-
cally isolated from Old Delhi for long
hours as rain water blocks the traffic
both at the Iiardinge and Minto Road
Bridges and causes great Inconve-
nience to the people;

(b) whether a proposal was receiv-
ed from the local Government or
New Delhi Municipality to provide
a railway crossing at the end of the
School Lane, with a view to connect
New Delhi with Old Delhi: if so, when
was this received and what action
was taken on the same;

(c) what is the estimated cost of
the crossing and the recurring month-
ly expenses; and

(d) when Government hope to
finalise this proposal?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
Yes, except that all-weather road
communications exist between New
Delhi and old Dclhi by other routes.

(b) The matter has heen under
correepondence between the New Delni
Municipal Committee and the Rail-
way Authorities for a long time. It
was only in December last that the
Chjef Commissioner of Delhi muved
in the matter and approached the
Ministry of Railways through the
Ministry of Health. The questlon
whether the cost of the level crcssing
together with the recurring charges
should be borne by the Railway
Authorities or by the local Admin:stra-
tion is under examination.

(¢) The provision of a level crossing
is estimated to cost Rs. 70,300. The
recurring expenses would be Re. 350
a month approximately.

(d) A decision in the matter is likely
to be taken shortly. .

128 PSD
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Shri Deshbandhu Gupta: Is it not
a fact that for more than one yesr this
question has been hanging fire as to
who should bear the cost, whether it
should be the New Delhi Municipality,
which is a subsidised body or the Rail-
way authorities? Is it not a fact that
on this ground that this important
suggestion made by the Chief Com-
missioner’s Advisory Council as well
has not been gone into and no decision
has been taken?

Shri Santhanam: The point was as
to who was legally responsible to bear
the cost. The New Delhi Municipality
claimed that the Railway should con-
struct it at their own cost. The matter
was referred to our Solicitor General,
whose opinion was that the Railway
wag not bound but that the Municipal
Committee or the Delhi Administration
should bear the cost. In the light of
the Solicitor’s opinion the majtvr is
urgler negotiation.

Shri Deshbandhu Gupta: May I know
whether it is a fact that the Railways
propose to build a high fencing all
along this line between Minto ad
and Hardinge Bridge. If so, what will
be the cost incurred on that?

Shri Santhanam: In fact as a result
of many questions in this House we
have decided to put up a fence. I am
not quite sure but I think it is on be-
half of the CP.W.D.

Shri Deshbandhu Gupta: Is it not a
fact that there are frequent accidents
on the line between the Minto Road
and Hardinge Bridge. as the public
frequently cross the line and is it
realised that if a rallway crossing is
provided the number of accidents will
go down?

Shri Santhanam: To prevent the
accidents a fencing is being put up.
As for the level crossing. it is oven to
the Municipality to provide the money
and we will put it at any time.

RArLwAY CrEaARING Orrice BuiLpinc

*4870. Shri Deshhandhu Gupta:
Will the Minister of Rallways be

pleased to state:

(a) whether it is a fact that the
building of the Railway Clearing
Office situated at the junctiop of
Queens Road and the Burn Bastion
Road was setfire to by a mob in the
year 1942

“«b) whether the site of this build
fng has been lying vacant since then

(c) whether this site belongs to
Government or to Delhi Municipal
Committee;
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(d) why has this valuable site been
allowed to remain vacant for so many
years and whether Government pro-
pose to put up a building on the same
and if so, what are Government's
plans in this respect?

The Minister of State for Transport
a‘\{nd Railways (Shri Sa.nthmy.m): (a)
es. .

(b) Yes.

(c) The site is on perpetual lease
with the EP. Railway Administration
from the Delhi Municipal Coinnittee.

(d) Several proposals for utilising
this plot of land have been under con-
sideration. Prior to partition it was
proposed to constiruct an Outpatients’
block for the Railway hospital but due
to some special conditions in the lease
agreement, the proposal had to be
dropped. A proposal is now under
consideration to construct a suitable
building for use as a Rallway Co-
operative Store and a Railway Co-
operative Credit Society.

Shri Deshbandhu Gupta: Why has it
taken Government nearly nine years
(at least four years since this Govern-
ment came into office) to take a
decision in the matter? 1s it realised
that the site has been converted into
a slum during the last three or four
years?

Shri Santhanam: The hon. Member
knows the temporary character of the
EP. Railway Administration. That
railway administration’s position had
to be stdbilised before we could make
use of this site.

Shri Deshbandhu Gupta: Is the
Government likely to take a decision
in the matter very soon?

Shri Santhanam: I have alieady
stated that a proposal is under con-
sideration to construct a building for
a railway cooperative slore and co-
operative credit society.

CONVEYANCE FOK MAILS

" *4871. Shri 8. C. Samanta: Will the
:mnltztter of Communications be pleased
0 8 e:

(a) the names and varieties of means
of conveyance used for carrying mails
both in urban and rural areas of India;

(b) the basis of appointing these
means of conveyance;

(c) what are the rates of pay per
month of the runners who carry mails
especially in rural areas; and -

(d) whether these runners are entitl-
ed to have dearness allowances and
other facilities?
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The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) and (b).
A list is placed on the Tabie uf the
House. [See Appendix  XXVIII,
annexure No. 19]. :

(¢) Departmental runners, (whole-

time employees), both in urban and

rural areas, are on a basic scale of pay
of Rs. 30-35 per month.

Extra-Departmental runners or mail
carriers, (part-time employees), receive
a monthly basic allowanee not exceed-
ing Rs. 30 per month,

(d) Departmental runners, like
other whole-time employees of Govern-
ment, are entitled to the usual dearness
allowance and such other allowances
and facilities as are admissible to
Class v Centrel Government
employees stationed in that locality.

Extra-Departmental runners are
granted a dearness allowance of Rs.
10 per month.

Shri 8. C. Samanta: May 1 know
whether tenders are called for giving
contracts to carry mail?

Shri Raj Bahadur: This cuestion
cannot be ‘answered unless the hon.
Member states what type of service or
conveyance he means.

Shri . S. C. Samanta: I mean mntor
buses and the like.

Shri Raj Bahadur: Yes, Sir. Quota-
tions are invited through sealed
tenders and the most favourable
quotations are accepted.

Shri 8. C. Samanta: What is the
basis of granting the contract? 1Is it
on the basis of the minimum bidder or
on any other basis?

Shri- Raj Bahadur: The usual basis,
namely what is_most favourable to the
Government.

. Shri P. Busi Reddi: Is it a fact that
some bus owners offer to pay money

16 Government for being allowed to
carry mails?

Shri Raj Bahadur: That is not a fact.

ot wh : waT AT A TR
ToEd f6 oF IwaT & A TEET
N A 3 oA ¥ oF N e @l
gagfear A & wwawd § v
ferm dw o wfed ® & IR A
s &

[Shri Jangde: Will the hon. Minister
please state how much mail can be
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taken by the runners who are employ-
ed for carrying mail from one Post
Office to another or how much mail is
allowed to be carried by a postman?]

ﬁww:wmz\&z
qF IMA S o7 gHAT ]

[Shri Raj Bahadur: A postman can
carry mail up to the extent of 15
seers.]

i et : & ag oA I g
fir feedt ge & W qrefeel qanr
IE § AT T A oew feq war
g 89 & oww g §, A ww
gad wgdi ¥ M Sur TR fvar
war &7

[Shri Dwivedi: May I know what
expenditure has been incurred in
making arrangements in Delhi for
carrying mail by motor-cycles and
whether similar arrangements have
been made in other cities, too?]

ot T e gER @F e A
Y gawr = €1 feeed mER &
@ 9T AT wF gAT § wWA I
& foq wadis gxew w1 gEw A
T E

{Shri Raj Bahadur: Other big cities
haye also got such arrangements. The
hon. Member will be required to give
notice of a fresh question in order to
know the expenditure incurred on the
same in Delhi.]

Shri Kishorimohan Tripathi: What
is the difference between the dearness
~ allowance given to departmental
runners and that given to extra-
departmental runners?

Shri Raj Bahadur: Departmental
employees are wholetime employees
and as such they are governed with
regard to dearness and other allowances
by the Central Pay Commission's
recommendations. As regards extra-
departmental runners they get an
allowance of Rs. 10 per month.

FoOD AGREEMENT WITH BURMA

*4872, De. Ram Subhag Simgh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that a five-
vear Tood agreement Is shortly to be
signed hetween India and Burma?
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The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): A
five-year trade agreement has been dis-
cussed between India and Burma and
is to be signed shortly. Under the pro-
posed trade agreement, Burma will
make certain quantities of rice avail-
able to India each year and India
would allow export to Burma of certain
quantities of gunnies, ground-nut, oil,
cotton varn, iron and steel, and other
commodities.

Dr. Ram Subhag Singh: What
quantity of rice will Burma make
available to India under the proposed
agreement?

Shri Thirumala Rao: Burma will
supply to India 240,000 tons in 1851, of
which 120,000 tons will be on a cash
basis and the other 120,000 tons will
ve on the basis of exchange of gunnies
and other commodities. From 1952 to
1955 Burma will supply each year
230,000 tons of rice on a government to
government basis. In addition, we
would have the advantage to buy
120,000 tons from private parties in
Burma.

Dr. Ram Subhag Singh: May 1 know,
Sir, whether India will receive any
quantity of rice as a result of negotia-
tion between the hon. Mr. Muashi
and the representatives of the Burmese
Government? '

Shri Thirumala Rao: This is the

result of that negotiation.
[ 4

Seth Govind Das: May I know, Sir,
what was the position l.efore this
agreement was made and how far the
negotiations have improved the
position: what 1 mean to sk is what
quantity India was to get from Burma
previously and how much India: will
getl ::ow on account of these negotia-
tions?

Shri Thirumala Rao: As | have said,
from 1952 to 1955 Burma wiil supply
us 230,000 tons of rice yearly. g‘th
year we have got 240,000 tous cf rice.
In addition, about 120,000 tons of rice
have already been purchased from
Burma.

Shri Satish Chaadra: Is it a fact,
Sir, that the rate at which Burma hus
agreed to supply rice to India is much
higher than the rate locally prevafl-
ing in Burma?

Shri Thirumala Rao: I wan' notice
of that question. Moreover, these rates
are not proper subjects of discussion
on the floor of the House.

Shri Chaliha: May I know what are
the average quantities of rice supplied
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by Burma in pre-partition days to
India?

Shri Thirumala Rao: I have not got
an exact idea of the pre-partition
days, but previous to the second World
War it was estimated that about 2
million tons of food-grains were coming
from Burma to India.

Kaka Bhagwant Roy: What is the
quantity of rice that we have purchas-
ed through our Embassy in 1950-51 and
what is the quantity that we have
purchased through private sources in
Burma?

Shri Thirumala Rao: I do’nt think we
have purchased any rice from private
sources, but I want notice ot that.

JUTE CULTIVATION IN ASSAM

*4873. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the total area of land (in acres)
which was under jute cultivation in the
State of Assam in the years 1949-50 and
1950-51; and

(b) whether any increase is propos-
ed to be made in the acreage of land
under jute cultivation in the State of
Assam in the current year?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
The area of land under jute cultivation
in Assam in 1949-50 and 1950-51 was
258,700 acres and 292,000 acres

re*ctlvely.

(b) Yes. An additional area of
100,000 acres is expected to be brought
under jute in Assam Aduring the
Qurrent year 1951-52.

Dr. Ram Subhag Singh: May I know
what is the increased yield of jute in
the year 1950-51 as a result of in-
crease in acreage of jute cultivation?

Shri Thirumala Rao: In 1949-30 the
yield was 259,000 tons and in 1959-51,
292,000 tons. The difference is the
increase.

Dr. Ram Subhag Singh: May I Fnow
what kind of land was brought under
&dditional acreage in 1950-31 whether
it was paddy land or fallow land?

Shri Thirumala Rao: According to
the jute.development plan of 1951-52
the reclaimed fallow and waste land
is 31,500 acres; replacement of paddy
crop land 40,000 acres: double ping
with other crops 28.000 acres. t is
the programme for this year. I have
ndt got detafls for last year, for wnich
1 want notice.
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RAJASTHAN DESERT

*4874. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to refer to a supplementary
of my starred question No. 4038 of 11th
May, 1951 and state:

(a) whether the desert area of
Rajasthan contains any water tank;

(b) if so, at what depth; and

(c) whetaer Government propose to
take any steps to utilize that by tube-
wells, etc., for irrigation purposes?

The Minister of Food and Agri-
culture ¢Shri K. M. Munshi): (a) to
(c). There are no tanks on sarface in
the desert srea of Rajasthan except
a few on - the Luni river and its
tributories. Their depth varies {rom
15 to 40 feet. They are used for irriga-
tion purposes. Subsoil water is met
in some area at a depth of 120 to 400
feet. This water cannot be used due
to great depth and salinity. At other
places, work of boring is receiving the
active consideration of both the
Governments of India and Rajasthan.
The Rajasthan Underground Water
Board is selecting sites for boring.

Dr. Ram Subhag Singh: May I know
whether the services of paniwala
maharaj were utilised by Government
to select suitable sites for sinking
wells?

Mr. Speaker: That has beea answered
before in this House.

The Deputy Minister of Fovod snd
Agriculture (Shri Thirumala Rao): |
understand that the services of pani-
wala maharaj are being utilised.
because Rajasthan has got a special
claim on him.

Shri R. C. Upadhyaya: May I know
the basis for the information that there
is sub-soil water at a depth of 120
feet in Rajasthan?

Shri Thirumala Rao: It is supplied
by the Ragasthan Governmeut on our
enquiry.

Shri R. C. Upadhyaya: Have any
experiments been carried out ny the
Rajasthan Government? .

Mr. Speaker: Order, order.

Shri Kishorimehan Tripathi: May 1
know the number of tube wells that
has been sunk in ‘the Luni river valley?

Shri Thirumala Rao: I want notice
for that.



4953 Oral Answers

Post OFrICES IN GORAKHPUR

*4875. Shri Sohan Lal: Will the

Minister of Communications be pleased
to state:

(a) the number of Post-Offices open-
ed till now in Gorakhpur Division
(U.P.) according to the programme for
having post-offices in all villages with
a population of 2000 and above;

(b) how many hands have been rec-
ruited for these post offices as Post-
Masters, Post-men, peons and mail-
peons;

(c) what is the number of Scheduled
Caste candidates in the newly recruited
hands for the said posts; and

(d) whether there are some villages
in which such post-offices are still to be
opened, if so, how many?

The Deputy Minister of Communic:l-
tions (Shrli Raj Bahaduar): (a) 237.

(b) Extra Departmental Post-
masters—23%.

Postmen—18.

Mail Peons—14.

Extra Departmental Delivery
Agents—T75.
(¢) Extra Departmental Branch.

Post-Master—1.
Postmen—2.

(d) No.

Shri Sohan Lal: May I know whether
the Scheduled Caste representaticn in
these services is adeguate; if not do
Government propose to 1remove the
difficulties of the candidates in future?

Shri Raj Bahadur: 1 may inform the
hon. Member that the Department is
too anxious to absorb as many
Scheduled Caste people in the services
as possible and those who have com-
plied with the necessary qualifica-
tions have heen ahsorbed.

Shri Sohan Lal: Does the hon.
Minister mean to say that in Uttar
Pradesh (particularly  Gorakhpur)
which is thickly populated by
Scheduled Castes, candidates are not
coming forward for these posts?

Shri Raj Bahadur: It is a fact that
people with necessary qualifications
are not avalilable.

Shri Sohan Lal: When tnere is no
necessity for. any high educational or
literary qualifications,......

Mr. Speaker: Order, order. He 1is
trying to argue. He has alreadx stated
that when, people with requisite
qualifications, whatever that may be.
are available they will be absorbed.

Dr. Deshmukh: Even if there are no
qualifications of any sort required.
That is what the hon. Member Is
driving al.

~
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PURCHASE OF FERTILISERS' (GRANT)

*4876. Shri Rathnaswamy: Will the
Minister of Food and Agrieulture be
pleased to state:

(a) what is the total grant given to
various States in the years 1949-50,
and 1950-51 for the purchase of fertili-
sers; and

(b) what is the grant given to Madras
for the same and whether Madras
Government has asked for an increas-
ed grant?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Eao): (a)
Rs. 73,23,000 during 1949-30 and Rs.
53,91,000 during 1950-51.

(b) Rs. 14,83,000 during 1943-50 and
Rs. 10,76,000 during 1950-31. A grant
of Rs. 12,93,652 has been asked for
by the State Government for 1951-32
and is under consideration.

Shri Rathnaswamy: May I know if
any periodical check-up is being made
to see that these grants are properly
utilised for the purpose for which they
have been granted?

Shri Thirumala Rao: Yes, Sir.

Shri Rathmaswamy: May I know,
Sir, whether these grants givea to the
various States have been fully utilised
and whether there is any balance Jeft?

Shri Thirumala Rao: I think they
arg fully utilised.

Shri Rathnaswamy: What is the total
tonnage of fertilisers used during these
two years by various States and what
is the tonnage used by Madras alone?

Shri Thirumala Rao: I would tike
to have notice of that question

Shrl 8. N. Das: May I know wuether
there is any supervisory statl under
the Central Government 1y see that
thesg grants are utilised in the proper
way?

Mr. Speaker: To supervise whom—
the State Governments?

Seth Govind Das: May [ know on
what basis these grants are given to
the diflerent States and what s the
geason for the fact that they are less
this year?

Shri Thirumala Rao: The require-
ments of the States with regard to
fertiliscrs are assessed and then these
graats are distributed according to
the needs of the States. The dimi-
nution in the grant this vear 1s
on account of flnancial stringency.

Shri Sidhva: Mar I know whether
these are absolutely free grant:s or
they are repayable in Instalments?
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Shrl Thirumala Rao: Grants are
grants, Sir.

Shri T. T. Krishnamachari: Are the
grants in cash or in kind?

Shri Thirumala Rao: It is mostiy in
kind in the sense that the Central
Government imports the fertilisers and
then supplies them to the States in the
shape of fertilisers and lne cost is
debited to the grant.

Shri Challha: What is the quantity
of fertilisers allotted to the eastern
zone and what is the quantity allotted
to the eastern provinces?

Shri Thirumala Rao: I want notice
of the question.

Saikh Mohiaddin: Has Governrrent
any records to show in how many
acres of land these fertilisers are used”

Shri Thirumala Rao: Every State
Government gives us figures in what
area and to what extent of acreage
these fertilisers are distrituted.

RESEARCH ON SUGAR-CANE

*4877. Shri Kesava Rao: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any research has been
carried out regarding sugar-cane in
India;

(b) the improved varieties of sugar
cane on account of this research; and

(¢) what is the difference of yield in
production of sugar between 'ordi.nary
sugar-cane and that from improved
seed?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Kao): (a)
Yes.

(b) Over 600 new improved varieties
have been bred at the Sugarcane Breed-
ing Institute, Coimbatore.

(c¢) The percentage of sugar recovery
has risen from 8:5 in indigenous canes
to 10 in the canes grown from the
improved coimbatore varieties.

Shrl Kesava Rao: May I know which
are the States receiving the improved
varieties of sugarcane seeds? -

Shri Thirumala Rao. Almost all
ithe States are using the imprcved
varieties.

Shrl Kesava Rao: May 1 know
whether there in any co-ordination
between sugarcane research apd
research in other agricultural crops?

Shri Thirumala Rao: This questimn
is with regard to sugarcane breeding
which, Sir, is separate from other agri-
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cultural items and which r:ee:l not have
any co-ordination with them.

Shri Kesava Rao: May I know which
are ~the States growing the highest
quantity of sugarcane per acre?

Shri Thirumala Rao' The Southern
States of Bombay and Madras have
shown appreciable quantities of pro-
duction per acre.

Maulvi Wajed All: May I know
where this. Sugarcane Research Insti-
tute is located and whether there are
sugar-cane research institutes in the
States also?

Shri Thirumala Rao: The questioner
is slightly confusing the matter. This
is a question on sugarcane wheress
his question is on sugar research

Maulvi Wajed Ali: About sugarcane?

Shri Thirumala Rao: For the present
Coimbatore is the main sugarcane
research centre but almost all the
States have got their farms and
institutes.

Salkh Mohiuddin: Is it a fact that
transport difficulties are resulting in a
decrease in sugarcane cultivation in
some States?

Shri Thirumala Rao: The overall
_posltion shows that it i¢ not decreas-
ing.

NAvUTICAL AND ENGINEERING COLLEGE,
BOMBAY

*4878. Shri Amolakh Chand: Will the
lvgzééster of Transport be pleased to
state:

(a) the grant or subsidy which is
being granted to the Nautical and
Engineering College at Bombay;

(b) the number of trainees in the
year 1951; and

(¢) the estimated cost of the Gyro
Compass and a Radar Set for which
orders have been placed with a firm in
the UK.?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
As the Nautical and Engineering
College is wholly maintained and con-
trolled by the Government of India,
the question of grant or subsidy does
not arise.

(b) The number of students admitted
during the period 1st January to 31st
May 1951 was 163.

(¢) The estimated cost of the Gyro
Compass, an order for which hag heen
placed in the UK, is £166). No
orders have been placed for the pur-
chase of a Radar Sel.
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Goobps TRAFFIC BETWEEN INDIA AND
PAKISTAN

*4879. Shri Amolakh Chand: Will the
Minister of Rallways be pleased to
state whether as a result of Indo-
Pakistan Trade Agreement of Febru-
ary 1951 any increase has been register-
ed in the Rail borne goods traffic
between the two countries in the
months of March and April 1951 and
it so, will the hon. Minister state:

(i) the wagons loaded and received
from and to India during these months:

(li) the principal commodities des-
pagched and received during the period;
an .

(iii) how do these figures compare
with, the flgures of March and April,
19507

The Minister of State for Transport
and! Railways (Shi¥, Santhanam):
There has been an increase in the rail
borne traffic as a result of the Indo-
Pakistan Trade Agreement of
February, 1951.

(1) to (iii). A statement is placed or:
the Table of the House giving the
required information. [See Appendix
XXVIII, annexure No. 20].

Shri Amolakh Chand: May I know
whether these perishable articles
shown against the Assam Railway are
also transported by air?

Shri Santhanam: May be. to a small
extent.

Shri Amolakh Chand: Is'there any
return showing the trade carried on
by air with Pakistan?

. Shri. Santhanam: The Railways A
not keep those accounts, Sir.

SHIPMENT OF FOODGRAINS FROM
U. S. A.

*4879-A. Pandit Munishwar Datt
Wpadhyay: (a) Will the Minister of
Food and Agriculture be pleased to
state what is the total shipment of
foodgrains fixed for July from U.SA.
to India?

(b) By what time is the entire food-
grain sgnctloned U.S.A. likely to
arrive in India?

(c)-What percentage of the entire
quantity is wheat and what percentage
forms coarse grain?

(d) When is the shipping difficulty
likely to ease if at allgluring the ship-
ment of the sanctioned foodgrains to
India?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Ruo): (a)
1,45,000 tons of foodgrains which we

5 JUNE 1951

Oral Answers 4958

have purchased are expected to be
shipped from U.S.A. during July. 1951,

With regard to (b) my hom. friend
asks by what time the entire food-
grain sanctioned by US.A. is likely
to arrive in India. No foodgrains have
so far been ‘“sanctioned” by U S.A.
The foodgrains being shipped and
expected to be shipped in July from
U.S.A. are out of purchases made there
on commercial basis. The foodgrain
so far purchased are expccted to
arrive in India before the end of
October. J

(¢) Wheat forms about 53.9 per cent.
and Milo approximately 46:1 per cent.
of the foodgrains purchased from the
U.S.A. in 1951.

(d) With the release of steamers by
U.S.A., from the Reserve Fleet, thc
shipping position has somewhat eased.

Dr. Ram Subhag Singh: May I know
at what rates wheat and mijo have
been purcjhased in US.A?

Shri Thirumala Rao: I want notice
of that question.

Dr. Deshmukh: May I know if there
has been any increase in prices during
the last three years of wheat purchas-"
ed in India?

Shri Thirumala Rao: I have not gnt
the information readily asvailable.

Maulvi Wajed Al: Arising out of
answer to part (b), is it not a fact
that there is a Bill before the U.S.
Senate for supply of foodgrains to
India on loan and when is it expected...

Mr. Speaker: Order, order. He
knows it from the papers.

Dr. Ram Subhag Singh: May I know
whether the wheat and milo purchased
in U.S. were purchased by our Supply
Mission over there or by the Com-
merce Department cr the Agricultural
Department of the US.A.?

Shri Thirumala Rao: We make these
purchases . under the international
wheat agreement. Some of it was pur-
chased when our Sccretary was there
last year, and some of it was purchas-
er by our Embassy officlals In
Washington and by other branches of
the Indian Embassy in the U.S.A.

Dr. Ram Subhag Singh: May I know
whether any rates have been fixed
according to the international agree-
ment?

Shri Thirumala Rao: Yes.

Dr. Ram Subhag Singh: What are
those rates?

Shri Thirumala Rso: I want notice.
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AGRICULTURAL EXPERTS FOR U. P.

*4880. Pandit Munishwar Datt

Upadhyay: Will the Minister of Food .

and Agriculture be pleased to state:

(a) whether it is a fact that the Food
and Agriculture Organisation of U.N.
has arranged to supply experts to U.P.
Government for . their development
schemes;

(b) when are these experts arriving
in India;

(¢) what countries they belong to;

(d) what will be their functions
during their stay in India; and

(e) what are the other requirements
of U.P. Government in connection with
their development schemes for expert
advice and planning?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) Yes.

(b) and (c). Not yet known.

(d) A statement showing the
functions of each of these experts is
laid on the Table of the House. [See
Appendix XXVIII. annexure No. 21].

(e) The State Government has ask-
ed the Ministry of Food and Agri-
culture to secure the services of two
Agriculture Extension Experts.

LANDINCG (GROUND FOR AIRCRAFT IN
ANDAMANS

*4882. Shri Sidhva: Will the Minis-
ter of Communications be pleased to
state:

(a) whether any proposal has been
pending before Government to con-
struct a landing ground for aircraft in
Andamans; :

(b) whether Government have any
proposal for rapid communications
between India and the Andaman
Island?

The Deputy Minister of Communieca-
tions (Shri Raj Bahadur): (a) The
question of constructing an aerodrome
was considered by the Civil Aviation
Department in 1948 and it was decided
that the expenditure would be too
heavy.

(b) There is no proposal at present
to augment the existing communica-
tion facilities between India and the
Andaman Island.

S8hri Sidhva: May I know the
amount of expenditure that is lkely
to be involved?

Shri Raj Bahadur: An inspector was
sent about December, 1948 to investi-
gate the whole matter. The un-
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suitability of this site along with the
expenditure likely to be involved and
the amount of traffic which could be
expected have all led to the decision not
to go ahead with the matter.

"Shri Sidhva: Apart from economic
considerations, has the question been
considered on strategic consideraticns
either by the Communications Ministry
or by the Defence Ministry?

Shri Raj Bahadur: The latter part of
the question should better be address-
ed to the Ministry of Defence, Sir.

PLANNING COMMITTEES FOR VINDHYA
PRADESH, BHOPAL AND HIMACHAL
PRADESH

*4883. Shri Dwivedi: Will the Minis-
ter of States be pleased to state:

(a) if any committee for planning

has been constituted in Vindhya
Pradesh, Bhopal, and Himachal
Pradesh;

(b) if so, who are the personnel;

(c) how many meetings of each com-
mittee have taken place so far;

(d) what are the terms of reference
of each committee;

(e) it any suggestions have so far
been made by any committee;

(f) if the answer to part (a) above
is in the negative, what steps Govern-
ment contemplate to take for the deve-
lopment of these States; and

(g) whether Government are prepar-
ed to place on the Table of the House
the various proposals that have been
made from time to time with stages of
progress if any in each case?

The Minister of States. Transport
and Railways (Shri Gopalaswami):
(a) No committees for planning appear
to have been constituted in Vindhya
Pradesh, Bhopal or Himachal Pradesh.

(b) to (e). Do not arise.

(f) and (g). The Chief Com-
missioners of Vindhya Pradesh, Bhopal
and Himachal Pradesh have drawn u
two and five-year-development plars
which are under examination by the
Planning Commission. Government
do not consider it desirable to place
these draft proposals on the Table of
the House at the present stage.

Shri Dwivedi: What is the reason
why planning committees have not
been appointed in Vindhya Pradesh
and other States whereas in Uttar
Pradesh and somg other States even in
districts there are -planning com-
mittees?

Shri Gopalaswami: I have no idea.
The whole correspondence with regard
to these plans has been conducted
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directly between the Planning Com-
mission and the Chief Commissioners.

Short Notice Questions and Answers
'ENQUIRY INTO FERTILIZER T'RANSACTION

Shri Sidhva: Will the Minister of
Food and Agrioculture be pleased to
refer to the supplementaries to Starred
Question No. 3953 answered on the

¥ 8th May, 1651 and state:

(a) What is the position of the
Fertiliser matter in which an employee
has been dismissed and the other
warned and which subject is before
the Cabinet;

(b) what is the cause of delay in
reaching the decision;

(c) whether any juricial
« is contemplated:

(d) Whether Mr. Swamy, the dis-
missed official has made a representa-
tion to the President in this respect;
and N

(e) If so, what is the outcome of it?

The Minister of Food and Agriculture
(Shri K. M. Munshi): (a) to (c¢). It has
been decided to hold an indepedent
enquiry into the whole matter. A
reply is awaited from the gentleman
selected for holding the enquiry as to

. whether he will accept the invitation.

(d) Yes.
(e) It is under consideration.

Shri Sidhva: What will be the terms
of the enquiry, may I know?

Shri K. M. Munshi: The enquiry
will be into all the matters that have
been discussed before the House. I
have not got the terms of the enquiry
here, but they will fully cover all the
points made in the House.

® Shri Sidhva: What is the name of
the person who is going to conduct the
enquiry?

Mr. Speaker: Is it one person?

Shri K. M. Munshi: Yes, Sir. Oniy
one person with Secretariat experlence
as well as a person of high
character—Mr. Kharegat. But we
have received no reply from him yet.

' Shri Sidhva: In reply to parts (d)
and (e) the hon. Minister stated that
the matter is under consideration. By
whom? By the President?

Shri K. M. Munshi: Of course by the
President. It is addressed to the Presi-
dent. But the Ministry will after
due consideration submit surh advice
as it thinks proper.

128 PSD

enquiry
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Shri Sidhva: Is it a fact that to his
representation Mr. Swamy has attach-
ed a note that if he is prosecuted he
will disclose all the matters?

Mr. Speaker: Thht will be a matt
for the Enquiry. atter

Shri Sidhva: Wil that note also go
before the Enquiry?

Mr Speaker: Whatever the gentle-
man wants.

Shri K. M. Munshi: I cannot bind
myself to what my hon. friend means.
The enquiry will be instituted and the
gentleman enquiring wid do the best
he can under the circumstances.

Shri Sidhva: The hon. Minister sald
that the terms of the enquiry are not
with him. May I know whether they
have been framed or is it that he
could not remember? What is the
position?

Shri K. M. Munshi: They aré to be
gjamed. They are not finally approv-

DEMOLITION OF A TEMPLE IN PAHARI
DHIRAJ, DELHI

Shri H. V. Kamath: Will the Minister
cf Home Affairs be pleased to state:

(a) Whether it is a fact that on the
night of Thursday the 24th May 1951,
a temple in Pahari Dhiraj, Dclhi, was
demolished under the .upervision of
the Delhi Police; :

(b) was a written demolition order
shown on request made by the local
people;

(c¢) whether it is a fact that the
District. Judge. Delhi, has held that
the land on which the temple was built
has been in possession the person
who was financing its construction;

and

(d) the reasons why the temple was
ordered to be demolished?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) An unauthorised
structure was demolished in the
evening of Thursday 24th May 1931 in
Pahari Dhiraj. It may have been
intended for a temple bhut only two
rooms had been partially constructed,
and no deity had been installed. The
demolition work was carried out by
the Municipal staff, and the Police were
present for the purpose of preventing
apprehended Interference with them.

(b) No surh request was made by
the local people. A copy of the order
was posted on the structure itsalf after
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the person responf¥ible for construction
had, earlier in the day, refused to
accept the notice when it was tender-
ed to him.

(c) Proceedings under Scction 145
of the Criminal Procedure Code were
instituted in respect of this site and
the site was attached by the Magistrate.
1t is understood .that, on a petition
ariging out of these proceedings the
case is now pefore the High Court.

(d) The construction was started
withoqt the prior approval of the
Municipal Committee as required by
the Municipal Act. As a result of this
notices were issued under Section 195
and 195A of the Municipal Act of
1811. Subsequently after the notice
was repeated a formal application for
a huilding licence was submitted for
building a temple. The application
was rejected by the Building Sub-
Committee of the Delthi Municipal Com-
mittee. This decision was sought to
be reversed by the Municipal Com-
mittee on the 17th May 1951. The
Depgty Commissioner acting under
Section 232 of the Municipal Adt, 1911
held that this was in excess of the
powers conferred by law and contrary
to the public interests. It appears
that a mosque slood on this site until
1947 when during the disturbances the
structure was demolished by rioters.
The Deputy Commissioner’s decision
was accepted by a majority of the
Municipal Committee at a meeting held
. 'on the 24th May 1951 and a notice
calling upon the person ~cncerned to
demqlish the unauthorised structure
was issued by the Municipal Com-
mittee. Acceptance of this notice was
refused by the person responsible for
the structure. A copy of the notice
was then posted on the structure,
which was demolished by the Munici-
pal staff on the expiry of the time
given.

Shri Kamath: Is it a fact that the
Deputy Commissioner of Delhi sus-
pended and nat cancelled or rescinded
the earlier resolution of the Delhi
Municipal Committee; recommending
ur approving the construction of the
temple, and that the Deputy Com-
missioner suspended the resolution as
late as the 23rd of May and the
work of demolition was undertaken the
very next day without adequate notice
{o the owner or the flnancier of the
temple? ’

Shri Rajagopalachari: As I have
ulready explained. the. person responsi-
ble for building it began construction
without having previously got the
lirence necessary for any building.
Thercafter steps were taken as 1 have
already explained. If a person does
not wait for a bullding licence but
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"builds, he does not come with clean

hands when he brings a grievance.
But as for the cancellation, the Deputy
Commissioner’s order suspending the
1esolution was passed on the 17th
May, based on section 232 of the
Punjab Municipal Act, which applies,
and it was confirmed by the hief
Commissioner under section 235. There
is no fault in the procedure at all.

Shri Kamath: Is it not a fact that,
as the Home Minister stated, the whole
question of the ownership of the land
1s before the High Court and, if so,
when the matter is sub judice why
did the Deputy Commissioner take

.action as was mentioned by the

Minister?

Shri Rajagopalachari: The questicn
of ownership is before the High
Court: the question of rights and
wrongs is before the High Court. But
the question of raising a huilding in
Delhi within municipal limits is quite
a different question and it is governed
by building licence laws.

Shri Kamath: Is it not a fact that
the owner of the site applied to the
Delhi Municipal Committee perhaps
over a year ago for permission to build
a temple and the Municipal Committee
permitted him to do so?

Shri Rajagopalachari: 1 have stated
what has happened actuaily. If the
hon. Member refers me to any prior
application I must look into the matter.
But this application was made aftter
notice was issued to the person that he
had built without authority.

Shri Kamath rose—

Mr. Speaker: I think there is no use
going further into the question.

Shri Kamath: Why not?

Mr. Speaker: Beceuse it is un-
necessarily being prolonged, and the
matters are very clear. It is tanta-
mount to a representation in Parlia-
ment on behalf of dissatisfled owner.

Shri Kamath: Nn.

Mr. Speaker: It may 1ot appear to
him so.

Shri Kamath: But the matter is not
sn clear to me.

Mr. Speaker: It may not be. There
are many matters which may not be
clear to particular hon. Membkers hut
very clear to the . Chair, And , un-
fortunately or fortunatcly the Fouse
has to accept the Chair’s ruling about
these matters. (Interruption  from
Shri Kamath).



4965 ‘Written Answers

3
The hén. Member is always in the
habit ¢f passing remarks as the whole
thing is going an. (Further
interruption. from Shri Kamath).

T have been every day seeing that.

Shri Kxult&th: I must protest.

Mr. Speaker: He may protest. But
<if he wants to protest he must protest
‘effectively.

Shri Kamath: I do all I can.

Mr. Speaker: If he disturbs ana
interferes again I will have to take
very stringent measures.

Shri Kamath: What are they?

Mr. Speaker: I would ask hon.
Members to preserve the decorum and
the discipline of the House.

«  Shri Kamath: I also have an idea of
decorm.........

Mr. Speaker: Order, order.

WRITTEN ANSWERS TO QUESTIONS

U. P. RaiLwaYy OFFICERS (CORRUPTION
CHARGE)

*4856. Prof. S. L. Saksena: (a) Wil
the Minister of Rallways be pleased
to stute whether the Special Police has
registered during the last one year any
cases of corruption against some high
officers of the U. P. Railway?

(b) On what dates were these cases
registered?

(c¢) Has investigation in these ceses
been completed or is it still pending?

(d) Have these officers been {rans-

ferred in accordance with the rule to

' enable the prover investigation to be
made against them?

N The Minister of State for Transport
and Railways (Shri Santhanam): The
replies, I oropose to give have been
framed on the assumption that the hon.
Member is referring to cases on the
E.P. Railway.

(a) A case of corruption alleged to
have been committed by some officers
of that Railway was registeced in 1950.

(b) First information report was
+ dated 23rd May 1950.

(c¢) Final report of investigatibn is
still awaited.

(d) No. There is no rule according
tn which an officer against whom
investigations are being made should
n~~aegarilv. be transferred to a different
ctation. Transfers are only effected
if their stay at a particular station is
hound to hamper the course
{nvestigation.
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PunNJAR GOVFERNMENT'S ORDER FOR
TRACTORS

*4863, Babn Ramnarayan Singh:
Will the Minister of Food and Agricul-
ture be pleased to state:

(a) whether it is a fact that the
Government of the Punjab have
placed an order for 300 tractors as
per P.T.I. news published in the
Tribune of May 12, 1951; and

(b) whether it is a fact that thia
purchase is being made out of the
fundg placed at the disposal of the
Government of the Punjab by the
Centre for helping the Punjab dis-
placed persons?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) Vo

(b) Does not arise.
CoMMUNISTS IN TRIPURA STATE

*4864. Shri G. S. Guha: Will the
Minister of States be pleased to state:

(a) whether a raid by ever 2000
armed communists dressed in military
style took place at a place half a mlile
away from .Khowal town in Tripura
S?a}t& on the 12th May, 1951 at mid-
night: .

(b) if so, whether Government have
received any report of the occurrence;

(c) whether lt'is ‘a fact that com-
munists are now in control of practi-
cally the whole of the Khowai Divi-
sion; .

(d) whether communists armed with
rifles. sten guns and bren guns are
in effective control of nearly half of
the area of the State arnd are realis-
ing taxes in money and in kind, &nd
are kidnapping Government servants
and Congress workers and killing
them at intervals or releasing them on
ransom; and

(e) if so, what action have Govern-
ment taken in the matter?

The Minister of States, Transport
and Rallways (8hri Govpalaswami):
(a) and (b). On the midnight of 12th
May 1951 about 300 communists and
roolies armed with a few M.L. Guns
and other deadly weapons committed
a dacoity in the house of one Sashi
Sankar of Singhichara., one mile east
of Khbwai,, and lonted about 200
maunds of %add,v and rice and other

movable properties {ncluding orna-
ments ete.
(¢) to (e). It is not carrect to sav

that comfunists are in  control of
nractically the whole of the Khowa!
Divisinn or nearly half the area cof
the State. There were. however. a
few cases of kidnapping and dacoities
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during the last month but the security
measures in the- State are being
tightened up.

4067

Foop GIFTS

*4865. Shri Krishnanand ‘Rai: Will
the Minister of Food and Agriculture
be pleased to state:

(a) what quantity of food graius
has been received so far internally
by way of gifts; 8

(b) whether the food so received is
distributed free or on partial pay-
ments to meet transit charges; and

(c) whether State Governments.
have been directed to collect food as
gifts for scarcity areas?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a)
Information is being collected from the
State Governments and will be laid
on the Table of the House when
received. ;

(b) The gift collections are to be
distributed free.

(c) Yes.
FORMATION OF Bhoomi Sena

*4881. Pandit Munishwar Datt
Upadhyay: Will the Minister of Food
and Agriculture be pleased to state:

-(a) what is the objective behind the
formation of Bhoomi Sena or land
army as suggested by the advisory
Board of the Indian Council of Agricul-
tural Research;

(b) whether this organisation of
Bhoomi Sena will be official, or non-
official, and under whose supervision
and guidancg will it work; and

(c) it the organisation has to be of
non-official character, what aid do the
Government propose to give to it and
do they propose to associate such orga-
nisation in the working out of the Gov-
ernment Schemes?

The Minister of Food and Agri-
culture (Shri K. M. Munshi). (a) To
enlist the co-operation of village
leaders, enterprizing farmers. and
other public spirited persons interest-
ed in rural development and to infuse
argongst  villagers  enthusiasm for
effecting improvements in Agriculture
and in the rural life of the country.

(b) It will be organised by each State
Government but work tihrough non-
official agencies under the supervision
and guidance of the State Board of
Extension.
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(¢) The Government of Indla will
share with the State Governments the
cost of training and equipment of the
Land Army whose main function will
kte to help the official agencies in
carrying the results of agricultural

research to the cultivators’ fields.
®
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‘GROW MORE Foop' GRANTS

*4884. Dr. M. M. Das: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the State-wise distribution of
Grow More Food grants and loans
during 1951-52;

(b) how the amounts of these grants
and loans to any particular State are
determined;

(¢) how the schemes sent by the
States are examined by the Ministry of
Fogd and Agriculture in the Centre;
an

(d) whether any officer is semt to -
the spot to examine the feasibility and
possibility of the scheme? -

e Minister of Food and Agri-
culture (Shri K. M. Munshl): (a) A
statewise distribution of Grow More
F grants and loans for 1951-53 is
still under consideration.

(b) to (d). The Schemes received
from the States are scrutinised on the
basis of the rules laid down for the
purpose with particular reference to
their economic nature. production
value and the possibility of speedy
execution. The Schemes are then dis-
cussed with the State Government
representatives and necessary revisions
are made. If any 3cheme requires
further scrutiny and examination on
the spot, the concerned officer of this
Ministry is sent to the States con-
cerned. ’

IRRIGATION SCHEMES OF WEST BENGAL
GOVERNMENT

*4884-A. Dr. M. M. Das: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total number of irrigation
schemes sent by the West Bengal Gov-
ernment to the Centre for the execu-
tion of which pecuniary help in the
shape of loans_and grants have been
asked during the last two years, 1949
and 1950 and the current year;

(b) how many of these schemes have
been sanctioned by the Centre either
for loans or for grants; and

(c) the names of the schemes and
the amounts sanctioned either in the
form of loan or grant during the last
two v-~ars and the current year?
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The ‘Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) 23
Irrigatipn Schemes in all during 1949-
50, 1950-51 and 1951-52.

(b) and (c). Three statements
7urnishing required information are
placed on the Table of the House.
1[;‘.See ]Appendix XXVIII, annexure

0. 22].

DiversioN oF Lanp FROM Foop Crors
10 COTTON

*4885. Shri Krishnanand Rai: Will
the Minister of Food and Agricnlture
be pleased to state:

(a) whether Government of Bombay
has drawn a plan to increase the cotton
output in 1951-52 by diversion of land
under food crops to cotton; and

(b) if so, whether the Government of
Bombay has consulted the Government
of India about this plan?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) and
(b). Yes. It is proposed to increase
the area under cotton in 1951-52 by
4 lakh acres.

RErORT or ENQUIRY INTO RAILWAY
ACCIDENT AT DARBHANGA

*4885-A. Shri 8. N, Das: Will the
Minister of Railways be pleased to
state:

(a) whether the enquiry report from
the Government Inspector of Rallways
regarding the railway accident at
Darbhanga on the G. T. Railway on the
11th May 1951 has been received;

(b) the number of total lives lost as
a result of the accident;

(c) the extent of damage caused to
the raillway property; )

(d) total value of the property lost
or damaged  belonging to the
passengers;

‘(ie) what the cause of accident was:
an

(f) the number of persons responsi-
ble for the accident against wham
action has been taken?

The Minister of State for Tramsport
and Raillways (Shri Santhanam): (a)
The Government Inspector’s pre-
liminary factual report has been
received. His final report is awaited.

(b) Eleven.
() Rs. 48,000 approximately.

71) This assessment would be possi-
ble only after claims in this regard
have been received and scrutinised.

(e) The provisional finding of the

Government Inspector of Railways is
that the accident was caused by feilure
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of the human element on the part of
railway staff. ‘His definite conclusions
will be incorporated in his final report.

(f) Responsibility will be fixed on
receipt of the Government Inspector’s
final " conclusions when disciplinary
?cﬁlon as may be necesgary, will be
aken. :

Foop DEPUTATIONS SENT ABROAD

*4886. Shri Sidhva: Will the Minis-
ter (t)f tFood and Agriculture be pleased
0O state:

(a) how many deputations went to
foreign countries during 1950 and up-
to-date for the tpurpose of settling rate
and quantity of food grains; and

(b) the quantity and the concession
ix; 1x;ag'es secured due to their personal
visits?

The Minister of Food and Agri-
culture (Shri K. M. Munshl): (a)
From January 1950 to May 1351 eight
Delegations were sent~abroad in con-
nection with the purchase, shipment-
and inspection of foodgrains and other
allied matters. Of these six Delega-
tions consisted of one officer only
each. The remaining two Delegations
formed part of the Delegations sent
to Burma and Pakistan for negotiating
trade agreements with these countries.

(b) The functions of tnese Dele-
gations were various and were not
confined to the purchases of grain and
negotiations of prices. Substantial
quantities of rice from Burma and
Pakistan, of wheat from Canada and
US.A. and of rice and milo from
China were made by the Delegations
concerned at favourable prices. It
will not be in the public interest to
disclose the details of the negotiations.

DEBRI-ROHOTAS LIGHT RAILWAY

*4887. Shri A. C. Guha: Will the
Minister of Rallways be pleased to
state:

(a) if the Dehri-Rohotas Light Rail-
way is yet under private control;

(b) if the Government have rdceived
complaints that the facilities of trans-
port are not equitably given to all the
industries of the area as also com-
plaints of maladministration;

(c) it any industry of the area has
practically stopped its operation for
lack of transport facilities:

(d) if all complaints regard this
Railway to the Railway Board are
gener: replied formally that f{t is
within the competence of that Railway
to deal with such complaints; and

(e) if Government have any pro-
posal of taking over this railway?
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The Minister of State for Transport
and Railways (Shri Santhanam): (a)
Yes. The Dehri-Rohtas Light Railway
is, at present, under the management
of a private concern, Mbssrs. Dalmia
Jain and Co. Ltd.

(b) A complaint was recently receiv-
ed from Messrs. Kuchwar Lime and
Stone Co., Calcutta, that the Dehri-
Rohtas Light Railway had gradually
withdrawn the supply of wagons to it
thereby prejudicing the business of
the complainants.

(¢) Government has no information.

(d) In connection with the com-
plaint referred to in reply 1o part (b)
of the question, the party was advised
that the remedy for their complaint

against the railway is provided for in

section 41 of the Indian Railways Act,
i.e., to approach the Railway Rates
Tribunal. Another party who com-
plained in January, 1950, against un-
due discrimination in the allotment of
wagons was also replied accordingly.

(e) The right of purchasing the line
vests in the District Board of Shahabad
and not in the Central Government.
The question ¢f Government taking
ovier this Railway does not, therefore,
arise.

CENTRAL RESEARCH RICE INSTITUTE

*4888, Shri Thimmappa Gowda: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the progress achieved by the
Central Rice Research Institute in
evolving the new variety of rice by
crossing some of ‘Indica’ types with
some of the ‘Japonica’ types; and

(b) whether this new type of paddy
has becn used by the agriculturists for
seedling purposes and if s~ with what
resulls?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a)
Crossing work between the two
varieties commenced at the Ceantral
Rice Research Institute last vear and
the first generation is now in the field.

(b) Selection work will begin only
in the second generation and it will
take at least five years before suitable
selections can be made available to
agriculturists.

SanpAL Woob

*4889. Shri Thimmappa Gewda: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that three
fourth of the sandal wood supply of the
world is grown in Mysore State;
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(b) In what other aréas in India,
sandal wood is grown;

(¢) the quantity of sandal wood and
its products required in India;

(d) the quantity exported and the
amount earned from it;

(e) whether there is greater demand
for sandal wood and its products than
whdat are grown now in the country;
an

(f) whether Government have any
proposals for stepping up the growth ot
sandal wood?

The Minister of Food and Agri-
culture (Shri K. M. Munshi}): (a) Yes,
a very large portion of the world’s
supply comes from Mysore.

(b) Madras, Coorg and Bombay.

(c) About 1,500 tons of sandal wood
and 1,50,000 lbs. of sandal oil per
annum. *

(d) About 800 tons of sandal wood
valued at Rs. 25 lakhs and about
1,10,000 lbs. of sandal oil valued st
Rs. 40 lakhs annually.

(e) Yes. -

(f) Yes. The Government of Mysore,
Madras and Coorg are trying to re-
generate areas with sandal wood by
natural and artificial methods.

ASSISTANCE TO CULTIVATORS

*4890. Shri Oraon: (a) Will the
Minister of Food and Agriculture, be
pleased to state what are the major
facilities which the Government of
India are generally giving to the culti-
vators?

(b) What amount of money was
spent by the Government of India
during 1949-50 in giving these facilities
to the cultivators?

The Minister of Food and Agri-
culture (Shri K. M. Munshl): (a) The
Government of India do not ‘give
directly any facililies to the culti.
vators, but they give financial
assistance to the States, who vrovide
facilities to the cultivators for incre:
ing the yield in the lands already under
cultivation or for bringing fallow or
new lands under cultivation. Some of
the major facilities provided to the
rul*ivators are*

(i) Supply of manures ani ferti- -
lisers and seeds at ¢oncessional
rates;

(ii) grant of subsidy for con-
struction and repair of minor
irrigation and land iraprove-
ment” warks;

(iii) adoption of dry formin-

methods;
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(iv) Taccavi loan recoverable in
easy instalments spread over
a number of years {or the
purchase of capital equipment
like machinery. tractors and
other ,equipments;

(v) Taccavi loan for the con-
struction of minor irrigation
works, which are of self-
financing nature; and

(vi) Supply of iron, cement, coal,
fuel oil required for agri-
cultural purposes.

(b) Attention of the hon. Member
is invited to a statement laid on the
Table of the House in reply to Starred
%%elstion No. 1477 on the 15th February

NI1GHT MOBILE Po8T OFFICE SCHEME

*4891, Shri Sidhva: Will the Minis-
ut:;t of Communications be pleased to
state:

(a) in what parts of tﬁe country
night mobile post office scheme is
operating;

(b) what are the facilities awarded
to public under the scheme;

. (¢) what are the working hours;

(d) how many persons have taken
advantage of this scheme; and

(e) whether there is any proposal to
expand this scheme?

The Deputy Minister of Communiea-
g?tl;r“ (Shri Raj Bahadur): (a) Nagpur

(b) Sale of Stamps:

Acceptance of all unregistered post-
«ards, letters and packets.

Acceptance of registered letters with
late fees.

Booking of _air mail parcels.
(c) From 17'45 hrs. to 21°'15 hrs.

(d) No record of the number of
persons who have taken advantage of
the scheme has been kept.

(e) The question of extending the
scheme is under examination.

AGRICULTURAL INSTITUTIONS

*4892. Shri Kshudiram Mahata: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the total number of Agricul-
tural Institutions under Ceptral Gov-
ernment in India at present;

(b) the number of students accom-
modated in all such Institutions for
imparting agricultural education with
special reference to post-graduate
{raining; and

(c) the expenditure per student
annually?
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e Minister of Food aund Agri-
culture (Shri K., M Mmhi) (a) Four:
Indian Agricultural Research Institute,
Central Rice Research Institute,
Central Potato Research Institute and
Central College of Agriculture.

(b) Aboyt 50 students in each class
in a 2 years' post-graduate course at
the Indian , Agricultural Research
Institute. The Central College of
Agriculture trains students for the
three years’ Honour's degree course,
of the Delhi University. It has
accommodation for 120 students in 3
classes. The other two Institutes do
not give any post-graduate training.

(c) About Rs. 2,500 per head per year
in the Central College of Agriculture.
Similar information for the Indian
Agricultural Research Institute is not
readily available.

TRAINING IN AGRICULTURE

*4893. Shri Kshudiram Mahata: Will
the Minister of Food and Agriculture
be pleased to state what arrangements
are there to impart trainln! n agri-
culture to the tillers of the Soil?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): The
primary responsibility Zor imparting
training in agriculture to the tillers of
the soil is that of the State Govern-
ments. Most State Governments have
set up agricultural schools and colleges
where preferencesand even scholar-
ships are given to candidates who are
sons of cultivators. Practical work in
farms is part of the curriculum in
agricultural schools and colleges. The
District staff consisting of agricultural
officers, Inspectors etc. carry out de-
monstrations and propaganda for
adopting improved implements, fc:
1isers and improved methods of
cultivation. So far as the Central
Government are concerned, an
Extension Service and a Land
Army are being organised by
them throughout the country under
the auspices of the Indian Council of
Agricultural Research. An Extension
Board has already been set up at the
Centre;, a similar Board of Extension
is to be set up in each State. Further
down the ladder District Extension
Boards will be set up to take charge of
the extension work in their areas. To
successfully carry on the extension
service, a land army is being formed
on a nation-wide scale. As 1 indicat-
ed in my reply to part (d) of starred
question No. 4754 on the 1st instant,
{he object of the¢ Land Army is to en-
list young men from among the
villagers as well as others Interested
in agriculture and give tkem training
through special courses In training
vamps; the programme to be executed
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through them would include compoest-
ing, growing vegetables, pests and
disepse  control  through  simple
methods, weed eradication, tank
improvement and improved practices
of agriculture.

AIR SERVICE BETWEEN GAUHATI AND
. ImpHAL

*4894, Shri G. 8. Guha: Will the
. Minister .of Communications be pleas-
ed to state:

(a) whether there is a direct air
service plying between ‘Gauhati and
Imphal,;

(b) if not, whether such a service
is contemplated in the near future;

. (c) whether a shuttle air service
between Gauhati and Shillong is pro-
posed to be started; and

* (d) it so, whether it will work for
passengers, mails, and goods alike, or
any of them? .

The Deputy Minister of Communica-
tions (S8hri Raj Bahadur): (a) No.

(b) No.
(¢) and (d). Yes.

AERODROME AT GAUHATI

*4895. Shri G. 8. Guha: Will the
Minister of Communications be pleas-
ed to state:

(a) when the aer&irome at Gauhati
(Assam) is expected to be ready for
service;

(b) whether all the necessary build-
ings have been constructed;

(c) whether equipment for night
landing has been installed or proposed
to be installed there; and

(d) would the new aerodrome at
Gauhati be one of ‘the major aero-
dromes in Assam?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) There
is already an aerodrome in use at
Gauhati. The new aerodrome under
construction will be ready for wuse
early in 1952.

(b) No, some.

(c) For the present temporary
facilities for night landing are being
provided.

(d) Yes.

ADMINISTRATION REPORTS OF Parr ‘C’
STATES

*4896. Shri Raj Kanwar: Will the
Minister of States be pleased to state
whether the Governments of Part ‘C’
Statee have published or intend to
publish their Administration Reports
or Summaries of their activities in the
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different departments for the yea:
1950-51?

The Minister of States, rt
and Railways (Shri Gopalaswami): No
separate reports are being or are
intepded to be published but I would
invite the attention of the hon. Mem-
ber to the Report on the Working of
the Ministry of Stules for 1950-51,
which included a summary of the
activities of Part ‘C’' States duving the
year.

BRAHMAPUTRA WATER TRANSPORT

BOARD

*4897. Maulvi Wajed Ali: Will the
Minister of Transport be pleased to
refer to the answer given to Starred
Question No. 4375 asked on the 22nd
May, 1951 and state whether Govern-
ment have in contemplation the setting
up of the Brahmaputra Water Trans-
port Board and Boards for other big
Navigable Rivers?

The Minister of State for Transport
and Railways (Shri Santhanamn): No.

NATIONAL HIGHWAYS IN ASSAM

*4898. Maulvi Wajed Ali: Will the
Minister of Transport be pleased to
state: .

(a) what are the National High-
ways maintained by the Government
of India within the State of Assam;

(b) the amount spent for repairs
and maintenance of these highways
(se(?arately) during the year 1950-51;
an

(c) what is the amount proposed to
?gsfpse;?t for the same during the year

The Minister of State for Transport
and Rajlways (Shri Santhanam): (a)
A statement is placed on the Table of
the House.

(b) and (c). The information is
being called for from the Government
of Assam, and will be laid on the
Table of the House when received.

STATEMENT

The National Highways in Assam.

(1) N.H. No. 31—(Assam Access
Road) from West Bengal border up to
Jogigopa.

(2) N.H. No. 37—Goalpara (South
Bank) —Gauhati—Jorhat-— Dibrugarh
(Lakhimpur)— Makum—S8aikoi Ghat
(opposite Sadiya).

(3) N.H. No. 38—Makum—Digboi—
Ledo—Lekhapani.

(4) N.H. No. :9—Rauduar—Dima-
pur—Imphal.

(5) N.H. No. 40—Jorabat—-Shillong—
Dawki
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ProbucTioN oF COMPOST

*4899. Shri Sanfivayya: Will the
Minister of Food and Agriculture be
pleased to state:

(a) how much financial assistance
was given to the State of Madras
during the year 1950-51, to increase the
production of compost; an

(b) what is the report of the Al
India Compost Develo%x;qent Committee
on the progress made in the production
of compost?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) An
expenditure of Rs. 93,720 was sanction-
ed in¢1950-51 from #he Food Bonus
Fund for the Madras Rural Compost
Scheme.

(b) The Central Manure (Compost)

\ Development Committee held two meet-
ings. (namely in July and Decem-
ber, 1948). The second rieeting re-
viewed the progress during the year
1947-48 apd the first half of 1948-49,
but it did not record any formal reso-
Jution in the matter. I place on the
Table a statement showing the annual
production of compost (both urban
and rural) during the last ‘lve years.
It will be observed therefrom that the
production increased from 8 lakh tons
to 56 lakh tons during the last
quinquennium.

STATEMENT

Production (Tons)
Year Urban Rural Total
1945-46  2,82,670 5,20,000 8,0%,670
1946-47 4.09,360' 8,29,000 12,38,360
1947-48  4,86,080 12,58,988 17,45,086
1948-49  7,21,257  97,65,944  34,87,201
1949-50 12,00,080 44,24,721 £56,33,810

PRODUCTION OF BLOOD-MEAL

*4000. Shri Sanjivayya: Will the
Ministar of Food and Agriculture be
pleased to state:

the -quantity of bloodmeal pro-
dt(:e)d in Ir?dla during the year 1950-51;
and
b hat efforts are Government
ma(ki)ngwto see that blood is not wasted
in the various slaughter houses in
India? Aeri

The Minister of Food and -
culture (Shri K. M. Munshi): (a) The
statistics are not available.

(b) In 1949 a note was circulated to
all the States indicating the utlut:y

128 PSD
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and methods of preparation of blood-
meal and suggestion that action should
be taken to ensure that no blood is
wasted in slaughter houses. Replies
have been received from the States.
Some are considering detailed schemes
in consultatibn with the local bodies.
Others have come to the conclusion
that the existing arrangements for
utilisation of bloodmeal need no
improvement. In some of the small
states there is not much scope for any
detailed scheme. .

SUGAR EXPORT

*4901. Shrl Balmiki: Will the Minis-
:ersgftl?ood and Agriculture be pleased
o} ate:

(a) the quantity of sugar actually
exported from India during recent
years; and

(b) the destinations to which the
exports took place?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) and
(b). After the reimposition of control
on sugar on 2nd September, 1949,
thgre has been no export of sugar
except to the following neighbourlng
countries which are normally dependent
on India for their supplies:

194 ~5b *

1950-51
(1.11.49 to (1.11.50 to
31.10.50) 22.5.51)
(Tons) (Tons)
(1) Nepal 2006 1514
2) Sikkim 260 129
(3) Tibat 85 Actual figures
not yet known.
(4) Bhutan 48 nil

NATIONAL HIGHWAYS

*4802. Shri Iyyunni: Will the Minis-
ter of Tramsport be pleased to state:

(a) the total mileage of roads under
the National Highways which are
under the Central Government and the
mileage running within States, state-
wise;

(b) the dates or date on which they
were taken over by the Centre;

(c) the allotment made for the
maintenance and repair of the same
for each year state-wise; and

(d) the amounts of money spent on
the -same, state-wise?

The Minister of State for Transport
Rallways (Shri Santhanam): (a).
(c), and (d). The hon. Member is
referred to the statement lefd on the
Table of the House on the 27th March
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(b) The Centre assumed liability for
the construction and maintenance of
national Highways in the Part ‘A’
States with effect from the 1st April
1947 and in the Part ‘B’ States from
1st April 1950,

RAILWAY WELFARE DEPARTMENT

*4003. Shri D. 8. Seth; Will the
Dﬁ?e ter of Rallways be pleased to
state:

(a) it it is proposed to open a Wel-
fare Department in each Railway;

(b) the purpose and scope of the
proposed Railway Welfare depart-
ment; and

(c) if recruitment of the personnel
of the Department has already begun
and if so, what are the qualifications
of the personnel?

The Minister of State for Tcansport
and Railways (Shri Santhanam): (a)
to (c). I would refer the hon. Member
to the reply given by me to a similar
question No. 4172 asked by him on 15th
May 1951.

RaTIONED RICE IN DELHI

*4904. Dr. . Deshmukh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) if he has seen the rice drawn in
the a:tlon shops in Delhi during this
month;

(b) what country this rice comes
from; :

(c) whether it is the 1st, 2nd, 3rd,
4th or 6th quality of rice obtainable
from that country;

(d) the rates at which it was pur-
chased in the country where it was

produced and what was the landing
cost in India;

(e) the quantity of this rice which
has been allotted to the State of Delhi;

(f) the reasons that led to the im-
port of this quality of rice from foreign
countries; i

(g) whether any rice produced in
the neighbouring districts of U.P. and
Punjab was sent out of these districts.
if so. where it was sent and what
quantity; and

(h) whether it is a fact that trans-
port charges were added both to the
rice which was imported into Delhi
and the rice taken out of the neigh-
bouring districts to the other places?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) Yes.

(b) Rice issued in Delhi during the
first half of May came from Burma and
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that in the 2nd half of May, came from
Thailand. The supplies in both cases
were received in 1lndia in February
51 and were against 1950 contracts.

(¢) Rice in Burma and lhailand is
not graded as 1st, 2nd, 3rd, 4th or 5th
quality. Burma and Thailand rice.
issued in Delhi was of good quality.

(d) Full Boiled Rice 12 per cent. ?
was purchased from Burma in 1950
g) 2£.40'10. The landed cost was about

42°10.

White Rice 20 per cent was purchas-
ed from Thailand in 1950 @ £39/18/9
per ton exclusive of cost of gunnies
delivered on lighters/boats at ,mills.
Ehe landed cost in India was &about

45. :

(e) Burma rice 1650 tons and Thai-
land rice 900 tons.

(f) As the quality of the said rice /
is good, the question does not arise.

(8) There were no allotments of rice
from U.P. or Punjab duringeFebhruary
1951 when Burma and Thailand rice
was allotted to Delhi.

(h) Does not arise.
RAILWAY EARNINGS

*4905. Dr. Deshmukh: Will the
Minister of Railways be pleased to
state the gross earnings for each class
on different railways for the months
of March and April 1951 and the gross
earnings for the corresponding period
of last year?

The Minister of State for Transport
and Railways (Shri Santhanam): A’
tatement is laid on the Table of the
Touse. [See Appendix XXVIII,
annexure No. 23].

RATIONED WHEAT IN DELHI

*4906. Dr. Deshmukh: Will the:
Minister of Food and Agriculture be
pleased to state:

(a) if he has ‘seen the wheat drawn
ifn the ration shops in Delhi during
May 1951;

(b) what country this wheat comes
from;

(c) whether it is the 1st, 2nd, 3rd
or 4th quality of wheat obtainable
from that country;

(d) the rate at which it was pur--
chased in that country and the land-
ing cost in India per maund;

(e) the quantity of this
allotted to Delhi State;

(f) what were the reasons that led
to allotment of this quality of wheat
to Delhi;

- (R) whether ‘any Wheat produced in
the n~ighbouring districts of UP. and

wheat
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Punjab was sent out of these districts, (b) what was the acreage of land

if so, where and what was the under hemp cultivation in the year

quantity sent; and

(h) whether it is a fact that trans-
port charges were added both to the
wheat which was imported into Delhi
and that which was taken out of Delhi
State?

The Minister of Food and Agri-

+ culture (Shri K. M. Munshi): (a) Yes.

(b) U.S.A., Australia, Argentine and
Canada.

(c) The wheat was of fair average
quality of the standard export speci-
fications of the exporting countries.

(d) The clearing and forwarding
cost of imported wheat is estimated at
Rs. 14/14/- per maund in bhulk as
agaihst' the estimated average f.0.b.
cost of Rs. 12 per maund.

. (e) Since January 1951 Delhi has
been allotted 92,300 tons of imported
wheat.

(f). As the wheat allotted to Delhi
was of fair average quality,, the ques-
tion does not arise.

(g8) Since January 1951 there have
bee% no export of wheat from Punjab
or U.P.

(kr) Does not arise.
EcoNnoMics OF JUTE GROWING

*49907. Saikh Mohiuddin: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that flve
Economic Research Sections have been
opened at different centres in the
country to investigate into the econo-
mlé:s of jute growing in the country;
an ¢

(b) it it is a fact that cgop cutting
experiments were made ih the year
1950 in some States and if so,
whether experiment was made for

I cutting of jute crop also?

The Minister of Food and Agri-
culture (Shri K. M. Munshl): (a) Yes.
Since 1945 the Economic Research
Section of the Indian Central .Jute
Committee has been investigating the
economics of jute-growing snnually at
a few selected centres in different
jute-growing States.

(b) During 1850-51 crop cutting
experiments on jute were carried out
by the Indian Statistical Institute in
West Bengal and by the Statistical
Section of the Indian Council of Agri-
cultural Research in Orissa.

Hemp CULTIVATION

*4908. Salkkh Mohiuddin: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the namesof States, where cul-
tivation of hemp is dnne;

, 1948, 1949 and 1950; and

. (c) whether India is self sufficient
in hemp?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a)
Hemp of one variety or another is
grown practically all over the
country.

(b) Figures are available only with
regard to Sann-Hemp. The area under
this crop in India during 1948-49 and
1949-50 was 709,000 acrqes and 729,100
acres respectively. The area during
1950-51 is not yet known.

(c) Self-sufficiency in respect of
hemp has to be judged with reference
to the requirements of the jute
industry, in which Sann-Hemp and
Deccan Hemp are used as substitutes
for raw jute. The total supply of jute

and jute substitutes in India falls
short of the requirements of the
industry.

Stock PoSITION OoF Foop GRAINS

*4909. Shri V. K. Reddy: Will the
Minister of Food' and Agriculture be
pleased to state:

(a) what is the stock position of
foodgrains in the country at present;

(b) whrether it is a fact that States
Governments have been given food-
grains over and above the quantity
asléed for in their previous requests;
an

(c) what are the quantities allotted
to Bihar, Madras, Bombay and West
Bengal for the months of May, June
and July?

The Minister of Food and Agri-
culture (Shri K. M. Manshi): (a) The
stocks of foodgrains with the State
Governments on and about the 20th
of May (the latest date for which
reports have been received) amounted
to 14'5 lakh tons,

(b) Madras desired that they should
be given 80,000 tons, and Bombay
10,000 tons for June. In both cases
the ailotment for June is 5,000 tons
more than the demand.

{¢) A statement - showing the
%uantities of foodgrains allotted to
ihar, Madras, Bombay and West
Bengal for the months of May and
June is placed on the Table of the
House The quota for July 1951 has
not yet bgen fixed.
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STATEMENT
Quantities of foodgrains allotted to Bshar, »
Madras, Borvbay and West Bengal for the
months of May and June, 1951.

(In '000 tons)

Btate.

May, 1051. mgfe. 1951
Bihar 112.4 1£0.0
Mudras 66.9 85.56
Bombay 95.] ' 95.0
West Bengal 26.0 45.0

Crop COMPETITION

*4910. Shri V. K. Reddy: Will the
Minister of Food and Agriculture be
pleased to state: :

(a) whether it
big prize has
the winner
scheme; and

is a fact that a
been announced for
in the crop competition

(b) if so, what is the amount of
the prize?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) and
(b). Yes. Six prizes of Rs. 5,000 one
for each of the six crops viz. Paddy,
Wheat, Jowar, Bajra, Gram and
Potatoes.

'N. S. RAILWAY ScCHOOLS

*4911. Shri Pull Ramaswamy: Will
%he tl\/[tiniaxter of Rallways be pleased
o state:

(a) whether the staff of the N.S.
Raflway Schools have been given the
Central Pay Commission scales of pay,
as implemented in other Railway
Schools; and

(b) if the answer to part (a)
above be in the negative, thre reasons
itherefor?

The Minister of State for Trapsport
and Railways (Shri Santhanam): (a)
The N.S. Railway like other Rallways
in Part ‘B’ States came under the con-
trol of the Central Government with
effect from 1Ist April 1950, and the
Government have decided to apply the
Central Pay Commission Scales of pay
to the staff of those railways from
that date. The task of the equation of
the non-gazetted osts on the N.S.
Railway to the C.P.C. scales of bay,
which  has been entrusted to the
Central Railway Service (Commission,
is nearing completion and the schcol
teachers will not be left cut when the
C.P.C. scales are made applicable to
the staff of the railway.

(b) Does not arise.
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Foop PROCUREMENT IN MADHYA
PRADESH

*4912. Shri Kamath: Will the Minis-
Eer of tl-‘ood and Agriculture be pleased
o state:

(a) the quantities of foodgrains
procured in Madhya Pradesh every
month since November 1950;

(b) how much has been despatched
to deficit areas during each of those
months, and to which areas; and

(¢) whether the prices of foodgrains
have been steadily rising in Madhya
Pradesh during the last six months?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) A
statement. showing the required
information is placed on the Table of
the House. [See Appendix XXVIII,
annexure No. 24].

(b) There were no‘ despatches of
foodgrains from Madhya Pradesh
during the period November 1350 to
April 1951 -but during this period they
were allotted 40,000 tons of food-
grains by the Government of India.
In the month of May 1851, Madhya
Pradesh Government agreed to export
20,000 tons of rice to Bihar. 'This
quantity is now moving. ’

(c) The prices of rice. wheat and
jowar have been more or less steady
sinece the beginning of January 1951.

Foop SCARCITY IN AJMER

*4913. Pandit M. B. Bhargava: Wil
the Minister of Food and Agricalture
be pleased to state:

(a) which portions of the State of
Ajmer are famine stricken;

(b) whether there are any famine
relief works in progress there; if so,
at how many places and what is the
strength of the labourers working at
these centres;

. *(c) what is the scale of wages paid
to the workers at the different centres
xmdk whether the payment is in cash
or kind;

(d) whether there are any cheap
grain shops started at these centres.
if so, at what prices the different
food grains are being sold at these
shops; "and .

(e) what has been the total expen-
diture incurred by Government in
these famine works so far and what
is the estimate of the total expendi-
ture to be incurred and whether there
ts any proposal to start new works.
it so, at what places?

The Minister of Food and Agri-
;:qnunre (Shri K.~ M. Munsnl): (s)
one.
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(b) No famine relief works are in
progress but test works have been
started at Sheopura Ghata Road,
Beawar Todgarh Road -and Taragarh.
Attendance at these centres was 1575,
1431 and 65 respectively on the 26th
May, 1951.

(c) Cash wages are being paid fo
all the Test workers ranging ifrom 15
pice to 28 pice per day. .

(d) Fair price shops have been
opened at these centres whare milo is
being supplied at unsubsidised rates
of 2 seer and 12 chhatanks per rupee.

(e) Rs. 32,800 have heen spent on
Test Works fronr the !st April, 1951
and the total estimated expenditure
up to the end of August, 1951 is Rs.
1,21,300. New test works will be start-
ed if necessary.

‘PHARKA MENACE” IN AJMER

*4914. Pandit M. B. Bhargava: Will
the Minister of Food and Agriculture
be pleased to state:

(a) what measures were adopted
during the ypars 1949-50 and 1930-51
to control and counter-act “Pharka
menace” to the Khanff Crop in the
State of Ajmer;

(b) what assistance, flnancial or
otherwise, was given by the ad-
ministration to the agriculturists - for
the purpose during the said years;

(c) what was the total expenditure

by the Governmeng and how

far the steps taken have beén effective
in this regard; and

(d) what steps are being taken ‘o
counter-act the evil during the
coming Khariff Crop and what ex-
penditure bas been provided for the
purpose?

. The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) The
following measures were taken:

(i) removal of egg pods from the
infested areas.

(ii) dusting of hoppers, and in a
few cases adults, with Benzene
Hexachloride.

(b) The agriculturists were provid-
ed with insecticides free of cost for
killing ‘Phadka’; and the cu!tivators,
who collected eggs, were paid annas
eight for each seer of egg-masses
collected. :

(c) The total expenditure incurred
during 1949-50 and 1950-51 was Rs,
1.83.000 and Rs. 4.39.500, respectively.
As a result of this expenditure increase
in the total yield during 1949-30 was
estimated at 1,38,165 maunds of cereals
and 1,10,532 cart loads of fodder,
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valued at Rs. 44,21,280. About 200
acres of cofton were also treated, and
an estimated increase of yield, vulued
at Rs. 20,000 was obtained.

During 1950-51, maize, jowar, bajra,
sesamum and cotton attacked by
Phadka were treated over a total area
of 1,19,800 acres, and loss of creps
worth Rs. 1,07,58,764 was thus avoided.

(d) The control measures will de-
pend upon the extent, range and
intensity of the grasshopper attack.
Every effort will be made to destroy
the pests.

LAND RECLAMATION

#4915, Shri Kisherimohan Tripathi:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the number of times the Inter-
national Bank has sent its experts
for inspecting land reclamation in
India as carried on by virtue of the
loan given te India;

(b) who were the experts each
time and what was the length of
their stay for purposes of inspection;

(c) what was the amount of ex-
penditure incurred in connection with
the inepections and who is to bear it;

(d) whether the experts have sub-
mitted their reports and if so, whether
Government are in possession of
their copies; and

(e) what is the general opinlon of
the report in connection th land
reclamation in India and the working
of the central tractor organisation?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) The
International Bank has on three
occasions sent experts to India to re-
view the progress of the land reclama-
tion operations.

(b) Dr. J. T. Lund, an agricultural
economist, and Mr. G. W. Burgess, re-
presenting the Loans Directorate of the
Bank, came to India in November, 1950,
and stayed for about 10 days.

Mr. J. H. Connors, Consulting
Engineer to the Bank. arrived in Indfa
in January, 1951, and stayed for about
6 weeks.

_‘Lieut. Gen. R. A. Wheeler, Fngineer-
ing Adviser, and Mr. J. H. Connors
arrived in India on the 1th May.,
1851, and left on the 30th May, 1081.

(c) The Government of India sre
not aware of the expenditure incurred
as the responsibility for the same fs
that of the International Bank. The
Government of India only provided
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office accomm‘odation and other oflice
facilities and some small * contingent
expenditure on these visits.

(d) Government of India have nct
received any copy of the report of the
first mission consisting of Dr. Lund
and Mr. Burgess. Mr. Connors’ report
has been received by the Governinent.
It is a confidential document. The
Mission that has just left, has yet to
present its report to the Bank.

(e) The main recommendations in
Mr. Connors’ report relate to employ-
ment of a sufficient number of techni-
cal experts at all levels, and securing
of suitable land in sufficiently big
blocks for the reclamation operations
of the Central Tractor Organisation.
These questions had  already been
under the consideration of Government
and all necessary action has been
initiated and in fact completed in
certain respects.

FooD AGREEMENT WITR CHINA

*4916. Shri Kishorimohan Tripathi:
(a) Will the Minister of Food and
Agriculture be pleased to state the
terms of the latest agreement with
China regarding purchase of food
grains from that country?

(b) Are Government experiencing
any shipping difficulty in the way of
ént: or;ing the said food grains from

na

The Minister of Food and Agri-
culturé (Shri K. M. Munshi): (a) I
regret that it will not be in the public
interest to disclose at this stage the
:ﬂc}:-m:; of purchase of foodgrains from
“hina.

(b) No. It has been possible for
Government to find adequate tonnage
for lifting grain from China.

FOREST LAND

*4917. Shri 8. C. Samanta: Will the
Minister of Food and Agricultare be
pleased to state:

(a) the acreage of land under forest
in the Indian Union and its percent-
age to the total land area of ‘ the
country;

(b) how much of it is merchant-
able forest; and .

(¢) how much is under the manage-
ment of the (i) Central Forest
Department; (il) State Governments;
and (ili) private bodies?

The Minister of Food and Agri-
culture (Shri K. M. Munsh{): (a) The
area of land under forest in India is
of the order of 207,770 square miles
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(about 128 million acres) which con-
stitutes 19°2 per cent. of the total land
area of the country.

(b) About 117,597 square miles (76
million acres) are accounted for by
merchantable forest.

(c) The Central Forest Department,
by which the hon. Member presumably
means the Inspector-General of
Forests and his staft, do not directly
manage any forest areas.

State Governments control an area
of 151,537 square miles (96 million
acres) of forest. The forest area under
the control of private individuals is
about 54,766 square miles (35 million
acres).

NATIONAL FOREST PoOLICY

*4918. Shri 8. C. Samanta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) in details the National FKorest
i’oéilcy followed by the Government of
ndia;

(b) how much of unclassed and
unreserved Government forests has
been improved during the last ten
years; and

(c) how many persons' have been
trained in Sylviculture since 1947
(year by year)?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) The
policy which is being followed by the
Government of India is contained in
Circular Letter No. 22-F dated the 19th
October, 1894. The salient features
of the present policy are:

(i) retention of sufficient forests
to preserve the climatic and
physical conditions of the
country,.

(ii) need for securing sufficient
forests for the general well-
being of the people,,

(iii) cultivation which comes be-
fore forestry must be
genuinely permanent and must
not reduce forest lands below
the minimum requirements of
the country,

(iv) satisfaction of the wants of
: the above four conditions
have been satisfled.

(v) revenue to be realized to the
fullest possible extent after
the above four conditions
have been satisflied. .

~ The subject ‘Forests’ is included as
item 19 in List II—State list of {he
seventh schedule of the Constitution
of India. While some of the mafnr
states are following the above policy
in its broad outlines, in some State:
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there have been departures from it.
The question of introducing a common
policy ftor the Forests of India was
recently taken up by the Central Board
of Forestry and a Drafting Com-
mittee has been formed to draw up
the future policy in the light of the
changed situation.

(b) The information has been call-
ed for from the State Governments
and will be placed on the Table of the
House when available.

(c) Year_ No. of persons.
1947 951
1948 132
1949 188
1950 165

The above figures give the total of
all officers and Rangers trained in
Dehra Dun and Coimbatore. All of
them have been absorbed in the
vgrious State services of India.

Foop PROCUREMENT IN MAD_HYA PRADESH

*4919. Shri Kannamwar: Will the
Minister of Food and Agriculture be
pleased to state whether the State of
Madhya Pradesh has reached the pro-
~urement target of the current year;
if not, what are the reasons for the
shortage in the current procurement?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): They
have already exceeded their original
target. The original target was 105,000
tons. Procurement wup to the 15th
May 1951 amounted to 122,514 tons.
They have now revised the target and
raised it to 190,000 tons.

BARASAT-BASHIRHAT LIGHT RAILWAY

*4920. Shri A. C. Guha: Will the
l\&i:dlhr of Rallways be pleased to
state:

(a) whether Government have re-

ceived any reports about the unsatis- -

factory workings of the Barasat-
Bashirhat Light Railway and the
Bengal Provincial Railway;

(b) whethrer there has been any
strike in those railways;

(c) whether some officers of the

. Rallway Board recently went to West

Bengal;

(d) whether Government have come
to any decision about the future of
those two railways; and

(e) whether there has been any pro-
posal to render any financial aid to
the present managements of these
railways? .
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The Minister of State for Transport
:;nd Railways (Shri Santhanam): (a)
es.

(b) Yes. On the Barasat-Bashirhat
Light Railway.
(c) Yes.

(d) and (e). The entire question is
under consideration of the Govern-
ment of West Bengal who are acting in
close consultation with the Govern-
ment of India and a final decision is
likely to be taken shortly.

PLANE CRASH NEAR CHIDAMBARAM

*4921. Shri Joani Ram: Wil the
Minister of Communications be pleas-
ed to state:

(a) whether an seroplane crashed
?:gf Chldlmblram on: the 6th May,

(b) if so, the details of the a-ci-
dent; and

(c) the number of casualties?

" The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Yes.
1 presume the hon. Member is referring
to the crash that took place #t Karum-
bakam that is near Chingleput.

(b) and (c). A private, two-seater
aircraft, piloted by the owner, Shri
Raja Rao, and carrying one passenger,
took off from Madras aerodrome on
6th May 1951 at 02.20 hours, It
crashed near Chingleput at approxi-
mately 2 A M. on the same day. The
aircraft was completely destroyed ond
both the occupants were killed.

ESCAPE Or PRISONERS FROM BILJAWAR
JarL :

*4922. Shrl Dwivedi: Will the Minis-
ter of States be pleased to stata:

(a) whether any number, of prison-
ers or undertrials who belong to a
gang of dacoits have in this week
broken o thre Bijawar Jail and run
away with- arms and ammunition;

(b) whether any deaths have oc-
cured as a result of clash between the
jail guard and the runaways; and

(c) whether any policeman or QGov-
ernment employee who was on duty
in the Jail is also reperted to
absconding?

The Minister of States Transport and
Railways (8hri Gopalaswami): (a) to
(c). On May 21, 1951, five undertrial
prigoners in the judictal lock-up at
Bijawar managed with the help of the
Constable on duty to escape from
custody with three rifles and one
hundred cartridges after shooting a
Constable. The Constable on duty
who aided in the escape was shot dead
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on the 23rd May by a Police pursuit
party in an encounter. One of the
escaped persons has been rearrested.
Two rifles and eighty cartridges have
been recovered.

Fond PROCUREMENT BONUS

403. Shri A. C. Guha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) if the Government of India
have any control over the expenditure
by States of the fund realised
from procurement bonuses, and if so,
the nature and extent of control; and

(b) how the bonus given to West

Bengal Government has been spent—
glving the details of the schemes and
plan so far executed and undertaken
and amount so far spent and the
balance in hand?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) Yes.
The amounts realised by the State
Governments as food bonuses cannot
be spent by them unless the expendi-
ture is sanctioned by the Government
of India on approved schemes designed
to increase either production or pro-
curement of foodgrains. According to
the Government of India’s policy, 175
per cent. of the food bonuses earned by
the State Governments is to be utilised
for financing food production schemes
and the remaining 25 per cent. for
food procurement schemes. In the
rase of food production schemes,
the balance of expenditure o0t covered
by the bonus will be shared between
the Government of India and the State
Governments on 50:50 basis out of
‘Grow More Food’ funds.

(b) Statements giving the details of
the expenditure approved out of the
food bonus earned by the West Bengal
are placed on the Table 6f the House.
2[§]ee Appendix XXVIII, annexure No.

The expenditure so far approved for
food production schemes i1s Rs. 197.06:
lakhs, and the food bonus available
for adjustment against this expendi-
ture is Rs. 136'82 lakhs. The expendi-
ture approved for food procurement
schemes is Rs. 4'43 lakhs against Rs.
4561 lakhs earmarked for the purpose,
leaving an unspent balance of Rs.
41'18 lakhs. '

Corrre CULTIVATION AND PRODUCTION

404. Shri Thimmappa Gowda: (a)
Will the Minister of Food and Acgri-
calture be pleased to state the total
acreage of land in India where Coffee
is grown?

(b) What is the total production of
Coffee in the years 1848, 1949 and
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1950 and the quantity that was export-
ed in each of these threc years?
The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) The
area under coffee in India in 1949-50,
the latest year for which flgures are
available, was 218,051 acres.

(b) The production and exports of

Coffee during 1947-48, 194843 and

1949-50 were as under:

Year. | Production®  Exports
(1bs.) (1bs.)

1947-48 34,970,807 5,014,016

194849 36,101,059 70,112

1949-50 49,201,410 6,220,368

*in torms of cured coffee.

Similar figures are not a\vailable by
calendar years.

RATIONING

405. Shri Barman: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) the total number of cities and
towns and the population involved
thereby in 1950 wunder statutory
rationing;

(b) total rural population
non-statutory rationing in 1950;

(c) the total rural population un-
der statutory rationing in 1950; and

(d) the modification of rationing
under parts (a) to (c) above in 1951
as comtemplated at present?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) On
?1st of December, 1950, 353 cities and
towns with a population of 38 million
were under statutory rationing.

(b) On the same date about 76
million people it the rural areas were
under non-statutory rationing.

(¢) The number of rural people
under statutory rationing on the same
date was about 7'4 million.

(d) The rural areas of Madras ex-
cluding the districts of Malabar and
Nilgiris, and of Rajasthan have since
been de-rationed, involving a popula-
tion of 284¢ millions. In Bihar,
Governmant have undertaken distri-
bution of foodgrains in all the aflected
districts through Fair Price Shops,
and in West Bengal modified rationing
is being extended to all high priced
areas of the State resulling in an -in-
crease in the rationed population of
‘hage two States by about 3 million.
No fvrther changes are contemplated
at present.

under
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B. N. RAILWAY ADVERTISEMENTS

406, Shri Kishorimohan Tripathi:
Will the Minister of Railways be
pleased to state the names of News-
papers and Periodicals in  Madhya
Pradesh, which are entitled to receive
advertisements and public-notices for
publication from the B.N.R. adminis-
tration?

The Minister of State for Tm.nsport
and Rallways (Shri Santhanam): The
following dailies and periodicals
.published in Madhya Pradesh are at
present on the approved list for pur-
poses of receiving advertisements- and
public notices from the B. N. Railway:

8. No. Name Place of
publication.
1 2 3 4
Daslies.
(1) Hitavada Nagpur English
(8) Nagpur Times —do— - do--
(8) Jai Hiud Jubbulpore Hindi
(4) Lokmat Nagpur Hindi
(6) Nava Bharat Nugpur Hindi
(6) Maharashtra  Nagpur Marath
(7) Taran Bharat Nagpur Marathi
’ Weeklies.|

(1) Agradoot Raipur Hindi
(3) Karmavir Khandwa Hindi
"(3) Muhakoshal Raipur Hindi

(4) Shubh Chintak
(Bi-weekly). Jubbulpore Hindi

(8) Bwarajya Khendwa  Hindi
Marathi

(6) Bhavitavya Nagpur
(7) Chavata Nagpur Marathi
(8) Hindustan Amraoti Marathi
(9) Inquilsb Nugpur Marathi
(10) Mutribhumi
(Bi-wecekly) Akoln Merathi
an S~.madhan Nagpur Marethi
(12) Burajya Nagpur Marithi
{13) Udaya .
(Bi weekly) Amraoti Marathi
(14) Al-Faruque. Kamptee Urdu
: {Nagpur) -
Other Periodicals.
(1) Al Indie Report.r .
(Monthly) Nugpur English

128 PSD
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1 2 3 ¢
(2) Rashtrabheshs - .
(Mcrthly)  Wuardhs  Hindi

(3) Udyam
(Monthly) Nagpur Hindi
(4) Udyam
(Monthly) Nugpur Murathi
(8) 8bri Guru Deo
(Monthly) Amraoti Marathi
and Hindi

IMPORT OF DATES

407. Dr. M. M. Das: Will the Minis.
ter of Food and Agriculture be pieas-
ed to state:

(a) the quantities of dates that
have been imported from Iraq into
India durin 1949-50, 1850-51 and
1951-52, to date;

(b) whether the import trade has
been carried on from Government to
Government level;

(c) how the imported dates have
been distributed ‘to different :itates
and the quantity granted to West
Bengal for the years 1850-61 and
1851-52; and

(d) whether the dates are sold to
the people as a rationed or non-
rationed article of food?

The Minister of Food and Agi-
culture (Shri K. M. Munshi): (a) The
following quantities of dates were
imported from Iraq:

1949-50—30,320 tons.

1950-51—51,605 tons.

1951-52. The information has not
been compiled as yet. Except for the

. following quantities which were pur-

chased and imported by the Govern-
ment of India the remaining quantities
were imported by the trade:-

1940-50—nfl.

1950-51—17.500 tons.

1951-32—The Government of Indie
have contracted to purchase 8,000
tons. Against this 4,300 tons have been
received uptil 26th May, 18ol.

, (b) No.

(c) The distribution to various
States was made as indicated below:

“Name of State 1950 51 196162
Toan T ns

(') Madhya Pradesh 3,000
(2) Bombay 7,000 ..
(8) Bihur 2,000 4,000
(4) Tttar Pradesh 2,000 .
(5) West Bongal 2,000 ;
(6) Ryderabad 100

17,600 4,000
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The Government of West Bengal
did not wish to have any further
quantities.

(d) The dates are sold as a mon-
rationed article of food.

«CLAIMS AGAINST RAILWAY ADMINISTRA-
TIONS

409. Shri Kishorimohan Tripathi:
Will the Minister of Railways be
pleased to state:

(a) the number of claims received
against each of the Railway adminis-
trations during the year 1950 in respect
of loss of or damage to goods:

(b) what the value claimed against
each administration was;

(c) how many of these claims have
been finally disposed of, indicating
figures administration-wise; and

(d) what was the longest and the
shortest period taken under each of the
administrations in disposing of the
cases referred to in part (c) above?

The Minister of State for Transport
and Rallways (Shri Santhanam): (a)

A statement is laid on the Table of
the House. [See Appendix XXVIII,

annexure No. 26].

(b) to (d). Information is being
collected and will be laid on the Table
of the House when ready.

qor, fegre d wn Iw W@

Yo ot WYCIA: AT TroT oA
g AIBA W FIU FW

(7) regrT & armeq fad & wia
# 37 1F @idt A degr wac

() T atzd & foa frad areg
fwat wy <arma ¢ ;

(dr) =d tove mgr qjue #

e frd & arer @ § A e
ot Wrok & fod fead srdaiaw

xRN E
(€) wg ¥ & g fa@ &/
w18 T A3 I AT 6 S T
¢ oW
(€) qomy fas & fawd =
e WA WeR w7 e ?
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ViLLAGE PosT OFFICES IN ParLamu,
BIHAR

7410. Shri Oraon: Will the Minis-
ter of Communications be pleased to
state:

(a) the number of sub-post offices
in the villages of Palamu District of
Bihar;

(b) the number of village postmen
employed for the purpose of delivery
of letters;

(c) the number of applications re-
celved in 1949 and 1950 for the open-
ing of new post offices in the rural
areas of Palamu District;

(d) the number of new post cifices
opened in Palamu District during the
current year; and

(e) the number of new post -ffices
proposed to be opened in Palamuy
District?]

The Deputy Minister of Communien-
tions (Shri Raj Bahadur): (a) 2.

(b) 5.
(¢) 13.
(d) Nil
(e) 1.
CarTLE CENSUS
411, Shri Raj Kanwar: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether any regular cattle
census has been held in the country;

(b) if the reply to part (a) above
be in the affirmative, whether the re-
sults of such census will be tabulated
in a volume and published in due
course; _

(c) what are the names of the
cattle included in the census; and

(d) whether Government have con-
gidered any proposal to hold a regu-
lar cattle census decennially and if so,
what is their decision thereon?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) Yes.
A Livestock Census is at present being
held in the cBuntry and is expected to
ll'xgglc been completed by 31st May,

(b) Yes.
(c) Cattle (bulls and cows);
Buffaloes: Sheep; Goats; Horses;

Donkeys; Mules; Camels; and Pigs.

(d), Government have been conduct-
ing a quinquennial Livestock Census
regularly since 1820. The Census due
in 1950 was postponed to 1951 in order
to sgnchronise it with tne proposed
F.AO. Agricultural Cenaus. m
now on it is expected that the decennial
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Census of human beings will coincide
with the Census of livestock.

NON-FERROUS METALS FOR RAILWAYS

412. Pandit M. B. Bhargava: Wil
:he tMinistex' of Railways be pleased
o state:

(a) the total quantity and value of
non-ferrous metals imported by dif-
ferent railways for their requirements
from outside the country and also the
total quantity and value of the same
purchased in India from indigen=0us
sources during the years 1948-49, 1949-
50 and 1950-51;

(b) the total quantity and value of
non-ferrous metal scraps disposed of
by the different railways during the
sald years;

(c) the total quantity and value of
reconditioned non-ferrous metals pur-
chased by the railways from the fac-
tories in India and the price at which
the same wag purchased; and

(d) whether the railways have any
workshop or factory for recondition-
ing non-ferrous metal scraps to meet
their own requirements, i so, at
what place and what is its productive
capacity?

The Minister of State for Transport
and Railways (Shri Santhanam): The
information asked for by the hon.
Member is not readily available and is
being collected from Railways. The
same will be laid on the Table of the
House in due course.

PosT OFFICES IN ASsAM VILLAGES

413. Maulvi Wajed All: Will the
Minister of Communications be pleas-
ed to state:

(a) the total number of Post offices
in rural areas in the State of Assam;

(b) the total number of such Post
Offices openad in Assam during 950-
51, and total number proposed to be
opened during 1931-52;

(c) the total number of combined
Post and Telegraph Offices in Assam,
and the number of those opened newly
during 1950-51. and those proposed to
be opened during 1951-52; and

(d) the average distance between
one village post nffice and the other,
within the State of Assam, and Mani-
pur State?

The Deputy Minister of Commuuica-
tioms (Shri Raj Bahadur): (a) 658
Rural Post Offices on 1st April, 1951.

(b) Rural Post Offices opened in
1950-51.—12.

5 JUNE 19881
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Proposed to be opened during 1951-
52.—175

(c) Total combined P. and T.
Offces.—160.

Opened during 1950-51.—%.
Proposed to be opened during 1851-

(d) Assam—7 miles.
Manipur—14 miles.

TeLEGRAPHIC COMMUNICATIONS OF
AGARTALA

414. Shri G. 8. Guha: Will the
Minister of Communications be pleas-
ed to state:

(a) whether there is through con-
nection by telegraph between Agartala
and the various Divisional Head
Quarters in Trioura State without
East Pakistan territory intervening;

e. and

(b) if not, are Government consi-
dering the question of establishing
through telegraphic communications
between such places?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) No.
Telegraphic communication between
Agartala and Kailashahr, a Divisional
Headquarter in Tripura State passes
through East Pakistan.

(b) Yes, a proposal to link up
Kailashahr with Agartala by wireless
is under consideration.

ViLLAGE PoST OFFICES IN MANIPUR AND
TRIPURA

415. Shri G. 8. Guha: Will the
Minister of Communications be pleas-
ed to state:

(a) whether post offices in all vil-
lages and areas with a population of
over 2000 have been established in the
States of (1) Manipur and (ii) Tri-
pura: and

(b) whether matils to Agartala from
all plareg in Tripura State are carried
by routes wholly within the State?

The Deputy Minister of Communieca-
tions (Shri Raj Bahadur): (a) Yes.
The attention of the hon. Member is
also invited to the replies given to
parts (a) and (r) of the Starred
Question No. 3577 put by Shri A. C.
Guha on the 27th April, 1951.

(b) No. Malls from five outlying
stations in the Tripura State to
Agartala have to be conveyed through
the intermediary of the Pakistan
R.M.S. Services under the ncrmal
International Postal procedure, in the
across
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WATCH AND WARD SECTION OF INDIAN
BRAILWAYS

416. Shri Kamath: Will the Minis-
ter of Railways be pleased to state:

(a) whether there is any proposal
to reorganize the Watch and Ward
Section of the Indian Railways, so as
to provide for Central direction and
control; and .

(b) it so, what are the details of
the proposed Scheme?

The Minister of State for Transport
;‘nd Rallways (Shrl Santhanawm): (a)
o.

(b) Does not arise.

INCREASE OF BASIC RATION IN BIHAR
417, Shri Kamath: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:
(a) whether the attention of Sov-
ernment has been drawn to a P.T.L

1951 Written Answers 6000

report from Madras dated 18th May
1951 (vide The Times of India,
edition of 19th May 1951—page 5 col.
4)—that the Bihar Government have
decided to increase the basic ration in
that State to 12 oz. with 4 oz. extra
for manual labourers;

(b) whether the rcport is correct;

(c) whether the Centre has bcen
consulted in this matter; and

(d) when the basic ration will be
restored to 12 oz. in all the States?

The Minister of Food and Agri-

culture (Shri K. M. Munshi): (a)
Yes. Sir.

(b) No, Sir.

(c) Does not arise.

(d) The matter is under cmsidér&-
tion.
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PARLIAMENT OF INDIA
Tuesday, 5th June, 1951

The House met at Half Past Eight
of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-39 A.M.

MOTIONS RE. DELIMITATION OF
CONSTITUENCIES ORDERS, 1951

Mr. Speaker: We will now proceed
motions re.
tion of Constituencies Orders, 1951. We
shall follow the procedure that we
followed yesterday. I shall just call
the names of the hon. Members and
they may simply say that they move.

I am calling out the Members. I think
I called them yesterday also. I gave
them time up to one o’clock. They

are absent even today. The matter is
on the Order Paper. So there 1s no
guestion of their being given any
further chance if they are not present
now. Shri R. K. Chaudhuri is absent.
Shri Chaliha
motion yesterday; it is
mentary List No. 2.
Mr. Chaudhuri’s motion.

Mr. Speaker: Then, of course, he
need not move that motion if it is
covered by a motion which is already
before the House.

BiaaAr ORDER

shri Ramraj Jajware (Bihar): I beg
to move: ’
(For text of motions see Append!x
XXXIII, Annexure No. 2).
Shri Himatsingka (West Bengal): I
-*beg to move:
(For text of motions see Appendix
XXXIII, Annexure No. 2).
199 PSD.

(Assam): I moved a
in Supple-
That covers

Delimita--
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SAURASHTRA ORDER

Shri €. C. Shah (Saurashtra): I beg
to move: .

(Fér text of motions $ee Appendix
XXXIII, Annexure No. 2).

Shri Hathi (Saurashtra): I beg to
move: .

(For text of motions see Appendix
XXXIII, Annexure No. 2).

Parr C StraTEs ORDER-

Shri Sidhva (Madhya

Pradesh): 1
beg to move: .

(For text of motions see Appendix
XXXIII, Annexure No. 2).

MabpHya BHARAT ORDER

Shri Radhelal Vyas (Madhva
rat): I beg to move:

Bha-

(For text of motions see Appendix
XXXIII, Annexure No. 2

- Mr. Speaker: So the absentees are:
Shri R. K. Chaudhuri—He need not
move his motion as it is covered by
the motion moved by Mr. Chaliha-—
Mr. Haque, Mr. Subbiah and Dr.
Gangadhara Siva—His absence does
not matter as the same motion -is
going to be moved by Mr. Sidhva.

In case these Members are present
by one o’clock, then we might con-
sider as to whether they should be
given a further chance, otherwise, the
motions will be barred tomorrow.

Dr. Deshmukh: What about other
motions with respect to other States?

Mr. Speaker: They will come
tomorrow. For them, the limitation
expires the day affer tomorrow. There
was a difference of two days in lay-
ing the Orders on the Table of the
House and if today is the last day for
the .first set, the 7th will be the last
day for those motions.
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RESOLUTION RE. BETTER MANAGE-
MENT OF CERTAIN EVACYUEE
PROPERTY—Concld.

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): I am thankful
to the hon. Members who spoke yester-
day and welcomed the resolution which
I have placed before the House. Some
welcomed it  openheartedly, others
rather tardily and at least one -hon.
Member indulged in the usual tirades
against me and my Ministry. [ will
come to the individual points raised by
hon. Members a little later on.

To begin with, I would like to deal

with the amendment moved by hon.
Mr. Guha and also some legal points
raised by other hon: Members of this
House. It will be observed that I have
moved for taking powers to legisiate
on the items mentioned in the Seventh

Schedule, List II,; entry 18 only
partially. "Mr. Guha wants me to
include land tenures including the

relationship of landlord and tenant and
the collection of rent. I regret that I
am unable to accept this amendment.
The object with which 1 propose
to bring forward the legislation in
this House is a very definite »nd a
limited one. It is to separate ‘the
admixture of non-evacuee interest from
the evacuee interest in a property
where they are jointly held. Now that

can be done ordinarily through the
_process of the civil courts. If in a
- property there are mortgagor and

mortgagee interests, one of which has
become evacuee property and the
other has- not, the ordinary procedure
would 'be that the custodian or the
other person concerned files a suit in
‘a court of law. Similarly in case of
joint properties, it would be open to
the Custodian or the other co-sharers
to file a suit for partition but the
aumber of such suits would be very
large and it may take many years to
decide. Therefore, the idea is to lay
dowun an expeditious and quick method
of separating these interests.- The
legrslation which I propose to bring
has nothing to do with the relation-
ship betwesen the landlord and the
tenant or the collection of rents. For
that reason, - regret that 1 cannot
accept the amendment of Mr. Guha.
- My hon. friend, Mr. Sidhva......

[PANDIT THAXUR Das BHARGWA
in the.Chair]

Shri A. C. Gnha (West Bengal): May
1 a.k for one clarification?  If there
are iwo -landlords, one is an evacuee
and another is a non-evacuee, what
wrould be the position? :

Shri A. P. Jain: Tn that c=se under -

the Bill which we vpropgs~ ‘o bring
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the Custodian could act in any of the

four following ways: Either he pays
the non-evacuee and takes over the
whole property or he hands over the
whole property to the non-evacuee and
money or he sells the
entire prrooerty and distributes the
money ir. proportion to the interest of
the evacuee and non-evacuee or he
divides the property by metes and
bounds. + These are the four ways in
which the Custodian could proceed.

M hon. friend, Mr. Sidhva thought
that thls Parhamen’c was' possessad of
sufficient powers under entry No. 41
of List III of .the Seventh Schedule.
I am afraid, that it is not so. Xntrv
41 refers to ‘“‘custody, management and
disposal of property (including agri-
cultural land) declared by law to be
evacuee property’. Now the first
essential is that the property must be
evacuee property and then Parliarnent

will have the power to make laws
with regard fo custody, management
and disposal. Here it is neither a

question of custody nor of manage-
ment nor of disposal. It is a gquestton
of separating the admixture of non-
evacuee interest from the e&vacuee
interest and it will not be covered by
entry No. 41. The Law Ministry has
very carefully examined this question
and they are of the opinion,—and I
hope others will share that opinion—
that we are not possessed of sufficient
power to enact that law under entry
No. 41.

Shri Sidhva (Madhya Pradesh): At
a later stage, would not the question
of disposal come?

Sbri- A. P. Jain: When the ouestion

_of disposal comes, then, we will come

under entry 41. Today, it is only a
question of separation.

Mr. Sidhva was also labouring under
another misapprehension, This reso-

_ lution has been brought under urticle

249 of the Constitution. He thought
that if we act under article 249, we

shall have to obtain the consent of the
State Governments. . That is not sc.

The powers given to Parliament tnder
article 249. as adopted under article
392, are absolute powers. Immediately
after this resolution is adopted, this
Parliament will- be in a position to
enact laws on these subjects. We bave
been more cautious. I do hope that
the period of 18 months which will
be available to us in the first instance,
or which may later on be extended
under the prdvisions of article 2489,
will be enough for .us to proceed and.
achieve the object that we have in
view. In any event, we are In corres-
pondence with the State Governments

and if necessary we can bring forth

another legislation after obtaining the
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consent of the States under article 252.

,(,Articles 249 and 252 are independent

* .of one another.

3
_ {Amendment) BillL.

.After discussing these points of law,
1 come to certain points raised-by hon.
Members. Laka, Achint Ram com-
plained that there was not enough

- notice of the resolution. He said that
the resolution had been handed over
to him as also to other Members of
Parliament on the night previous to
the day when it came up for discus-
sion. That is so. I may illuminate
Lala Achint Ram about the facts. .So

5 JUNE

~far as my Ministry is concerned, we .

gave notice of this resolution on the
29th May. My Ministry does not pre-
pare the agenda for Parliament. It
is for Parliament Secretariat. When
they thought that they could safely
put this. resolution on the agenda they
did it. It Lala Achint. Ram had at
all taken care to look at the agenda
paper. he could have seen that this
was the last item put- on the second
provisional list. There were several
important Biils which would ordinarily
have come up before for discussion.
Among them, there Wwere the Repre-

sentation of the People (No. 2). Bill,

the Goverrment of Part C States Bill,
and the Employees’ State
If, in the ordinary

-~ tourse, those Bills had come up for

discussion. thevy might have taken
several days before this resolution
could come before the House. For

some unforeseen reasons, those Bills
had to be postponed. It is not ‘the
fatlt of Parliament Secretariat either.
At any rate, it is not my fault that
this resolution was placed in the Lands
of the Members on the previous night.

Lala Achint Ram said that he could
not understand the resolution and' he
wanted ‘to seek the help of Dr. I‘e}(
Chand. So far as Dr. Tek Chand is
_concerned. T had a talk with him about
this resolution long before. If Lala
Achint Ram could not understand, T
could provide him with knowledge,
but not with understanding. At any
rate. I want this House and the public
outside to judge whether crificism of
that kind is an honest and bona -fide
criticism or otherwise.

Lala Achint Ram made another
complaint that I was guilty of gmother
cin in not bringing forward this reso-
lution earlier. I could have brought
it six months earliet. or nine months
earlier.. I remember when I was at
school. there was a’ friend who used

_.to say that if you have to catch the
“irain at 12 o’clock and reach the rail- -

way station at eight o’clock, you have
betier chances of getting into the tramn
than if you reach the station five or
ten minutes before its arrival. I have

Insurance.

management of certain
evacuee property
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never understood the logic of that
iriend and I do not understand Lala
Achint Ram’s logic today. £verything
has to be dome at the proper time.
‘The guestion of evacuee property has
comeée before this House more than
once. . Recently, there were some ques-
- tions dbout the evacuee property. It
‘was made clear that after the June,
1950 conference, our Prime Minister
wrote certzin  letters to his opposite
number, Mr. Liaquat Ali Khan, about
evacuee property. We wanted to come
to a settlement with Pakistan about
evacuee property. Unfortunately, we
could not. I think the correspondence
of the Prime Minister continued right
up to the end of "1950 or even the
beginning of 1951. Surely, we could
not take unilateral action unless the
matter had been first taken up between
the two Prime Ministers. It was only
after that that we could take action.
At any raie I can assure the House
that no harm has been done. So far
as compensation is concerned inere
separation of evacuee and non-evacuea -
interest will not help uniess claims are
processed and evacuee property valued.
In fact, if I had brought forward this
proposal earlier, I would have done
an injury. The House knows that cur
Custodians, who are now proposed to
be given this work, have been over-
worked. Large numbers of properties
had to be discovered, and large number
of cases were pending decision. There
has been some respite now and I hope
that it will be, possible for the
custodians to finish their work. If we
had made this law, say, a year ago, I
submit that either we would*have bhad
to set up a separate machinery cr the
work of taking over of the evacuee
property would have been delayed. .I
think this resolution has come just at
the time when it should have come. It
is neither too early nor too late.

The last point about- which “Lala
Achint Ram was rather vehement was
certain remarks which I made about
the Claims Organisation. Not only
had he distorted completely what I
said, but he went to the length of =ay-
ing that what I said must be expunged
from the proceedings of this House.
That remark of his, I make bvold to
say, is based on his utter ignorance of
parliamentary procedure. What I said
was not only perfectly within order,
but T should say that it was something
which I should have said, and I-will
repeat it today. Speaking about
“claims, what I said was: .

“We have made some progress.
Personally speaking, I am - not
ashamed of the progress that we
have made.”

Then, I said; “I am experiencing
that the type of man who is coming
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evacuee property
[Shri A. P. Jain] of Claims Officers who have been
appointed?

forward for Claims Officership is not
so well qualified”. Then, I said: Shri A. P. Jain: ‘Yes, I am coming
“I attach great weight to the to that. .
?nﬁzgle?é{aixf o}ggifgt_yl oing?vesﬁ Dr. Deshmukh (Madhya Pradesh):
is a very difficult type of work and What is the exact difficulty? Is it cne

if it is entrusted to persons who
are not fully efficient or whose
integrity is not unquestioned, diffi-
culties may arise.”

I ask this House what sin have I
committed in making these statements?
I am the person in chdrge and I have
been sanctioning the appointments:
The latesfc list which. has come tc me
for. appointment may be placed be-

- fore any ftribunal consisting of High
Court Judges and I am sure they will
agree with me that the latest list is
inferior to the lists that have Leen
coming befgre. Men who had been
rejected during the first scrutiny have
now been recommended.

10 a.M.

-~

Hon. Members must have seen the .

offer which I have made to Pakistan
and published- in the Newspapers
today. I have made an offer to Pakistan
that. I am prepared to associate
Pakistan with the work of the assess-
ment of the value of property left
behmd.by non-muslims in Pakistan, as
also with -the work of the evaluation
of the evacuee property here. I want
to work honestly, fairly and™ above
board. I am not afraid of the repre-
sentatives of Pakistan coming here and
acting as observers. The House will
also rememtber that more than once
suggestions have been made that the
matter of the evacuee property may be
referred to some impartial tribunal;
maybe, one day we may have to go to
the International Court; I am not sure
about it. Maybe that some day an
international tribunal may be appoint-
egl and before that tribunal the ques-
tion of the evaluation of the evacuee
propert;es in the two countries may
be in issue. Am I expected then to
take up anybody and appoint him as
a Claims Officer? So long as I zm
here I_._am not prepared to accept a
_pr_'opomtl'on of that kind. I attach the
%nghes.t Importance to the honesty and
integrity of the ‘officers. I want to
assess this property in an honest and
fair manner. I am answerable
only to this Parliament, but alsc to
the public at large ‘and perhaps also to
international opinion which is con-
cerned with the question of evacuee
property. I shall follow the method
that I have prescribed. &

Shri J. R. Kapoor (Uttar Pradesh):
May we know what is the total number

not.

»

of funds or want of men of the required
status, qualifications and integrity?

Shri . A. P. Jain: I am
that.

We have already issued orders for
the posting of 166 Claims Officers, out -
of which 158 have been posted already,
that is to say, they have started work-
ing. We have issued orders sanction-
ing the appointment of over 200
officers. The average weekly disposal
is 7,269 and in the last week, endiug
on the 23rd May, 1951, the disposal
was 8,371. This Claims Organisation
has been set up during the last six
months. Yesterday I said that I did
not feel ashamed of the success that
we had achieved. Today I go further
and say that I feel proud of the success
we have achieved. If you look.........

coming to

Lala Achint Ram (Punjab): What
have you achieved during the last four
years? .

Shri A. P. Jain: Not during the last
four -years, but ever since the Claims
Act was passed and we started work
under it. Well, -the Claims Organisa-
tion that we have set up is bigger
than the entire machinery of the civil
courts in some of the States and a
Ministry -that can create such a
machinery in about six months time
has no reason to feel ashamed of -it.
Things, after all, cannot be done in &
day, and when we are taking up a novel
work of this kind, we have got {o
proceed with caution. May 1 ask
whether there is any precedent any-
where where some lakhs of propertles
have been left behind and have to be
assessed without the assistance of
papers, or local inspection? Are there
precedents where lakhs of propertics

- of all types and descriptions have heen

evaluated? We have taken up this
work of a novel nature and I will
proceed with all the caution, honesty
and integrity that I happen to vpossess:
I have gone to the farthest limit to
meet the wishes of the hon. Member
to whom I have just now referred.
He is a member ‘of the Standing
Advisory - Committee and this is rnot
the first time that he has levelled. his
tirades against the Claims Organisa-
tion. He has......

Lala Achint Ram: I will do so as
long as I am not satisfied.
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Shri A. P. Jain: ~You may not be
satisfied, but I do not mind it.

‘He raised this question in the
Advisory Committee and said that this
work must be finished in six months.

said,—I am readmg from the minutes
aof the committee:’

“H.M. expressed his mabllity to
get the work completed within the
stipulated ‘period on account of
obvious difficulties though - he
assured the member that it will be
completed as quickly as possible.
However, he suggested that a com-
mittee consisting of Lala Achint
Ram and two other members may
be appointed who will be delegat-
ed all powers to co-ordinate and
complete this work Within the

‘*penod prescribed by Lala Achmt

Ram.’

Lala Achint Ram: It was not
appointed.

Shri A. P. Jain: You were offered,
but you did not accept it. "After such
‘a refusal, to come to this House and..

Lala Achint Ram: I have not refused
it.

Shri A. P. Jain: I am not gomg to
oﬁer it now.

Lala Achint Ram: I will not accept
it either, if that is the spirit of co-
operation m you.

‘Shri Amolakh Chand (Uttar
Pradesh): Sir, on a point of -order.
Can the hon. Members address each
other direct, instead of the Chair?

Shri A. P. Jain: 1 will not address
individual Members.

Dr. Deshmukh: Will the  ‘hon.
Member who raised the point of order,

ase take out the pan from his mouth
and then speak?

Shri A, P. Jain: I can assure the
House that I have been doing my best
and nobody can do more than his Lest.
"It is my desire that the claims must
be assessed honestly and in the short-
est possible time and I am prepared
to accept any reasonable suggestion
that is given to me.
remember that I appointed. an informal
-committee consisting of five Members
'of Parliament. . They have made some

gestions and they have suggested
th t I might advertise ‘the posts. I
roach the Home Ministry and
imistry: was good enough
that permission. I have
I can assure
a3 many

_, accord me
ertised those posts.
l ihis House thst F will
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The House will- -

appoint
h to do - :
o aetibie ‘Mo

management of certain
evacuee property

body can be expected to do, more
than his best.

My hon. friend Mr. Guha objected
to certdin remarks that I had made in
answer to certdin questions yesterday.
That is not related {o the present dis-
cussion, but I am only referring to if
to assure Mr. Guha that I did not
mean any general reflection on the
East Bengal refugees. Certain persons
have deserted and I am sorry for that.
It is painful to see persons deserting
the camps or the rehabﬂxtanon
centres. We are trying to provide as
many facilities in these rehabilitation
centres and camps as we possibly can
provide. I am trying to improve the
condition in these camps. I dare say
I have looked into minute matters con-

‘nected with these camps and centres.

When I went to Orissa 1 visited these

camps. I tried to .remove their diffi-
culties. I tried to meet their com-
plaints. In fact I am here to provide

as many facilities .and amenities as
can possibly be given to the displaced
persons. If at any time I am unable
to do so, I am unhappy about it. That
is my misfortune. -This Ministry exists
for the service of the displaced persons
and we try to render this service in

.the best possible manner that we can.

I have, I. believe, covered most of
the(zi points that were raised yesterday
and......

Dr. Deshmukh: What about the
State land "laws? Will they not be
abrogated to the extent that Parlia-

. ment legislates in this regard?

- Shri A. P. Jain: Our law will not
primarily concern laws- relating to the
land. We shall take power to separate
the evacuee interests from the non-
evacuee interests so that we may take
possession of the evacuee interests. As
I have said, if we go by the ordinary

.courts of law, it may take five or ten

years and our objective may thus be
defeated. Therefore it has been pro-
posed to confer-the necessary powers
on the custodians—of course on judi-
cial custodians—who may quickly
separate the two interests.

Dr. Deshmukh: Will - the ordinary
law of the State remain intact?

Shri A. P. Jain: I think so.
Mr. Chalrman: The question is:

That after the words “over land”,
occurring in line 11, the following ;be

“lan
relation ot landlo t.
‘and the gqnecttonngf :g&
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Mr. Chairman: Before I put the

resolution to the House, I might inform
the House that under article 249 of
the Constitution®for thijs resolution to
be declared as passed, it is necessary

that there should he a majority of not.

less than two-thirds of the Members
present and voting in the House. I
would therefore put this resolution to
the House and would like to find' out
if there is unanimity in regard to this
resolution. If there is no unanimity,
then I shall have tno call a division.
{_Itherefore put the resolution to the
ouse: .

The question is:

“Whereas for the better manage-
ment  and  disposal of certain
evzcuee property, it is necessary to
make ~laws providing for the
separation of the interests of
evacuees from those of non-
evacuees, and such laws may inter
alia relate to certain watters
enumerated in the State List;

This House do resolve in pursu-
ance of article 249 of the Consti-
tution, ag adapted by the President
under article 392 thereof - and as
at present in force, that it is neces-
sary in the national interest that
Parliament should, for a period of
one year from the 15th June, 1951,
.moke laws with respect- to f._he
following matters enumerated in
entries 18 and 30 of the State ‘List.
namely:—

rights in or over land; transfer and
alienation of agricultural l~nd;
money-lending and money-lenc‘ers
and rehef of agrxcultural indebted-
ness.’ .

The mwotion was adopted.
Me. Caaimman: T understand that
there ic complete unanimity.
Shri Kamatn (Madhya Pradesh):
" There mighi be some neutrals.

"'Mir.. Chairman: It there are any
. Mentbers who are. neutral, they may

stand in their seats. I take it the -

House is unanimous. I therefore
declare that this resolution s carried
-unanimously by the House.

-

REPRESENTATION OF THE PEOPLE
(NO. 2) BILL—Contd.

The Minister of Law (Dr. Ambedkar):

Sir, with your permission, I would like

to move certain formal and consequen-

tial amendments to the Representation

of the People (No. 2) Bill as it has
emerged from the second reading. I
-beg to move:

"That the Bill; as tmended Le
: gaased.”.

EE - B
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Mr. Chairman. Motinn moved:

“That the Blll as amended, be
passed.”

Shri Kamath (Mudhya Pradesh):”
Before the Law Minister proceeds  to
m.ve ‘hese amendments, may [ r
you of what I requested the hon.
Speaker* yesterday that this House is
entitled io have notice of amendments.

. I must record my protest against this

in the most emphatic terms that these
lists of amendments were received rnot
even last night but only this moraing
at about seven o’clock-—just an hrour
before we left home for Parliament. I
feel that in the circumstances ihe Law
Minister may put of moving his amend-
ments till tomorrow and that Mem-
“ers be given adequate time to scruti-y
nize and examine the amendments *d
to give noatice of any amendmenis’to
these amendments, because on a casual
reading of the amendments—of course
I have had no time to read them fully
—T find that some of them at least sre
not merelv consequential. but gn be-’
vond th2 nature of mere conseguen:ial
amendments. 'If, in spite of this. there
is a move anywhere in this. House or
regretfully or unfortunately on th= part
of the Chair. to adoot a vrocedure
which might result in shutting out is-
cussions, 1 feel that. in so far s< th's
Bill i¢ ~vncerned—one nf the most -
nortant electoral Bills—it would he
detrimental not merely to the House
in buxldmv uo traditions for the House
tut =2lso in the interest of the 1.ation.
T mnst request vou tn hold “hat these
2mendments hav~ come verv late and
House must be given at least a dax for
avaminina tha ~mendments and for
suhmittine amendments #n them.

Skri 1. R, Kavnaor (Uttar Pradesn):
I aqsomate myself with the suggestion
made by Shri Kamath that as these
amendments have been seut to us this
morning, we might be given same
reasonable time to see whether in our
opiniy; *hey fit in with the scupe and
object of the Bill. I do not mean to
raise any technical objection. I am
never in that habit.’.... :

Shri  Kamath: Mine was not a
technical objection® either.

Shei ¥ R. Kapoor: Therefore I am
associating with- Shri Kamath’s sug-
gestion. We are very particular about
this Bill and are anxious to see t
amendment—even though it ht
have been carefully looked into t-y the
hon. Law Minister—should be zDowed
to be incorporated in the Bill

unless
.we hava had a nasomble opportun!v

of amlysinc

i - o iy L -
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‘pleased to accept it.

\

"and Railways

Marking of Heavy -

reasonable and I hope that you will be
Atter all we are
resorting to a novel procedure which
1 dare say we do not observe :n rega-d
to ordinary Bills. Under those circum-
stances, it is but fair that hon. Mem-
bers of this House should nave an
opportunity of seeing what consequen-
fial amendments are proposed and if
there is any necessity for the same.
They should have 'a fair opportunity
of giving notice of .any amendments
they wisn to move. There are many
other. measures that can be taken up
today.

Mi. Ckhairman:
the reaction of the hon. Law Minister.

Dr. Ambedkar: I contend that -these
amendments are purely formal and
consequential. There is nothing which
raises the question of substance. How-
ever, if Members think that they nced
some time, I have no objection to the
matier being taken up tomorrow
subiset ro thc other business of Gov-
ernment.

The Minister of State for Parla-
mentary Affairs (Shri Satya Narayan
Sinha): The next item on the agenda
may be taken up.

“Mr. Chairman: I quite see¢  the
reasonableness of the request. There
are 31 amendments but most of them
must be formal. It might be possible
that there might be one or two con-
tenfious matters. L would rather like
that we did not waste the time of the
House so that by the time
Ministers arrive......

The Minister of State fo- Transport
and Railways (Shri Santhanam): Will

" it be possible to take this up after two .

or three hours or tomorrow?

Hon. Members: To-morrow. We can
take up- other Bills for today.

M- ZCrairman: Sc the ‘Iousn agrees
that this Bill will be taken up tomnrrow.
In .the meantime we will take up the
other items on’ the agenda:

MARKING OF HEAVY PACKAGES
BILL .

The Mibister of State for Transport
(Shri
beg to move:

“That the Bill to give effect to
the International Convention drawn
lﬁx in Geneva_on the 30th day of

ay. 1929, tor the marklnz of
wmgﬁt an eavy packages ‘frans-
g:rted by sea or inland watervays.

taken into ennsidmﬁon.

R SRR
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to the

I would like to know'

other’

Santhanam): T
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There is hardly any necessity for me
.0 explain this Bill. It is explained in
the Statement of Objects and Reasons.
The Convention concerning the .nark-
ing of the weight on heavy packages
transported by vessels adopted by ‘he
International Labour Conference in
1929 has been accepted by this coun-
wy in 1931. Therefore the only point
on which I have to offer an explana-
tion is why it was not passed iato law
immediately thereafter. It was then
found that the port trusts had the -
power to make bye-laws giving effect
Convention. Therefore the
majior port trusts made bye-laws and
it was not considered necessary - to
have 'a separate law. But in 1948 the
I1.L.O. asked us whether we would
extend the application of the Tonven-
tion to other ports, such as minor
ports. because thay 2lso had to hardle
heavv packages. We undertoo: this
and that is why the Bill was introduced
last year. It is a pity that ¢hough it
is a minor, simple and non-contro-
versial Bill it had to be delaved for
such a long time......

Shri Kamath (Madhv~
Every Bill is a simple Bill

Shri Santhanam: If the hon. Member
cannot use his discrimination I e~an-
not help it. He is wel:ome to read
the Bill and fiad out whether it is
simple or complicated. I claim......

Shri J. R. Kapoor (Uttar Pradesh):
The hon. Member can make onything
simple very complex. -

Shri Santhanam: That also is a ori-
vilege of hon. Members.

Mr. Chairman: The question is:

“That the Bill to give effect to
the International Convention drawn
up in Geneva on the 30th day of
Mayv. 1929, for the marking of
weight o1 hecavv packages ' ltrans-
orrted by sea or inland waterways.
ha taken into consideration.”

The motion was adopted.
Clause 2 was added to the Bill
Clause 3—(Obligation to *mark
weight etc.)

Pradesh):

Amendment made.

In -clause 3. after “plainly” insert a
comma and “durably”.

—[Shri J. R. Kapoor}
Shri 3. R. Kapoor: I beg to move:
To clause 3, add the ntovlso
“Provided that incwureircum—
stancep specified by rules made
~ upder thla Art wh;n it is difficult
to mm v-!cht. onb

e
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‘[Shm J. R Kapoor] -

an approxxmate weight may he so
marked.”

Under clause 5(b) it will be permis-
sible for the Central Government by
notification in the official Gazette to
make rules, specifying ‘the circum-
-stances in which the approximate
weight of the heavy packages, instead
of their correct weight, may be stated.
.That rule-making power is there. I
‘think it is necessary to add a proviso
here, so that the rules made there-
under will have the force of a specific
provision. of the law as contained in
clause 3.

Mr. Chairman: Amendment moved:
To clause 3, add the proviso: .

“Provided that in cases or cir-.
cumstances specified by rules made
under this Act where it is difficult"
to determine the exact weight,
only an approximate weight may
be so marked.”

Shri Kamath: Sir, I have ap amend-
ment to this amendment. In effect ‘it
is a verbal amendment. It is the same
as Mr. Kapoor’s except that it seeks
to substitute the word ‘“exact” by the
word “correct” as in the Bill mcved
by the hon. Minister.

Shri J. R. Kapoow: In the proviso
I have suggested in my _amendment
the words used are “exact weight” in
line 3. Instead of that Mr. Xamath
wants the substitution of the words
“cotrect weight”.

Shri Kamath: In the Bill itself the
word used is ‘“correct” and nowhere
does the word “exact” occur. In keep-
ing with the Bill itse!lf I have used
the same word.

Shxi Santhanam: I - would suggest
.the amendment of Mr. Kapoor might
be changed by substituting the word
“correct” for “exact”. I am prepared
to accept the amenament in that form.

Skri J. BR. Kapoor: T would suggest
to the Minister to accept thc amend-
ment in the form - in which I have
tabled it. Whatever weight will be
specified on the bundles will of course
.be the correct weight: it may not bhe
exact. It is not the intention of any-
body that under any circumstances the
-correct weight should not be labelled.
The weight may be correct, but it may
.not necess-arily be exact

5 JUNE 1951
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the word “exact” be substituted. I do

not want the impression to go out that
under the garb of this difficuity our
intention is not to give the correct

.weight. The wexght is correct, though
not exact.
Shri Santhanam: Scientifically

speaking there is no such thing as au
exact weight. It depends upon the
number of decimal places. No weight
can be called exact except to a certain
degree of accuracy. It may be correcti -
to the pound or correct to an ounce or
correct to a certain fraction of an
ounce. Therefore the word f‘exact” is
more than anybody can define, whereas
“correct”  would meet the trade prac-
tices. The word “approximate” also
will have to be defined by rules to
specify what amount of variation there
may be from the correct weight. I
have no doubt whatsoever that the
word “correct” is. the proper word, and
inasmuch as that word is already used
the wording of this amendment also
should contorm to it—we do not want
to have two terms like “exact weight”.
and ‘“correct weight”. There is no
question of anybody mala fide putting
a wrong weight and getting off. Here
it is a question between approximate
weight and correct weight. The aporoxi-
mate weight - cannot be called the
correct weight as-in trade practice
weight is calculated to the nearest
pound. Supposing the weight varies”
by two or three pounds, it cannot be
the correct weight—it can only te the
approximate weight. But it is possible
to say that though it is to the nearest
pound, it is not exact in terms of
ounces or decimal points. Therefore,
the word “exact” better be kept in the

.realm of science and not be brought in

the field of trade practices.

Shri J. R. Kapoor: May 1 remin& my
hon. friend.........

Mr. Chairman: Order, .order. May I
know fromi the hon. Minister whether
he is willing to accept the amendment
of Mr. Kapoor or of Mr. Kamath?

Shri Santhanam: Mr. Kamath’s.

Shri Kamath: May I submit a few
words, Sir, in elucidation of the point
made by my hon. friend, Mr. Santha-
nam. This is 6ne of the few occasions I
find myselt in wholehearted and entire
agreement with Mr. Santhanam, and I
am sorry to see that my friend, Mr. §
Kapoor refuses to see light even where
the light is so blinding and so obvious.
I do not know whether Mr. Kapoor has

PM ot 99 9968 m."m ‘M"ﬁhﬁe
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exact weight mathematically, but cer-
tainly-'1 “"do not think under this Bill
that weight will. have to be specified.
They will make it 99:5 lbs. or p>rhaps
100 :lbs.—that will be the correct
weight—they wiii not say 992-58 lbs.
JTheréfore, it is not too late for Mr.
{Kapoor to see the light, where it has
beenr made so obvious and blinding.
When  there has been a flash of light
in this House, I hope he will see bis
way to. accepting the amendment,
though the sense of the amendment
which I have moved is in no way
different from his. And if he so
desires, I am willing to share the
honours with him in this case, and if
he is so willing to have his amend-
ment moved—if it can be so arranged
—in this way, and the Minister can
accept his amendment with my verbal
“emendment. It may be done in auy
way that the House desires.

Mr. Chairman: Now the hon.
~Minister. is prepared to accept Rir.
~Kamath’s amendment. May I ask

whether Mr. Kapoor wants his amend-

ment to be nut to vote or he wants tqQ_

withdraw it?

Shri J. R. Kapoor: 1 want to with-

draw it, Sir.

The amendment was, by leave,
withdrawn

Mr. Chairman: Then Mr. Kamath’s
amendment.

The question is:
"To clause 3, add ‘the proviso:

“Provided that in cases or. cir- .
cumstances specified by rules made
under this Act where it is difficult
to determine the correct weight,
only the approximate weight may
be so marked.”

The motion was adopted.

Shri S. C. Samanta (West'Bengal):
I‘beg to move:

In clause 3, after “and conspicuously”
insert “with indelible ink”.

Though the amendment moved by
Mr. Kapoor in this connection has kteen
accepted, in order to make it more
clear I hope the hon. Minister will
accept this amendment. °

Shri Santhanam: It is not possible
to accept it b-causc indelible ink may
not be usat'™ on a particular form of
packages 5nd. the word “durably”
meets "Il the needs of the case.

£v:1 8. C. Samanta: Then I do not
pr:ss my. amendment. -

Hu.’;.ChMrpian: ‘The questjon is:

8 JUNE 1951

it is too cumbersome
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Clause 3, as amended, was added
to the Bill

. Clause 4—(Pepalty)

Shri J. R. Kapaor: I beg to move:

For sub-clause (2) of clause 4, sub-
stituie:

«(2)y It shall he -the duty of
every company or other body
corporaie consigning heavy pack-
ages to nominate a person whose
duty it shall be to see that such
packages are marked in accordance
with the provisions of section 3.
and in the event of coptraventnon
of the said provisions su
nominated person shall be punish-
able under sub-section (1).”

Should, however, this amendment of
mine not be acceptable to the hon.
Minister in charge of the Bill, I would
move an alternative amendment to
the folowing effect.

I beg to move:

In sub-clauze (2) of clause 4, for
«director” substitute “managing direc-
tor”.

Sub-clause (1) of clause 4 of the
Bill reads thus:

“If any person con[;ravenes the
provisions of section 3. he shall be
punishable with fine which may
extend to fivé hundred rupees.

This is all right so far as it goes and
1 have nothing but support to offer in
favour of it. -But then sub-clause (2)
runs as iollows:

“If the person contravening the
said provisigns is a company or
c‘her body corporate. every direc-
tor, manager or secretary thereof
shall, unless he proves that the
contravention toak place without *
hjs knowledge or thai he exercised
all due dilizenc> te prevent such
contravention, be deemed tf') be
"guilty of such coutravention.

A vicarious responsibility is._intend-
ed to be fixed on every director,
manager or secretary of the —com-

Shri Santhanam: 1t my hon. Iriend
will be satisfied, I may say that I will
be prepared to accept the -alternative
amendment confini~g the provision to-
“managing. director”.: It is not - ible
to accept his-first a t:
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Shri J. R. Kapoor: T think Sir. I
must be satisfied, because half a thing
is better than none at all.

Mr. Chairmian: Then Mr. Naik may
move his amendment.

. Shri 8. V. Naik (Hyderabad): T beg
to move:

In subiclause (2) of clause 4, for
“ever:v director, manager or secretary”
substitute:

. “the managing director, manag-
ing agent, manager, secretary, or
any person appointed in his nlace,”

Of course the hon. Minister is ore-
pared to accept “managing director”
in -place of “director” but I seek
further to include any person apo0int-
ed in the place.

Shri Santhanam: This is a minor
offence punishable with a fine of
Rs. 500, and I do not think such
elaborate provisions are necessary.

Shri Kamath: In list No. 4. Sir. I
have amendments Nos. 3 and 4 stand-
Ing 1In my name. but as regards No. %
an identical amendment to that effect
has been moved by Mr. Kapoor.
Amendment No. 3 says:

Omit sub-clause (21 of clause 4.

Both’ the amendments go together.
Shri Santhanam: [: is the same...

thi Kamath: Has he moved for
'mission of the sub-clause?

Shri §. R, Kapror: I have not moved
for omissinn of the sub-clause.

Shri Kamath: Then if that fs neces-
sary I would mgcve. 1 bes to mova:

Jmit sub-clause (2) of clause «.

Shr; &2 thanam: We cannot DOS31IDiV
d7uit it, because if it happens to be 2
company can we say that companies
shoulgi not mark heavy packages but
only ind’. ‘duals should do s0? It will
b absur3i. )

Shrt Kamath: 1f it is lost. there is
a new clause substituted. and.........

Shri® Santhanam: I have alrendy
accepted the amendment of Shri
Kapoor and that meets the situation,
because otherwise every ecompany has
to make a nomination and mere non-
nomination would become an offence
punishable. It would be only adding
to the number of offences. .

. Shrl J. R. Kapoor: Even if sub-
clauge (2) is omitted, the company will

A} be.under an oblig-tion o nominate
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anybody. Thereafter clause 4 will

. simply read thus:

“If any person contravenes the
provisions of section 3, he shall be
punishablz with fine which may
extend to five hundred rupees.”” -

The question w:ll their arise that if
the person guilty is not an individual,
it will be a2 body corporate that will be
Jiable. In that case the company will
be fined, because a company under the
law is also a person. So. I think the
amendment of my hon. friend Mr.
Kamath should be accep‘ed to simplifv
matters. The purpose of the Bill and
of the Government will be cerved
better if we have got only sub-clause
(1) .and sub-clause (2) is deleted.

Shri Himatsingka (West Bengwi,. 4
support the amendment moved by Mr.
Kamath. I think in a Bill like rhis it
is not necessary to make any vicarious
liability oa every Manager, Secretary
or Director. As a matter of fact this
principle of viearious liability was
antroduced. in cases wnere somebody
could b2 put forward by the company
to take the punishment, when the com--
pany expected to make huge profits.
This is not 4 ecase like that. It will Le
an ordinary case of violation of some
packages not being marked and if tie
company is penalised that should be
regarded as sufficient.

I think sub-clause (2) is absolutely
unnecessary in a’ Bill of this nature
wher there cannot hbe any deliberate
intention of avoiding liability and the
punishment inflicted on the company
will be sufficient. I therefore support
Mr. Kamath’s suggestion that sub-
clause (2) be deleted. If that is not
acceptable, then the word “every” ha§
to be substituted by the word “the".

Pandit Manishwar Patt Uyradhy
(Uttar Pradesh): I submit that su
clause (2) of clause (4) is absolutely
unnecessary. I have also tabled an
amendment to that effect and support
the .amendment of Mr: Kamath. It
will be seen that the provision that
has been made here is uncertain and
vague. It says that the directors. the
managing directors, and secretaries

" shall be prosecuted and anybody who

comes torward and proves that he has
nothing to do with it will get free.- I -
think this sort of procedure for prose-
cution of people under the criminst
law .is highly improper. There should
be one particular individual on whom
the responsibility should be fixed. Tt
is therefore sufficient it ‘ compény
is made responsible and proceeded
against. My.submission, thetefore, is

‘that sub-clause (2) is absolutely un-
~:Ti¢cgssary and should be deleted.
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Shri T. T. Krishnamacharl (Madrus):
- T am pnot quite sure if my hon. friends
who object to this sub-clause are
familiar with the practice now obtain-
-ing. -For one thing it may not occur
at all, because a shipping ¢uompany has
to accept a package and in the process
of apcepting it I think they would
scrutinise whether tne package is pro-
perlv marked or not. In normal busi-
ness practice no package is accepted
without the weight being mariked on
it. I do not, therefore, think that a
contingency like this is likely (o arise.
But even if clause (2) remains, it is.
very problematical if the persons
emxmeratedhthcrei‘n are likely to be
found gnilty by a court of law. There
has reccutly been a case before the
Supreme Churt where the offence in-
velved is of a far more heinous charac-
ter than that contemolated in this Bill.
where persons have been prosecuted
for passing of a particular article as
being magufactured in cne couniry
while .it was manufactured in another.
It was held by the Supreme Court that
the offence has not been brought hcme
to the persons who had been originally
.convicted. So, even if the sub-clause
is left as it is it is very unlikely that
anvbodv would suffer therefrom, be-
caua~ of the 2zeneral attitude that
courts take and particularly because
of thoe recsnt decision of the Supreme
Chuart. T8 wnould be equally inn:cuous.
-so far as the ultimate objects of the
Bill are concerned, if the hon. Minister
obliges the House if it is so insistent
.about it, by allowing this sub-clause
*t0 be dropped.

Shari Sapthanam: My diffculty s
that the clause is similar t» section 4
of the Geneva Convention Implement-
ing Act, 1936. As the House knows, it
is not easy {5 prcsecute a company in
‘general and it is always necessary for
the precis2 and quick operation of
law that particular persons should be
made liable. After all the penalty
prescribed here is only a small one
and the company will ‘payv.

Shri J. B. Kawnor: A comovany is
.?sually prosecuted under the company
aw.

Shri Santhanam: In all laws of such
type which we - have introduced and
passed in Parliament we have always

specified the persons who will be
~prosecuted and I, therefore, suggest
that the clause as it is may be

accepted:. or for the word “every” we
may say “the managing director,
manager, or secretary”.

shri J. R. ‘Kapoor: The word “every”
must ‘remain because there are some-
tirnes more than one managing direetor.
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™My, Chairman; 'I"hat would mean al
the three will be prosecuted.

Shri Santhanam: The word used is
“o:".‘ that is one of them will be prose-
cuted. - :

*Mr. Chairman: But who is to decide
that?

54 i Santhanam: The person  who
has (o enforce that Act. Therefore, it
is to avoid this in all such legislation...

"My, Chairman: In all such legisia-
tion the complaint is that there is
vicarious responsibility put on the

directors etc.

Shri Santhanam: Hitherto we have
had no complaint that such vicarious
responsibility has led to numerous
prosecutions or any kind of harass-
ments. ’

M:. Chairman: 1 will now put the

amendments. Does . Mr. Jaspat Roy
Eapoor want me to put his amend-
ment to the House? And which .

amendment does he want to be put?
Shri J. R. Kapoor: Ornly No. 5.

Shri & V. Naik: I do not_ press my
amendment.

Shri Kamath: .My amendment seek-*
ing to delete sub-clause.(2) may be
put to_the House.

Q%ri I. R Wapnor: Mine may be put
first and it can be put later on.

Mo hairwan; I it is omitted the
second amendment will not. arise. 1
will therefore put the first amendment
seeking to delete it.

The question is:

Omit sub-clause (2) of clause %.
Tone motion was negatived.

Mr. Chairman: The guestion is:

In sub-clause (2) of clause 4. ior
“every directer” substitute “mansging

- director”.

Shri Kamath: Without the definite
or indefinite article?

Shri Santhanam: Not necessary

Mpr. Chairmau: This is the amend-
ment put..

Shrt!ixe Kabrg?‘:;le »&ere gust Be a “a”™
or “the” : words. w
it is not English. g ‘
hri Sahthanam: There mav bhe
re than ‘one'ma:?ng directar.
“Managing divecto?” wilt do.” = o

~ s SIS R
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Shri Kamath: There must be an

" .article before “managing”.

Mr. Chairman: The amendmeht made
-only reads like that and there is no
article. I am bound to put the amend-
ment as put by the mover of the
.amendment. :

Shri J. R. Kapoor: Are you putting
my amendment, Sir? .

Mr, Chairman: Yes.

Shri J. R. Kapoor: My amendment »

is different. It is:

In sub-clause (2) of clause 4, for
““director” substitute “managing
-director”.

Mr. Chairman: I was under the im-

pression that the hon. Member had
accepted the amendment in the form
“that for the words “every director”
the words “managing director” be
substituted. But if he does not agree
then I will place his amendment as he
"has moved, ‘that is, that only the vsord
““director” be substituted by the words
““managing director”.

Shri J. R. Kapoor: Yes.

Shri 8. V. Naik: Sir, I was under
‘the impression that the word “every”
was going to be removed and there-
fore I did not press my amendment.
Because my amendment definitely
stated that for the words ‘“every
director, manager or secretary” the
words “the managing director, manag-
ing agent, manager, secretary, or any
person appointed in his place” be sub-
stituted. I wanted to drop the word
“every”. But as I was given to under-
stand and ag I was under the impres-
*sion that he was dropping the word
““every” I accepted it and did not press
my amendment.

Mr., Chairman: I am sorry that
amendment cannot be revived.

S}_:ri S. V. Naik: He has done it at
the last moment.

Mr. Chairman: May be. But it is not
for the Chair to decide. The hon.
Member did not ask his amendment to
be put to the House and I am afraid
"he has lost the chance.

I will now put Mr. Jaspat Roy
Kapoor’s amendment as proposed by
him, without any difference.

The question is:
In sub-clause (2) of clause 4, for

“director” substitute “managing direc-
,.ror’,. .

The motion was adopted.

5 JUNE 1951

Packages Bill 10213

Mr. Chairman: The question is:

“That clause 4, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 4, 'as amended, was added to
the Bill.

Clause 5.— (Power to make ruies)
Shri J. R. Kapoor: 1 beg to move:

In part (b) of clause 5, for “circum-
stances” substitute ‘“cases or circum-
stances”.

Shri Santhanam: I propose to accept,
it.

Shri S. V. Naik: I beg to move:

In part (b) of clause 5, for “be
stated” substitute “be marked”.

I;andit Munishwar Datt - Upadhyay:
I beg to move:

In part (a) of clause 5, at the end,
add: .

“and .the type of material used
for marking, so as to give it some
durable character”.

Mr. Chairman: Amendments moved:

(i) In part (b) of clause 5, for “cir-
cumstances” substitute “cases of cir-
cumstancess”. .

(i) In part (b) of clause 5, for “‘be
stated” substitute “be marked”.

(iii) In part (a) of clause 5, at the
end, add:

“and the type of material used
“for marking, so as to give it some
durable character”. ’

Pandit Munishwar Duit Upadhyay:
My submission is that the  provision
that is being made is that there should
be some sort of mark. For that pur-
pose I think it is very necessary that
that mark should be durable. As I
find in the power to make rules this is
not provided for—it is “specifying the
conditions as to the manner of marking
of all heavy packages, the manner of
packing and the type of covering to be
used”—I want to add there “and the
type of material used for marking, so
as to give it some durable¢ character”.
Because. unless the character of the
material used for marking is durable
I think it is almost useless. Even if
the mark is made, if it is removed the
object of the Bill is not fulfilled. There-
fore I want that there should be sdme
rule regarding the durability of the
mark also. For that it is necessary
that some rule should be framed which
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might provide for the material to be
used so as.to make the mark durable.

Shri Santhanam: 1 accept Mr.
Kapoors amendment which, I think,
is the same as Mr. Kamath’s amend-
ment. And I have no objection to
accepting Mr. Naik’s amendment also,
that is, for the words ‘“be stated” the
words ‘“be marked” be substituted.
But I am afraid I cannot accept Pandit
Munishwar Datt Upadhyay’s amend-
ment for the simple reason that there
may be any number of articles by which
these things can be durably marked
and we cannot expect any authority
making rules to know all the materials.
But the words “as to the manner of
marking” in the clause will make it
clear that the thing is durable. We do
not want that some patentee should
come to our Ministry and say: “This
-is the only durable mark” and get off
with it. Therefore it is no good mak-
ing rules specifying the actual material;
there are so many processes, chemical
materials and secret patents etc. We
do not want to interfere with any svch
process.

11 aMm.

Mr. Chairman: The question is:

In part (b) of clause 5, for “circum-
circum-
stances”.
The motion was adopted.
Mir. Chairman: The gquestion is:

In part (b) of clause-5, for
stated” substitute “be marked”.

“he

The motion was adopted.

Pandit Munishwar Datt Upadhyay:
I would like to withdraw my amend-

ment.

i

The amendment was, by leave, with- -

drawn.
Mr. Chairman: The question is:

“That clause 5, as
stand part of the Bill.”

amended,

The motion was adopted.
Clause 5, as amended, was added to
the Bill.
Clause 1.—(Short title etc.) .

© Amendment made:

In bub-clause (1) of clause 1, for
“1950" substitute “19517.

—([Shni Santhanam] _
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Clause 1, as amended, was added
to the Bill

The Title and the Enacting Formula
were added to the Bill

- Shri Santhanam: I beg to move. -

“That the Bill, as amended, be
passed.”

The question is:

“That the Bill, as amended, he
passed.”

Mr. Chairman:

“The motion was adopted.

[Mr. DEPUTY-SPEAKER in the Chair]
BUSINESS OF THE HOUSE

Mr. Depuly-Speaker: We shall take
up the resolution to be moved by hon.
Mr. Mahtab.

Shri Kamath. (Madhya Pradesh):
Before you ask the hon. Minister to
address the House, may I ask what
exactly is the procedure contemplated
today? We are moving up and down
the List of Business, sometimes here
and sometimes there. So it would help
us if you will kindly indicate fo-us at
this stage as to when you will come
up the list or down the list, what Bill
will be taken up and at what stage-
and time. I am not as intelligent as
you are, and there is certainly con-
fusion here. I have not come prepared
for anything at all.

Mr. Deputy-Speaker: May I ask
hon. Mr. Gadgil whether the Rajghat
Samadhi Bill which stands in his name
can be taken up after this resolution?

The Minister of Works, Production
and Supply (Shri Gadgil): Ygs, Sir. .

Mr. Deputy-Speaker: Then the
Indian Merchant Shipping (Amend-
ment) Bill standing in the name of
hon. Mr. Santhanam can be taken up.
So after this.resolution we will take
up the Rajghat Samadhi Bill, and the
Indian Merchant Shipping (Amend-
ment) Bill, then the Indian Standards -
Institution (Certification Marks) Bill
and then the Scheduled Areas (Assi-

milation of Laws) Bill. That is suffi-
cient.
Shri Xamath: I must submit for

your earnest consideration that the
Rajghat Samadhi Bill which is an im-
portant Bill—I hope the House will not
deny it—was not included in the List
of Business after its introduction, till
perhaps only this morning and the-
House has been taken by surprise. as
regards this Bjll, and we who are
interested in this Bill have not had any
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[Shri Kamath]

time at all to give notlce of amend-
ments.

Mr. Deputy-Speaker: May I request
the hon. Member to make these obser-
~vations when we take up the Rajghat
‘Samadhi Bill? .

Shri Kamath: All right. Sir, I
thought that you had decided finally
to take it up.

Mr. Deputy-Speaker: have just
indicated the order. Anyhow let wus
see if there is such an‘inconvenience to
the hon. Members. If they feel that
they are taken by surprise, we shall
-consider what ought to be done.

RESOLUTION RE. CONTINUANCE
FOR FURTHER ONE YEAR POWERS
OF PARLIAMENT TO MAKE LAWS
WITH RESPECT TO (i) TRADE AND.
COMMERCE WITHIN STATE AND
(ii) PRODUCTION, SUPPLY AND
DISTRIBUTION OF GOODS

The Minister of Commerce and In-
dustry (Shri Mahtab): I beg to move:

“Whereas this House has declared
by resolution passed- on the 12th
August, 1950, in pursuance of clause
(1) of article 249 of the Constitu-
tion, as adapted by the President
under article 392 thereof and as at
present in force, that it is neces-
sary in the national interest that
Parliament should for a period or
one year from the 15th August,
1950, make laws with respect to
the. following ‘matters enumerated .
in the State List, namely:

(i) trade and commerce within
the State subject to the provisions
of entry 33 of List III, and,

(ii) production, suﬁply and dis-
tribution of goods subject to the
provisions of entry 33 of List I1II;

And whereas it is necessary
in the national interest to con-
tinue in force the suid resolution;

This House do resolve in pursu-
~ance of the proviso to clause (2)
of the said article, that it approves
the continuance in force of the
said resolution for a further period
of one year from the date on which
it would. but for this resolution,
cease *o be in force.”

The House will remember that i

~ofrder to deal with the situation which .

arose on.account of the Korean War:®
towards the end of June, 1950, Parlia-
ment passed a resoultion on the 12th
-August, 1950 under article 249(1) of
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Subjects,
~ the Constitution and 'took ‘power for a
period of c¢ne year from the 15th

August. 1950 to make laws in respect
of trade and commerce within the
States’ subjects and production supply
and distribution of goods which were
also subject to the provisions of entry
33 of List III. In pursuance of this
resolution, the Supply and Prices of
Goads Ordinance was promulgated on
the 2nd September,1950 providing for

the control of prwes of certain goods .

and the sypply and distribution there-
House will
remember was replaced by an Act of
Parliament on the 23rd December, 1950.
The Supply and Prices of Goods Act,
1950 has thus been in force for the
last nine months and the House will
be interested to know as to which com-
modities came under this law. Non-
ferrous metals including brass, un-
wrapped and semi-manufactured
bicycles, cycle parts and accessories,
cycle tyres and tubes, electric bulbs,
caustic soda, - soda ash, tanning
materials, wattle bark, wattle extract
ete.,, raw rubber, casein, infant foods,
sulphur, tannery wool and chrome ore.
Most of these articles.
will notice, which came under the law
are either imported or manufactured
out of imported materials, and the same
circumstances which prevailed upon
Parliament to take over this power
Stock piling
and rearmament programmes on a very
large scale are going on in many
countries, and therefore, there is a
world shortage in goods specially like
non-ferrous mdtals, sulphur, caustic
soda, soda ash, casein etc. There has,
therefore been considerable shortage in
this country of all these materials
which aré essential for industrial pur-
poses. There has been short supply of
most of these commodities, especially
recently on account of the shortage of
imports. In the absence of control,
there will be a tendency for these
goods to be cornered and the prices
also to rise to abnormal levels.

Shri Kamath (Madhya Pradesh):
The Minister has strong lungs and he
can speak louder.

Mr. Deputy-Speaker:
Minister -proceed.
Shri Mahtab: If the hon. Member

does not think of interrupting, he can
also hear well. .

I.et the hon.

We ‘have used the law not only to
fix the prices at reasonable levels with

reference to the landed cost, hut also °

te control the distribution wherqver
necessary. This House will be inter-
ested to .know in what way the powers
have been exercised under this law,
It is mot that control has been exer

as the House’
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cised only over price; in various other
ways, the powers have been differently
" exercised in the case of different com-
modities. There has been price control
on cycle tyres, tubes, electric bulbs,
- caustic soda, soda ash, infant foods,
tanning materials, bicycles and casein.
There has been control on movement
and distribution on raw rubber, tan-
ning materials, sulphur, tannery wool,
casein and non-ferrous metals. Con-
trols were exercised with regard to
infant foods in the way of restricting
the quantity that may be sold on any
one occasion. Similarly, control has
been exercised with regard to. infant
foods, caystic soda, soda ash, wnd

~sulphur by restricting. the quota that’

may be held by the consumers. Caustic
.soda and soda ash have been banned
‘for- sale by the consumers.

Then, orders have been issued under
-this law to submit monthly stock
returns with regard to non-ferrous
metals, bicycles, bicycle parts and
accessories which include about 24
.items, cycle tyres and tubes, electric
bulbs, caustic soda, soda ash, infant
foods, casein and sulphur. Those hon.
Members who have seen the various
notifications must have noticed that an
order has been issued for maintenance

- of proper accounts with regard to cash
transactions. We have issued an order
for the exhibition of price lists. All
these steps have been proved to have
a great salutary effect on the general
trend of the prices. As the House
knows, the Central Government only
announces the policies and fixes the
prices. The actual administration of
the controls is left to the State Gov-
ernments and necessary powers have
been delegated to the State Govern-
ments under that law. From all the
reports received from the State Gov-
ernments, it is seen that this law has
been very well received in most of
the areas and-that there has been a
salutary effect on the prices not only
of.things that have been brought under
control, but indirectly on other goods
-also. .

In order to advise the Government
in the fixation of ©vrices, a Prices
Advisory Board has been constituted.
The Board at its first meeting gave
their advice gen~rally which was
accepted by the Government and
accordingly prices were fixed. Here, I
may mention that immediately after
the passing’ of the Ordinance, we took
the prices which were prevailing on
the 30th June as the basic prices and

» fixed up the pricés of several com-
modities in an ad hoc manner. Subse-
quently, after the meeting of this
Advisory Board, a detailed considera-
tion was given to the prices of various
commodities, and accordingly, there
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were some modifications -and those
modifications were accepted subse-
quently. ’

The House perhaps will be interest-
ed to know as to how this law has
worked, in the sense, how many have
been brought to book under this law.

- Unfortunately, this subject has come

~

before Parliament before I have had

- ful] reports from all the State Govern-

ments. After this law was passed, a
section in the, Preventive Detention
Act. was brought to the notice of the
Government. At one time, the House
was informed that the Prime Minister
drew the attention of the Provincial
Governments to that very section of

the Preventive Detention Act which,
was taken advantage of by various
State Governinents as a result of

which, about 234 persons are now under
detention.

Shri Kamath: All over India?
Shri Mahtab: Yes.

This law by its very nature is
essentially preventive, to a great ex-
tent, against any rise in prices. Today.
we cannot properly assess as to what
would have been the prices but for this
law. But, it is sure, prices would have
gone very much up and would noi
have remained as they are today but
for this law which was enforced quite
in time. The House will remember
how prices were going up steeply im-
mediately after the Korean war and
how practically a racket went on with
regard to many eommodities specially
those commodities which are essential
for industrial purposes. .

As I have already said, the condi-
tions which were prevailing in August
last year are sédll persisting and pro-.
bably, the conditions are more acute
today than they were af that parti-
cular time. In the present congditions
of the country, there is necessity to
keep to Parliament the power which
it possesses under that particular reso-
ultion. The time limit for that parti-
cular resolution was only one year.
This is a resolution only to extend that
period. I do not think there will be
any serious” objection to it and T
sincerely expect that this resolution
will be passed unanimously. g

Mr.
moved :

Deputy-Speaker:  ttesg ation

“Whereas this House has drelared
by resolution passed on the 12th
August. 1950..in pursuance of clause
(1) of article 249 of the Constitu-
tion. as adapted by the President
under article 392 thereof and as at
present in force, that it is neces-
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[Mr. Deputy-Speaker]
sary in the national interest that
Parliament should for a period or
one year from the 15th August,
1950, make daws with respect to
the following matters enumerated
in the State List, namely:

(i) trade and commerce within
the State subjett to the provisions
of gntry 33 of List III, and,

(iiy production, supply ahd dis-
tribution of goods subject to the
provisions of entry 33 of List III;

And Whereas it is necessary in
in the national interest to con-
tinue in force the said resolution;

This House do resolve in puisu-
ance of the proviso to clause (2)
of the said article, that it approves
the continuance in force of the
said resolution for a further period
of one year from the date on which
it would, but for this resolution,
cease to be in force.”

Shri Kamath: I am labouring under
aslight handicap to which I adverted
in the course of most of the inter-
ruptions which I made. For some
mysterious reason, the hon. Minister ‘of
Commerce and Industry could nof
raise” his voice high enough, and per-
haps partly the distance that separaies
him and me—I mean the physical dis-
tance—was responsible. But, anyway,
what cannot be ¢ured, must be endured.
I could not go on interrupting when
he was averse to being interrupted.
So many things, and so many items of
precious information that he perhaps
gave in the course of his speech, es-
caped my hearing. Therefore, it I base
my remarks on certain things which
I think I heard from the Minister
which he really did not utter, I hope
he or his diligent Deputy would get up
in his seat and correct me, as I pro-
ceed. I do not mind being interrupted;
I welcomé interruptions and if after
even every sentence I am interrupted
by the Minister or his Deputy, I shali
be happy, and I shall be happy to ke
 corrected if need be. I am not like
the Minister who perhaps was not
willing to be interrupted, I do not know
why, even though he was inaudible.
Certainly, hon. Members are _entitled
to know what a Minister is saying. If
the Minister is inaudible, then, cer-
tainly it is within the rights of the
House to demand to hear him. Even
if one Member is not able to hear the
Minister, he has the right to ask the
hon. Minister to repeat. Otherwise,
what is the use of sitting here, not
being able to hear what is being said.
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Mr. Deputy-Speaker: Is all this

necessary?

Sln"i Kamath: I must say, Sir, tnat
this is an important resolution. Every
t1r_ne_ we raise a protest that the
Minister is not audible, either we are
ca}le;d to order or it is said, let -the
Mlmstexj proceed. That is the proce-
dure being adopted in this House. This
1s a serious matter and I must say
that this sort of thing should not be
encouraged.

Mr. Deputy-Speakier: The
Minister I thought was making every
effort to raise his voice and make it as
loud as possible. But, there are cer-
tain limitations. An individual may
speak only at some pitch.

) Shri_Mahtal?: And another interest-
ing thmg is, it was audible to all
except Mr. Kamath.

Shri Kamath: Even if that be correct
.—and I repudiate even that, because
it was inaudible to many more—even
if one hon. Member says that the
words were not audible, his complaint
is legitiméate because he is entitled to
hear them properly.:

Mr. De2puty-Speaker: The hon.
Minister thought that the hon. Mem-
ber was hearing all right, but was ask-
ing for some information which could
be asked for later on.

Cap?. A. P, Singh (Vindhya Pradesh):
But Sir, this thing happens often in
this House. We cannot even hear the
questions that are put sometimes, cnd
neither the replies given by the
Ministers, especially those” who are
sitting behind. If is for that reason
that they generally talk among them-
selves and then the Chair takes them
to task for that. They talk among
themselves because they are not able
to hear what 1is going on. So my
request is that it should be clearly
stated here that the Ministers and also
hon. Members should speak loudly so
that they may be heard by all.

Mr. Deputy-Speaker: I have under-
stood it. _

Shri Kamath: If an hon. Member
does not hear, he makes a request to
the Chair, but if the Chair calls him
to order and then the Minister pro-
ceeds on, then the Member is helpless.

Mr. Deputy-Speaker: I do not think
it is the intention of the Chair to put
any handicaps on any hon. Member.
I hope all hon. Members will
loudly and there will be no excaption
in favour of the Ministers. So far as
this particular occasion is concerned.

hon. '

speak

-
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I think the Minister made every effort
to be heard as much as possible. It is
rather unfortunate that.........

Shri Kamath: But, Sir, it is no use
' saying that an hon. Member is in the
habit of interrupting the Ministers.

Mr. Deputy-Speaker: It was thought
that the interruptions were made not
because the Minister was not audible,
but because the hon. Member wanted
to obtain some information.

Shri Kamath: Every Member has his
own habits and every Chair has its
habits too. .

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): I may
, inform my hon. friend that ear-phones
are now in the O.G.L. and if he wants
he can easily get them now.

Shri Kamath: The Deputy Minister
seems to treat this as a joke. This is
a serious matter and hardly a thing to
be treated in a light-hearted manner.
I hope he will not repeat this perfurm-
ance hereafter.

.Mr. Deputy-Speaker: Are we not to
proceed in an orderly manner? The
Deputy Minister need not have pro-
'voked the hon. Member with his
remarks.

Shri Kamath: Let the  Deputy
Minister find out what aids he himself
requires arnid supply them. I am not
in need of any aid from him or from
anybody. else.

Mr. Deputy-Speaker: The hon. Mem-
ber knows that a little fun now and
then is not out of place.

Shri Kamath: And even this mike
that is in front of them, the Ministers
do not make use of properly.

* Mr. Deputy-Speaker. The  Deputy
Minister must know that we. sometimes
do not take a joke in the right spirit.

Shri Karmarkar: Sir, I am sorry if
the hon. Member is offended at what I
said. I did not mean any offence. I
was only pointing out that if in spite
of shouting, the hon. Member is not
able to hear, then something must ke
wrong somewhere.

- The Minister of Works, Production
iml Supply (Shri ' Gadgil): And Mr.

amath knows that when he hits hard,
in fairness, he should be prepared to
receive hard hits too.

Shri Kamath: am perfectly pre-
pared for givln{n and Mr.
Gadgil himself kndws, and remem

howhehadtoreceivo some. I am

gﬁo

or cutside. .

199 PSD. e

5 JUNE 1951

‘good of spending more time on this?

ua&torhikdﬂm:hj:slde

t2 make laws on State 10225

' S‘ubjectl

And now, Sir, comiag to the resolu-
tion..... .

Mr. Deputy-Speaker: We have al-
ready spent ten minutes.

Shri Kamath: Coming to ‘the reso-
lution before .the House I submit that
this item on the List of Business has
been brought in more or less as a
surprise. It has become the practice
in this Parliament to bring in a long

- list of business at the fag end of a

session. In this respect the House has
been treated—I will not say with con-
tempt—but with disregard and I feel
that the reason apparently is that as
far as this House is concerned, Gov-
ernment is assured of a solid majority.
whatever may be the Bill or resolution
that they may bring forward. But this
is hardly the manner in which parlia-

" mentary traditions should be built up.

We are now the first Parliament of
the Soverdéign Democratic Republic and
it is up to the Ministers, including the
Leader of the House to see to it that
Parliament is not treated in this
cavalier fashion. This is an important
measure intended to extend the powers
granted to Government and informa-
tion about it was given to Members
only at about seven o’clock this morn-
ing when they were preparing either
to go to their breakfast or some were
in their bath or about to leave for
Parliament. I for one could not have
more than a. cursory glance at this
resolution. It is hardly right for Mr.
Gadgil and Mr. Mahtab to say that this
matter had been introduced ls‘g-gedm

" and that the House has been.

it. This particular resolution was not
included in the List of Business at any
time so far in this session. May I ask

- the Minister of State for Parliamentary

Affairs who is sitting there, quietly
reclining on his seat as if he is -
absolutely deaf and blind to what is

going on in this House, whether even

for a moment, with so many bees huz- °

zing in his Department. he looks at the
List of Business that comes daily
before the I-Iquse’

Mr. Deputy-Speaker: What is the

(X

We all know that the measures to
taken up were—the Representation of
the People (No. 2) Bill, the Govern-
ment of Part C States Bill, The De-

limitation Orders and the Constitution:
(First Amendment) Bill. The Consti-
tution (First Amendment) Bill has heen
passed. And on account of some:

x




10226 Resolution re Parlianient

[Mr. Deputy-Speaker}

garding _the - Representation of the
People (No. 2) Bill, some more amend-
ments have to be flnalised before the
Bill can be taken up and completed.
Ang different groups are sitting together
and dealing with the delimitation of
constituencies. And so now. suddenly
we find there is no work to be taken
up and so the only alternative left was
to deal with these other matters. There
is harm in dealing with them. Such
contingencies do arise.

Shri Goenka (Madras): But, Sir,
there should be more time allowed to
Members to .consider this matter which
is of such importance. We got informa-
tion of this subject coming up today
only this morning. We have had little
or no time to study this question now.

‘“The House should not be treated in

this manner.

Mr. Deputy-Speaker: 1 am in full
agreement’ with the observations of
the hon. Member. There must bLe
sufficient time allowed to Members to
study the subject. And surprises
should not be sprung on them. But I
am trying to explain how this thing
has arisen. If I find that a large
number of Members want to speak on
this subject and they require further
time, we will consider it today and it
need not be completed now. We can
come back to it at some other {ime.

The Minister of State: for Parlia-
mentary Affairs (Shri Satya Narayam
Sinha): There are some amendments
that have been agreed upon to the
Representation of the People (No. 2)
Bill and these could not be finalised
and so that Bill could not be taken up
now. This resolution which should
have been taken ‘up tomorrow has
“therefore been taken up today.

Shri Goenka: This is a matter in
which people are kept under detention
and we are trying to extend the nerind
of detention by this measure. This is
a serious matter and requires certain
investigation- and study.

Shri Mahtab: T am afraid the hon.-

Member is completely wrong and he
knows he is wrong. People cannot be
detained under this.law.

Shri Goenka: I will tell him wha is

wrong.

Shil Ramalingam Chettiar (Madras):
Thia is an important matter in which
%emme,m, ought to have given us

tailed information as to why this iv
heing. hyoughd, . friformation

No _such

N le .__.,:;« hat N
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action has been taken during the last
hine months on account of the resolu-
tion that has been already passed and
what are the things that they propose
to do. We want detailed information

10227

.as to the reason for which they want.

this extention. We are completely in
the dark. So I would  suggest that
Government may circulate a detailed
note today or tomorrow and we may
take up the resolution on Friday or
Saturday.

Shri Himatsingka (West Bengal): I
am a member of the Advisory Com-
mittee that was formed in connection
with this matter and though I have
written two personal letters to the
Minister for certain information some
five or six weeks ago, I have not &
received the information. I wanted to -
know when and how the prices of
certain articles had been increased.
Barring one meeting in about Septem-
ber 1950, there has been no other m:eet-
ing nor has any information been
given or anything discussed with the
Advisory Committee that was formed,
nor was the matter placed before them.

Mr. Deputy-Speaker: When
notice of this resolution received?

Hon. Members: This morning. v

Shri A. C. Guha (West Bengal): This
is at the bottom of the List of Busi-
ness and was hardly. anticipated for
discussion today.

Mr. Deputy-Speaker: Is it necessary
that this should be finished now in
view of the feeling here that uvefore
they come to any conclusion on °this,
hon. Members would like to nave a
statement as to how these laws worked
during the last nine months. If the.-
other matter, had been discussed, the
hon. Minister would not have brought
this. If it is so, why should not he
furnish the House with all details.
After all if the vote of the House id
wanted. the hon. Members should have
detailed information.

Shri Mahtab: This resolution is to
be discussed by the House and some
decision has to be arrived at before a
particular date. Excépt that there is
no urgency in the matter. It
be easy for us to supoly information
as required if hon. Members are fic.
We ~cannot supply _information a¥@r
random. Until now I have not been
able to understand what information is
wanted. o .
Mr. Deputy-Speaker: Lat the d

énd it points arise in

was

.

yongw




10228 Resolution re Parliament

nformation from Government it will
- be useless. A note ought to be cir-
culated to us as to why they want the
extension. The hon. Minisfer made a
speech in which he mentioned a num-
ber of things, what he has done ete.
We could not even follow what he W
saying. It will be wasting the time
of the House if we go on discussi~z it

“without knowing the facts.

Mr. Deputy-Speaker: I am not able
1o follow this objection for this reason
that whenever a resolution is moved,
there are cases when some brief note
may be given and there are other cases

where the Minister moveg the resolu- -

tien and gives the details in his speech
as has been done today. If hon. Mem-
bers are net able to catch the points,
how can that prevent the discusgsion of
the resolution.  Hon. Members will
speak on this resolution and if they
are not able to get any information, I
will ask the Minister to supply it.

Shri Kamath: Do we take it -that
you waive the notice in regard to the
jresolution? .

k M: Beputy-Speaker: It has- already
:222n done. .

Shri Kawmath: As you have finally
decided that we must discuss it, come
what may, I shall proceed to offer a
few observations in vacuo—because
there is no information furnished, as
Thri Chettiar said. I do hope that
when that information is supplied
either today or tomorrow, you will be
pleased to give me another chance to
speak. '

Shri Mahtab: May I know what
information he wants? .

Shri "Kamath: Hold yourself ' in
patience. We have heard your speech.

Shri Mahtab: I am getting an im-
pression that the hon. Member has not
read the resolution at all.

Shri Kamath: Your impression is
wholly wrong. The Minister’s impres-
sion is wholly wrong, and I hope he
will try to think -before he speaks.

Shri Mahtab: You should do the
same, -

Mr. Depuiy-Speaker: I do not want
such repartee, whether on thig cide or
that. The hon. Member need not shout.

1A% of us are-not deaf. It is not as if
the hon. Member is not able to hear
his voice. He need not shout.

Shri Kamath: My voice is made like
hat by God. The House adopted tihis
esolution—an important one,’in my
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‘humble judgment, last August—during
the August session which was called -

. as an emergent session following the

outbrea* -7 the Korean war, and the
Minister.said then that prices had risen;
and at that time it was felt that owing
to the misery and distress from which
the people were suffering on account
of high prices, it was necessary to
control prices and along with it, the
preduction, supply and distribution of
essential goods. The hon. Minister has
read rauidly -the various commodities
that were brought within the pyrview
of this resolution but I am sorry.to say
that my memory is not strong enough
to contain the names of commodities
that he has read out to the House. That
is the first information I would like to
have from him. :

Mr. Deputy-Speaker: I am feeling the
sense of the House here and I am not

- so  helpless. I would adjourn this

debate. There is no good accusing the
hon. Members here. I was not able to
make the hon. Minister speak louder so
that all hon. Members could hear. In
fact a statement is called for. I am not
prepared to go on with this and I will
adjourn it. I will proceed with other
legislative business. The hon.-Ministers
also must be a bit more accommodative
and this is a very important matter.
This was never contemplated to be
taken up today and hon. Members hava
rivetted their attention to other busi-
ness. There <is no use rushing this
matter. There should be a spirit of
accommodation.

Shri Mahtab: With all respect tn the
Chair I might submit that in this parti-
cular matter I did not want to rush it
through the -House but rather the
Minister himself was rushed:. Therefore
with all respect I should say that I was
‘not as anxious as the Chair himself wag
for going on with'the agenda. As a
matter of fact I was sent for from my
room "to move the resolution which has
been admitted and put on the agenda
not by me. I am really compelled to
say this because of your observations.

Mr. Deouty-Sveaker: That ends the
matter. Nobody is inconveniencad—
neither the Minister nor the House.
When such emergencies arise the
Ministers are obliged to bring all the
materials here to keep the House going.
I understand the gdifficulty of the hon.
Minister. Having regard to the wav in
which the resolution has been receivad
bv the House today and the information
which the House wants I would urge
upon the Minister kindly to consider if
the resolution cannot be taken up some
other day. So the discussion on the
resolution stands over.

Shri Xamath: Does it stand over, Sir?
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Mr. Deputy-Speaker: Hon. Members
who want any information may give
their points in a typed letter to the
Secretary and he will pass it on to the
hon. Minister, so that he may know
what are the points on which informa-
tion is requlred

Shri Karmarkar: Sir, we shall exer-
cise our discretion and give a note. If
hon. Members want to know the number
of persons detained it will be difficult
for us to give. We shall use our dis-
cretion and give sufficient information
which will be considered satisfactory
by a man of reasonable commonsense.

BUSINESS OF THE HOUSE

Mr. Deputy-Speaker: The Rajghat
Samadhi Bill may be taken up.

The Minister of Works, Production
and Supply (Shri Gadgil): I beg to
move:.........

Shri Kamath (Madhya Praciesh):
Why cannot some other Bill be taken
.up, Sir?

Mr. Deputy-Speaker: Already amend-
ments have been tabled and therefore
it should not be a surprise to them.
To give hon. Members, who are in-
terested particularly in this Bill, some
time Mr. Santhanam may move his
Bill in the meanwhile. After the com-
pletion of this Bill the other one may
be taken up.

~ Shri Gadgil: There is nothing sur-
prising in this Rajghat Samadhi Bill.
The Samadhi is there and the Bill was
introduced in March. If any amend-
ment is given at the 11th hour and
59th minute I am prepared to con-
sider it.

Shri Kamath: If you waive notice
for amendments, on that condition the
Bill may be taken up.

INDIAN MERCHANT SHIPPING
(AMENDMENT) BILL

The Minister of State for Transport

and Raillways (Shri Santhanam): I beg -

to move:

¢ . “That the Bill further to amend
. the Indian Merchant Shipping Act,
_ 1923, be taken into consideration."

This is a wholly tormal Bill. The
" shipping companies, Indian as well as
foreign, recruit almost all the seimen
un%:r Indign u-ﬁctes for service on
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examination. Until March 1950 the
crews used to be examined only by
doctors appointed by the reeruiting
shipping companies. The examinatio

by company’s doctors was done p&.
functorily. Instances of seamen-dying
overseas of long term diseases within
a period of two to three months of
their selection were not infrequent. An
ad hoc survey conducted a few yéars
ago showed that 30 per cent. of the

- crew recruited were physically unfit.

There were also complaints of corrup-
tion against the companies’ doctors. The
question of seafarers being examined
by Government doctors instead of
companies’ doctors was then considered
and it was found that there was no
provision in any of the existing enac®
ments under which it could be done
and that fresh legislation was neces-
sary. It was however thought pre-
ferable to try persuasion and to get
the representatives of seafarers and
shipowners to agree to a scheme of
pre-entry mediqal examination by
Government doctors. The matter
was discussed with the representa-
tives of seamen and shipowners and
their voluntary co-operation to a system
of examination by Government doctors
was secured. The examination
Government doctors was introdu
about the month of March 1950 at
the two principal ports of recruitment
of seamen, namely, Calcutta and

" Bombay. This procedure is in line

with the I.L.O. Convention No. 73 con-
cerning medical examination of sea-
farers adopted at Seattle in 1946.

Since the introduction of this scheme
there has been a certain amount of
opposition to it in Calcutta inspired
mostly by non-Indian seamen, who
form the bulk of the recruits at that

port. Some seamen have chalk
the legality of .the scheme and
the matter up to the Calcutta !Iish
Court, which in the course of its j
ment observed as follows. I wo
like hon. Members to listen to this,
because that is the justification for
this Bill:

“There'can be no doubt that
the system of medical examination -
by Government doctors is a salu-
tary one and is eminently deslrahle
in the interests of seamen and ship-
owners. But the gystem must he—
‘put on a sound footing having the™
sanction of law and well defined
rules should be framed lmng down
a .reasonable standard of fitness
and also for conducting the
examination in. a proper and
reasonable manner, providing safe-

ths abuse of the
by the officers entrusted:

- with the examination.”
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Misled by interested parties into
thinking that the High Court had con-
demned the scheme as illegal, the
Calcutta seamen began early in
February this year to boycott all the
musters. On this some questions were

ut and answered in this House. The

ﬁgycott however was called off on the
26th March on Government granting
certain .concessions pending the fnali-
sation of the physical standards in con-
sultation with shipowners and seamen.

It is therefore necessary to provide
a clear and legal basis for the medical
-examination scheme, *which is already
under consideration. We also consider
that this opportunity should be {aken
to provide for making rules to regulate
normal standards, qualifications, etc.,
which the seaman must possess before
he can be engaged in a ship. At pre-

nt there are'no minimum standards .

prescribed. The shipping companies
prefer to recruit old hands with a long
tradition of seafaring service. In view
of the technical developments in engine
room it is necessary that the new
hands should have a preliminary course
of training.

A small beginning lras been made -

by Government in the matter of pro-
viding training to suitable candidates
desirous of a career on sea. We have
two training ships which have been
Tecently renamed in accordance with
Indian tradition and we are training a
certain number of seamen in both the
ships, one at Calcutta and the ofher
at Vizag. In course of time we expect
to increase the training and to give
all the seamen the necessary training.
Therefore we are making provision
.under this Bill to enable us to bring it
into operation when we have trained
a sufficient number of seamen.

This .Bill provides only for two
things. Firstly, to enable the Govern-
ment to continue the medical exami-
Mation which is already there under
proper safeguards: and secondly, in
the future when we have trained a
sufficient number of seamen to insist
. that only those trained seamen should
be recruited from the Indian ports.

. There is a great, necessity in this
country to break new ground in the
matter of seamen. Hitherto it has been

monopolised by a certain small segtion

of the people. While we do not want
to interfere with the normal avenues

employment of the existing people
we want to obtain the best results out
.of, this recruitment and make all the
communities in India eligible snd fit
to.enter the seafaring professien. I
expect that in course of time we shall
have. a big merchant navy and the
number of seamen who will find em-
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ployment will be large. Besides that
we .aope that shipowners throughout
the world will continue to recruit a
large number of seamen from this
country. We are making arrangements
to provide for both contingencies.

Therefore in this Bill we are taking
powers for these two purposes and I
hope that the House will give us these
powers and I can assure them that we
shall see that as many Indian nationals
as possible are trained and put into
service in the mercantile marine.

Mir. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Indian Merchant Shipping Act,
1923, be taken into consideration.”

Shri A. C. Guha (West Bengal): I
welcome this Bill wholeheartedly. I
consider the purpose of the Bill, as
stated by the hon. Minister, deserves
the full support of this House. I know
of a recent case where about 80 young
men trained at Calcutta in the ship
Andrews were put up for pre-recruit-
ment medical examination but due to
some political manoneuvrings and out-
side pressure, were not able (0 be
recruited. And this is not an isolated
instance. This is an effort to continue
a monopolistic control over our mer-
chant navy. Therefore, I support this
Bill wholeheartedly. In doing so I
hope that Government will also take
some measures so that those young
men who have been trained and are

. quite fit for our merchant navy may

be recruited at an early date and the
Government may not yield to pressure
from outside or from some mischief-
makers.

In this connection I should like to
state- that there are certain individuals
within the recruiting organisation in
Calcutta about whose past and boma
fides the hon. Minister should make
enguiries. As the hon. Minister may
be aware, some of these persons were
banned from entering India or from
attending at the time of the medical
examination, but somehow or other
that ban has been removed. I do not
know how the department was persuad-
ed to remove it. I would request that
if it is necessary the ban should be.
re-impos so that such mischief-
makers may not be present at the time
of recruitment and sabotage the plans
for nationalising our merchant navy.

Shri Khandubhai Desal (Bombay): -
I support the Bill that has been placed
before the House by Shri Santhanam.
This meses, B oo, 2o, 20 2
ce independence there has .
growing desire mdurg.‘ontheuutd
our countrymen for development
of Indian shipping. The way the ses-
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|Shri Khandubhai Desai]

farers are recruited or engaged for
work in ships is, in my opinion, a
.matier calling for a very responsible
,consideratjon on the part of Govern-
.ment. As we all know, most of our
shipping is in the hands of foreigners,
that is to say, our maritime develop-
ment 'so far has been limited. We are
trying to develop our merchant navy
but then it depends to a very large
extent on the number of our nationals
that we havo got engagéd in shipping.
Also, the unfortiunate circumstances in
which the country was for the last
150 years Dbefore independence, also
were responsible for the undeveloped
state of our shipping.

It is not as though we had not got a
sufficient number of our nationals to
work in our ships moving about' the
world but as a result of p: .iition the
crew handling the wvarious 1ips have
now come under the caies 7 of non-
nationals or nationals bel. :ing to a
foreign nation. And in i.e modern
worid it is very dangercus to leave the
manning of such a great natipnal in-
dustry as shipping in the hands of
forcign personnel. Therefore, I say the
time has come when our nationals
should not only be recruited for man-
ning our ships but they should be en-
couraged to become fit for this wvork.
The training that is being given at the
two centres will to some extent miti-
gate some. of these difficulties but I
feel that the number of men that will
be turned out from these two training
ships will be very limited. I suggest that
taking advantage of the powers that
this short but important Bill confers
upon them, Government must draw up
and place before the House a plan to
enlarge the training facilities for Indian
nationals in the mattér of sea-faring.
At present I believe most of the ships
touching Indian .ports  recruit the
seamen they require from, particularly,
the ports of Bombay and Calcutta. It
is left to the option of the shipping
master or the ship company to recruit
.whomsoever they want to, but now:
that powers are sought to be taken by
Government in.the matter they should
see "that the recruits possess a certi-
ficate of medical fitness issued by the
authority appointed by the Govern-
.ment. At the same time, in order to
encourage the Indian nationals to
take more and more interest in ship-
ping, more of them should be trained
and a preference should be given to
them in recrultment. -I fear that as
long as we are dependant on foreign
ships and our position in this matter
remaing helpless, the Government will
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powers taken under this Bill are very
effectively utilised. The purpose which
the hon. Minister has in view would
uol be served if only the powers are
taken and ‘are not properly exercised.
And in exercising them  Government
snould (ake the iirst opportunity to
creaic a sort of a special agency
look atter the interests of sea
recruited from among the Indian
nauonais, and other matters like
their (reatment and discipline on the
foreign ships in which they may be
engaged. Otherwise, the objects which
the hon. Minister-has in view will be
frusirated even after the Bill is passed.
Of course this is neither the time nor
the occasion for me to enter into the
whole question of recruitment of sea-

(Amendment) Bill

‘men on the ships. It is a very com-.

plicated Dbusiness., In the . ports of
Calcutta apd Bombay a sort of v
interests exist. These vested in

in collaboration witn the shipping com-
pauies are doing everything possible to
se2r that  the recruiiment of Indian
nationals is not being accelerated. This
1s a question to which I would like
to draw the attention of the hon.
Minister.

12 Noon.

With these few words, I whole-
geartedly commend this Bil to the
ouse. ’

Dr. Deshmukh (Madhya Pradesh):
I amn glad "the importance of this Bill
has been emphasised by several hon.
Members of this House. As has been
pointed out by my hon. friend who
has just sat down, the whole of the
seamen’s service is at the
moment over-weighted with
who have very little love for the coun-
try and who really belong to some
place outside India. I have had some
personal knowledfe about recruitment
in the port of Bombay. In~spite of
our efforts, and ‘in spite of the fact
that the persons who were waiting
recruitment were displaced pe
who have had experience of seafaring
for 3 number of years, a number of
difficulties were brought in the way of
their adequate recruitment and we
found that even the hon. Minister at-

-Delhi was not in a position to help

them to any great extent. So I am
happy that this Bill contains provi-
sions not only for adequate medical
examination, but the qualifications
for recruitment are also going to be
laid down. Along with this, it gho

be possible by executive arder for
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that proper  qualifications should be
laid down, but there should be a cer-
tain amount of enquiry into the ante-
cedents of people to be recruited. It
is from thai poiut of view that I hope
the whole maiter will" be very care-
fully examined and placed on a sound
and .satisfactory footing:

50 far as training is concerned,~my
hon. f{riend the mover of the motion
has pointed out that there are two
shps where training is imparted.
According to my information, they train
office}: only and not oxdmary seamen.

Shri Santhzpam: Thev do not train
officers; only ordinary ' seamen.

Dr. Deshmukh: 1t is gratifying that
arrangements for the training of sea-
men have also been made. I would
like my hon. friend when he replies
to tell us the number of people trained
and what”his calculation about annual
recruitment is. He may also tell us
whether our training is likely to keep
pace with the rate of recruitment, etc.
All these -things I hope would he
examined. Our navy and merchant
shipping at present are extremely in-
adequate.

Apart ‘frbm what I ‘have stated -as
to the difficulty about recryitment, it
is.a common experience to see all sorts

of obstructionist tactics being adopted .

by vested interests, like strikes etc., in
the various docks. It is therefore very
necessary that the system of recruit-
ment and the personnel recruited are
placed on a different footing and the
complaints that. the Indian nationals
do not receive enough scope removed.

Skri Biswanath Das (Orissa): I
stand to welcome the Bill and congra-
tulate the hon. Minister for having
thought of bringing this important
Bill even after a lapse of four years.
The agitation for recruitment of
Indian nationals and their training in
ships plying in Indian waters emanates
from the date of the Industrial Com-
mission® of 1914. Unfortunately tbis
aspect of the question was not taken
up very seriously. We are now having

a sort of double dependence in the-

gense that we have to depend on
foreign ships for transport and secondly
we have to depend very largely on
foreign nationals as seamen. This
dependence has gone so deep that even
tor ordinary work, Indian owners have

to depend on non-national seamen.
This places a heavy responsibility on
the Goveinment of India for adequate
recruitment and training of” Indian
national! tn this renrd

"z dmmd 1}{' , mmbe:
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people that are recruited are not ade-
quate to meet the demands in this
regard. I would, therefore, urge omn
the Government to take up this pro-
blemn seriously and see that recruit-
ment of more hands is done. In
Calcutta I understand that about 80
persu.as are recruited annually. Eighty
persons are not enough.” I think far
more recruitment is necessary and
training also.

Having said that, I would like ' to
suggest that the number and area of
recruitment should be extended. I am
afraid at the present moment recruit-
ment iz confined to specified areas.. I
would plead with the hon. Minister in
charge to see that the area of recruit-
ment is being widely extended to all
the coastal areas. I think Indians who
want to take to seafaring careers
should be given an opportunity. At
least in the coastal areas of the
Republic fullest scope should be offered,
irrespective of the fact that one comes
from one State or the other. In this,
at any rate, no parochial feelings
should be allowed to come in.

A lot has been said about the fact
that the shipping companies have not
the least desire to concede to our
demands for reasons best known to
them. Therefore, a certain amount of
pressure is necessary. Our passing
this Bill will not take us far unless
active stens are taken. Then again,
the. unfortunate incidents that have
been referred to by my hon. friend the
first speaker, the representative from
West Bengal, should be seriously taken
up by the Ministry and an enquiry
instituted to And out if the facts are
correct. No non-national, however
great or influential or rich of powerful,
should be allowed to interfere with the
system of recruitment in India. With
these words I again thank the hon.
Minister in charge of the Department
and request him to see that the points
that have been raised in the course of
the debate are given attention to.

Giving evidence before the Indian
Industrial Commission in 1914 certain
navy officials have recorded thair views
regarding the mettle that is available
in Orissa and Madras. They have
stated in very clear terms the great
seafaring qualities of the " fishermen

- operating in the sea coast areas of

Orissa and Madras. So Govezml
should try to utilise the capacities and

India as a whole.
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remarks in amplification of what I
gsaid in the beginning.

As I told the House, we have got
two training ships, Bhadra which is
stationed at Vizag and Mekhala which
is stationed at Calcutta. They have
nothing to do with the officers. We
have got separate arrangements for
training officers, both navigation
officers and engineering officers. This
Bill is not concerned with them at all.
These two training -ships are only to
train seamen, the dock crew, the
engine crew, as well as the miscel-
laneous crew needed for the ships.
The capacity of these two training
ships is 760 per year. There will be
no difficulty in expanding this capa-
city, if needed. But our immediate
problem is to utilise these two ships
to the maximum capacity and to see
that all the trainees are put in the
ships. In this matter, it is no good to
elaborate and to speak much, but it is
necessary much more to take action
for the simple reason that I do not
want that any impression should go
abroad that the Government of India
are to any extent whatsoever hostile
to those seamen, whethrer they are

national or not, who have been tradi- -

tionally manning the ships. The
second reason is that our own mercan-
tile marine is comparatively small and
the .opportunities for our seamen are
-not confined only to our own mercan-
tile marine but we want them to be
employed in foreign ships also. So
we cannot take a very narrow nationa-

listic attitude in this matter. If we

take too narrow a nationalistic atti-
tude, then it may work hardships, it
may result in a disadvantage to the
country rather than an advantage.
Therefore we want to.proceed cautious-
ly as well as in the most liberal spirit
in such a matter. If we can train
760 seamen per year and put every cne
of them into the ships for' the next
few years, there will be no difficulty
in expanding our training for more

men. Our immediate necessity is to -

see that these men are taken in, in a
spirit of goodwill gnd friendship by
those who are now manning the ships.
It is no use trying to put half a dozen
Indian. seamen, in a spirit of hostility,
with one hundred or two hundred who
are already working in a ship. We
should not blame also the ship-owners
and the captains who are a little

afraid of bringing in new elements

into their crew. We have to break
down their resistance and we have to
teach our crew to be friendly with the

And we . have to.

existing seamen.
péa that all these obstructions are re-

.
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My friend Mr. Guha spoke of the
difficulties which the  trainees were
faced with in a recent recruitment at
Calcutta. To some extent he was
correct, but it was not so bad as he
suggested. Out of eighty trainees who
came out on 5th May. 1951, fiftytwo
were put into service . That is, all the
trainees who were fit for dock service
were put into service and out of the
engine room crew twelve persons were
given ernployment. We are contact-
ing the ship-owners and their associa-
tions to see that as many trainees as
come out of our training ships are put
in service.

. Shri A. C. Guha: May I enquire if
it was not true that certain trainees
who have been trained in the ship
Andrews at Calcutta stood before the
medical board and the medical board |
could not recruit them, only about two
weeks ago?

Shri Santhanam: Tt is.not a ques-
tion of medical board at all. They had
to stand in musters. The usual
arrangement is that all the seamen
have to stand in musters and the ship’s
captain comes along and chooses the
people. We cannot, we have no power
to compel any captain of any ship to
choose any particular person. In fact,
we only see that he is persuaded and.
induced to select our ,people becausey
of their better appearance, etc. In
this connection the House may be
amused to hear that one of the objec-
tions of the old seamen was that our
trainees were looking much smarter
than they, and they objected to their
smarter appearance and smarter outfit!
This is a_ matter in which old tradi-
tions and practices and customs have
to be overcome, and we are taking all
possible steps. If it becomes neces-
sary—I do not think it may—we will
take up the question of recruitment
and calling musters under our cwn
direct agencies. But that may not beyl
very advantagecus because we do not
want the ship-owners to turn to other
ports for recruitment of seamen. We
must keep fheir goodwill so that they
continue to recruit all their men from
our ports and we may be able to put
olr trainees into service. So we sare
approaching this matter with the
greatest. resolution but also with the
greatest caution.

Mr. Khandubhai Desai suggested
that it is na use passing a Bill unless
we propose to take action. I
assure him.that we are already
action at least so far as one

gonce‘:-:ﬁd.be.&sm rds the other
we shall a take action
once we have a sufficient

of trainees. .1 can assure
him that this will not be & dgad Ieter
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and that it will be put into operation
‘to the maximum possible extent.

I am afraid my hon. friend,, Mr.
Biswanath Das is under some mis-
apprehension. So far as the trainees
to these training ships are concerned,
it is, open to every national. It is
open to all paris of India and we are
-encouraging all parts of India, and
especially the maritime parts to send
recruits and if my hon. friend will
.assist in getting hold of proper recruits
from Orissa for being put in our train-
ing ships, we shall be very happy.
One of the training ships is stationed
near the borders of Orissa, that is,
in Vizagapatam. It is therefore open
to hon. Members belonging to Orissa,
the Government of Orissa and cvery-
body else to suggest us recruits and I
assure him that we shall consider them
with the greatest sympathy. He will
also admit that at least in the earlier
.stages, we must see that we take only
the best material and turn them out,
‘80 that they may create a new tradi-
tion of service and the shipping world
me:«.g'i look to these trainees for their
Tneeds.

Shri Biswanath Das: May 1  know
what the Government have done to
publicize the dates of recruitment?
We want always the recruitment of
the best; there is no question about it.

Shri Santhanam: I do not know
‘what and how he wants us to publi-
cize. I think that all the people who
are interested in sending seamen know
of the existence of these ships. If the
hon. Member is not aware, then I am
afraid, he has not cared to read our
report which was supplied to him-
along with the Budget papers. I hope
I will not be transgressing the limits
it T suggest that it is also the duty of
the Members here to popularize this,
each in his own State, and write to us,
if necessary, for providing facilities*
for the recruits.

Shri Biswanath Das: How could we
know the dates of recruitment? Local
publicity i.s required and I want to
know the ‘extent of publicity given.

Shri Santhanam: I am willing to
gend copies of our speeches to all the
State Governments to.-take the neces-
sary action. As there is practically
unanimity about the Bill, I do not want
f'to take more time of the House. I
move.

th Deputy-Speaker: The question

¢ “That the Bill further to amend

e mtndlmuemhntsmm Act,
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1923, be taken into consideration.”
The motion was adopted. -

Clauses 1 and 2 were added to
the Bill

The Title and the Enacting Formula
were added to the Bill

Shri Santhanam: T heg ta move:
“That the Bill be passed.”

Mr. Deputy-Speaker: Motion Moved:
“That the Bill be passed.”

Shri Khandubhai Desai: I am glad
that this Bill will be passed in a few
minutes and there is complete unani-
mity over this. There is one point to
which I want to draw the attention
of the hon. Minister. It has been
admitted and we all know that the
percentage of our nathnals in the
ships is very low and it has tc be
increased and the process of recruit-
ment and training to be given to our
pationals should be accelerated. I
think that it would@d not be possible
unless the Government take steps to
encourageh our thes_nlthy yqunganxgeqwi ::
et into the seafaring service
%hat end in view, I would strongly
urge upon the Government to devise
ways and means so as to attract our
youngmen to the service.

Shri Santhanam: I entirely agree
with my hon. friend. We are

subsidisi these people. In fact, we
are trainnigg them at our own expense.
They are brought to- the ship; their
lodging and board is there and 1
think they get a little pocket money;
we are aiso giving them all the other
assistance necessary till they are put
in the ship. We will also consider in
due course what we can do to give
them more amenities;. we offer sea-
men’s homes in the various ports and
we shall take every possible m
give them both direct .and
inducements to enter this career and
make a success therein.

Mr. Deputy-Speaker: The question
is: .
“That the Bill be passed.”
The motion was adopted.

RAJGHAT'SAMADHI BILL
The Minister of Works, Production
and Supply (Shri Gedgil): I beg to
move: ' N -
' “That the Bill to nz

g oo S S
&



10242 Rajghat Samadht Bill -

[Shri Gadgil}

The object of this Bill is to ensure
the proper maintenance, preservation
and administration of the Rajghat
Samadhi'which has been built in
memory of Mahatma Gandhi. The
means proposed to ensure this end is
the establisiment with certain powers
of a Committee consisting of seven
members of whom four will be non-
officialz and the Chairman of the Com-
mittee will be nominated by the
Central Government. This Committee
will look after the management of the
Samadhi and will do all such and
reasonable and necessary things to
ensure that the Rajghat Samadhi is
properly maintained, controlled and
administered. Among other things, it
shall make proper arrangements for
the watch ahd ward of the Samadhi.
It shall organise and regulate periodical
functions at the same. Some of the
functions referred to by me just now
include Sarvodhya Day, weekly Friday
Prayers, Gandhi Jayanti and it shall
alsp he empowered to control access
to the Samadhi. The Samadhi has
been up till now being maintained by
a Committee which has been appointed
by the Government of India but it
was advised that it will be better if
the Committee is appointed in pursu-
ance nf a legislative enactment. Hence
this Bill has been intrnduced.. I think
there should be no disagreement over
the Rill. There are certain amend-
ments out down and certain amend-
‘ments are also likelv to come up. I
am prepared to.consider them on theu‘
merits.

~

Mr. Deputy-Speaker: Motion moved.’

“That the Bill to provide for the
administration and control of the
Rajghat Samadhi in Delhi, be
taken into consideration.”
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(English translation of the above
- speech)

Shri Bhatt (Bombay): The Bill that
has come up before us is an adminis-
trative one and” has been brought
forward by the hon. Minister in a very
brief form. Whenever we go to
Rajghat we find that its appearance
has all changed and -that it is going
to be a thing of bezauty. It was but
proper that the management of such
a sacred place of pilgrimage should be
entrusted to a permanent committee
and hznce this Bill is quite timely. I
know the present position and can
realize what  the future prospects are
going to be. The place has turned into
a beautiful oasis. I should, however,
invite the hon. Minister’s attention to
one or two things. In the first
_instance, one is required to take off
one’s shoes at some distance from the
Samadhi.” Now it is possible for a
person to stand there barefooted for
a few minutes or sit down for a while
and do a little meditation morning and

evening but if you visit it at nin€ or .

ten o’clock in the day or at four o’clock
in the afternoon you cannot stand
barefooted for that interferes with
your meditation. The floor is cement-
ed. I would request the hon. Minister
to consider i? it cannot be covered with
- cloth or matting. Secondly, I wish to
ssay that although the lawns are
exquisitely laid they- should be pro-

’
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viled with shade in the form of
+-abrellas or canopies so that those.
who visit the place at noon migat also
be benefted. I know ihat thousands
of people come from far and wide to
pdy a visit to this place of pilgrimage.
I d> not wish to suggest that the
Rajghat Samadhi should be given some
other name, that it should be changed
into Bapu Samadhi or Gandhi Samadhi.
Tise place has come to acgquire an
importance. Visitors to Delhi go to
Raighat, have a look at the Samadhi
wing it is Bapu’s Samadhi. If,
sayer. a history of the place in a
proper form were kept on the spot it
would help people to know the place
better. : .

it is also difcult for the Chaukidars
40 keep sitting or standing in the sun
all day. It is expected that the com-
mittee now going to bz formed would
see to all that and also provide stands
for cycles, cars, tongas etc. for fair and
non-fair days. We hope the Committee
would add to the importance and glory
of the Samadhi which has now become
a sacred place of pilgrimage.

Shiri Kamath (Madhya Pradesh): We
welcome the Bill that has been brought
before .the House and moved a little
while ago by the hon. Minisier of
Works, Production and  Supply. This
Bill was, in my humble judgment, long
overdue. But, it is gratifving to uote
that even in this penultimate session
of Parliament, before this Parliament
winds up itself, -somz definite action
has been taken in respect of Mahatma
Gandhi’s Samadhi in Delhi.

h

Tine was when, a year or 18 months
agy, people, not merely myself and my
hon. colleagues in this House, but :any
outside the House also wondered why
Government, dedicated as they are to
the ideals and principles of Mahatma
Gandhi were indifferent or rather
appeared to be indifferent to the pro-
per maintenance of Maha*ma Gandhi’s
Samadhi in Delhi itself. The Samadhi
is situated in the very city where the
Ministers carry on the administration
and it was heart-breaking to see that
right . under their very mnose, this

. National Memorial should appear to ke

nezlected. However. the - Minister
seems to have awakened or been goad-
ed. into this action, and it is, as the
saying goes, better late than never.

There are certain aspzcts of the Bill,
however, on which I would like to lay
a little stress. Firstly. as regards the
Committee that is proposed to be con-
stituted for the . administration and
control of the Samadhi., according to
clause 4 of the Bill, that Committee
shall consist of the president of the
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municipal committee and six nominees
-of the Government, three officials and
three non-officials. It pains me to see
that even in the year of grace 1951,
‘three years—even more than that, may-
be three and a half years—after India
was divided and became independent,
even now the Minister—I do not blame
him individually, maybe Government
as a whole—has a sneaking love for
nomination, and they still do not seem
to pay adequate importance to the
method cf clecitou, especially consider-
ing that Parliament of the Sovereign
Democratic Republic with the repre-
sentatives of the entire nation is sitting”
here, and they c¢:we and meet them
every day, each in his own way.- Once
the Minislers leave the premises of
Parliament they seem to forget that
there is a Parliament sitting. Some-
times they even seem to regard the
.existence of Parliament as not a happy
thing so far as they are concerned.
.Some- of them would like to do withqut
'lffi’arliament and carry on as they deem
t.

Mr. Deputy-Speaker: Is this the
-occasion for a general discussion of
the efficiency of Parliament?

Shri Kamath: But, Sir, they at times
'-seezlm to ignore Parliament as a whole
and......

Mr. Deputy-Speaker: If the hon.
Member wants election in place of
-nomination, he can move an amend-
ment to......

Shri Kamath: I have tabled <an
amendment and ¥ will move it at the
-proper time. I want to . enlarge the
membership of this Committee not
merely in quantity but in quality also,
by including in the Committee persons
‘who will be elected by the people

assembled in Parliament. Aftér all -

Government is a passing show. Gov-
+ernments and Ministers come and go.
‘Today’s Ministers will not be seen
‘tomorrow, yesterday’s Ministers are not
'seen today. Government is a changing
‘phenomenon. But if you include this
-salutary, principle here, that Parliament
'shall elect certain persons to serve on
this Committee, it will help to inspire
-confidence in the people outside whom
we sometimes are apt to forget, that
so far as the administration of this
NSamadhi—is concerned, for which not
‘merely the Ministers but the entire
mation has got profound reverence and
%ayn homage to the Father of the

ation, they will feel ntlsﬂed that their
mreaentn ves: - there. The

moonstralnedtqm cannot
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the Government as they have in Parlia-
ment dand therefore it is incumbent
upon us to see that this Parliament
elect at least two or three members to
serve on this Committee so that the
Father of the Nation’s Samadhi may
be aéielquately served by the nation as
a whole

Then - there is another point where
Parliament has again been ignored and
that is in clause 7 of the Bill. It is
said in sub-clause (2) of clause 7: ;

“All bye-laws made under this
section shall be  subject to the
condition of previous publication
and shall 1ot have effect until they
are approved by the Central Gov-
ernment.”

"The other day in connection with
the Electoral Bill I had the pleasure of
moving that the rules made by the
appropriate authority should be laid
before Parliament and approved ' by
Parliament. The Minister then agreed
in principle but said owing to practical
difficulties because election was an
urgent affair, it might be difficult for
Government to obtain the approval of
Parliament before they could be put
into effect. That was a cogent argu-
ment, and a reasonable one and there-
fore ‘that amendment was not pressed.
Here it is my view—and I have no
doubt that the House will agree with
me—that there is no such urgency as
was the case with the Electoral Bill
The Committee has been empowered
to make bye-laws for various purposes
namely:

(a) the manner in which meet-
ings of the Committee shall be
convened, the quorum for . the
transaction of any business thereat
and the procedure at such meet-
ings;

(b).the appointment of such
persons as may be necessary to
assist the Committee in the effi-
cient performance of its duties and
the terms and conditions of ser-
vice of such employees;

(c) the duties and powers of the
employees of the Committee;

(d) the submission of accounts,
returns and reports to the the Com-
mittee by any of its employees. =

On these matters I would submft

_that Parliament must have its say.

Shri Khandubhai Desal (Bombay):

Shri Kamath: hon. friend aalk
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earnestness as a- Member of Parlia-
ment who is discharging his duties very
efficiently and satisfactorily in this

House, why is it that a labour leader -

like my friend Mr. Khandubhai Desai

Shri Khandubhai Desai: Procedure
regarding the meeting of Parliamant.

Shri Kamath: There are functions
mentioned here, and not merely pro-
cedure.

Mr. Deputy-Speaker: Mostly adminis-
trative. ' - '

Shri Kamath: There is no harm. and
certainly there is gain if the bye-laws
and .the rules made by Government
under clause 6 come -to Parliament for
approval.

Mr. Deputy-Speaker: Are they such
intricate matters?

Shri Kamath: Do you mean to say
that Parliament deals only with intri-
cate matters? If that is your view,
you are entitled to have your own
views but you will, I hope, give me
the liberty -of holding my own wiews
in the matter and therefore I would
suggést that so far as this partizular

matter is concerned, I feel that the

Samadhi is something in which the
Nation is interested and Parliament is
vitally interested, and therefore I wouid
suggest that not merely the rules made
by Government but also the bye-laws
made by the Committee appointed by
Government—I suppose the Committee
is going to have six officers of Govern-
ment—should come before Parliament
for information of the House, and if
Parliament thinks that they should be
revised or modified in any manner,
Parliament should be empowered to do
so before they take any effect. This
is a very straigcht and simple sugges-
tion of mine. Unless the hon. Minister
stands on either false sense of prestige
or takes the view that it is a simple
matter and so, need not come before
the House, there is no harm and there
is no reason why he should not- accept
my suggestion that the rules and the
bye-laws should come before Parlia-

- ment for approval. I do not question

the wisdom of the Minister in this
regard. He is a man of the world and
has experience in many activities, and

I am sure he will make very salutary

rules in this regard. But he will lose
nothing at all if they are brought before
Parliament. If Parliamant thinks neces-
sary it can revise them, modify them
or leave them as they are. In hoth fthe
amendments I am only seeking to
enhance, maintdin and promote the
authority of Parliament and it is vital
that every measure should come before
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tne House. It is very necessary in the
formative stage of our democratic life
that Parliament should have a say
wherever it is necessary or desirable.
Otherwise, with the efflux or passage
of time Parliament may not, I fear,
attain that importance and that effec-
tiveness swhich a democratic ‘“set-up
requires and the authority, the power
and the voice of Parliament may be
weakened in public affairs. I want to
avoid any such development taking
place and therefore I have been insists
ing in simple as well as complex
matters, in straight as well as in
rrooked matters—in whatever  way
they may be described—that in the
formative years Parliament must have
the last word and Government which
is supposed to be responsible-to Parlia-
ment should really be so.

I hope that this matter will be borne
in mind by the Minister and his Deputy
—who is ably assisting him just now-—
and they will see that the Bill is modi-
fied in this regard before it is passed.

Several Hon. Members rose—

Mr. Deputy-Speaker: I think we shail
proceed to the clause by clause stage
when hon. Members will have an
opportunity to speak.

Shri J. R. Kapoor (Uttar Pradesh):
Sir, I have to submit something with
regard to the scope of the Bill, which
may not be relevant when the clauses
are taken up. I shall take just five -
minutes. ’

This Bill has not come before.us a
dav too soon, for it is now three and a
half years ago Mahatmaji was
assassinated. But, I admit Govern-
ment has not been sitting idle: they
have been . trying to give a proper
shape to the Samadhi during all this
period.

On this occasion our thoughts go
back to the 30th January 1948 when to
our great shame our own countryman
assassinated the Father of the Nation.
At this juncture when the country is
passing through a crisis we feel the
absence of the Father of the Nation.-
Had he been alive he would have
guided us through the crisis and shown
us in what manner the future cof the
country could be made bright and
brighter still. .

While we support this Bill we would
have verv much liked that the scove
of the ,Rill had heen extended and
some definite steps had been taken bv
Government not only to preserve and
to make vproper arrangement for the
maintenance of the sacred Samadhi. but -
steps should have been taken fo erect
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[Shri J. R. Kapoor]
a suitable memorial at the place where

.Gandhiji was assassinated. I feel un-

happy .and i nave no doubt in my mind
that almost every Member here is feel-
ing uahappy and the country as a
whole is unhappy that nothing has Leen
done so far to erect a suitable .nemo-
riat at the place where the Father of
the Nation was assassinated with the
great name of Ram on his lips. Sovon
after the unfortunate incident there
were reports that the great house ‘of
the Birlas with its traditions of charity
and munificence would be prepared to
hand over the Birla House to the
nation, to be preserved as a sacred and
suitable memorial to the Father of the
Nation. But I do not know what
happened later on and we did not_ hear
furiher on the subject. I know if_for
a fact that some correspondence also
passed on the subject between the
Birlas and some members of the
Cabinet and there was some talk of
the place being given over by the Birlas
or being acguired by Government. I
do not know the details of that corres-
pondence nor do I know in detail as 0
what the Cabinet thought on this ques-
tion. but if the views and wishes of
the couniry were to be taken into con-
sideration 1 think Government can
easily come to the conclusion that the
whole country wants that that place
should be carefully preserved as a
sacred place where everyone from any
nook or corier of Tmdia can go to pay
homage to the Father of the Nation.
I am inclined to believe that if only a
word were t0 be passed on to the Birlas
that this is the will and desire of the
nation they will certainly be prepared
to hand over those lands and buildings
to the nation: I have no doubt in my
mind; charitably inclined as the great
house of Birlas has been, that it would
come readily forward to meet the
wishes of the nation. And if only in
Parliament today we somehow express
this will and desire of ours, if some
hon. Members onlv by one sentence
suppart the suggestion of mine so that
wnmistakably it could he made known
ta the Rirlas that this is what we want,
T have no doubt in my mind that those

‘lands and buildings would readily be

handed over to the nation. But even
supvosing they have anv disinclination
tn da  so, we should be prepared o

-erantire those buildings. 1 see no reason

why buildings and lands necessary for
a great purn~se should not be acauired
bv CGovernment. It mav be said that
guch acquisition might causa  incon-
venience to the occuvants there. Surelv
it will but every acouisition whether
it be of a hamlet or of a big house

-will put the owner and occupant’

thereof to inconveriience.
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Mr. Depuiy-Speaker: This is the
Rajghat Samadhi Bill and therefore
only a few words might have been said,
but the hon. Member is going on
elaborating -on the other point. Many
other things could have been done
within this time. I hope the hon.
Member will now conclude.

‘Shri J. R. Kapeor: Many other
things could have been done.but I am
stressing only one particular thing
which is of greater importance inan
any other thing. I do not think the
scope and purpose of this Bill ecan
really be fulfilled unless and until we
extend the scope to include the lands
and buildings where Mahatma Gandhi
was assassinated and where he lived
last. This is a matter of considerable
importance. I am making this obser-
vation in no light-hearted manner. 1
think this is a very suitable. oppor-
tunity when a subject over which the
entire nation has very strong and
definite feelings should be discussed .in
this House and Members should express
themselves on it. I would make a

. very earnest and respectful appeal to

the hon. Minister in charge of the Bill
and more so to the hon. Prime Minister
to seriously consider this subiect and
adopt ways and means to respect the
views and wishes of the nation.

I was submitting that it may be suid
that if those premises are acguired it
will mean inconvenience to the occu-
pants and the owners thereof. Surely
it will be so. But as I said such in-
conveniences are inevitable and the
inconvenience of one individual or a
few individuals should not be . con-
sidered when the views and wishes of
the entire nation are to be respected.
I would not dilate on this point, be-
cause I think I have not to convince
anvbody here that the suggestion that
I am making is worthy of acceptance.
Since. none nged be convineed, vecause
everybody is already convinced not
only here. but also outside the House,
I can only hope and ftrust that this
surgestion of mine will be accepted.
It is too late now to bring this into
the four corners of this Bill. But
sooner rather than later I hone Gov-
ernment will give careful consideration
to this suggestion and take immediat~
steps to respect the wishes nf the
country in this respect.

Shri Gadgil: Whatever suggestions
have been made bv Shri Gokulbhai
Bhatt will he taken info c-oneideration
bv the Committee that will come into
evistence as a result of the enactment
of this BIll.

Now. two points have been raisad by
my hon. friend Mr. Kamath. One was
that there must be a Member of Parlia-
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ment on the Committee and he should
The wprovi-
sion as it is does not prevent Govern-
ment from nominating one of the
members from the Members of Parlia-
ment. I can assure Mr. Kamath that
his suggestion will be kept in view and
one of the members among the three
would normally te a
Member of Parliament.

His second suggestion was that the '

rules that will be framed under clause
7 should be placed before Parliament,
and he brought the whole apparatus of
reasoning about delegated power and
the new tyranny, etc.,, which I think is
hardiy relevant, if not ridiculous. The
supremacy of Parliament is well-
established by the very fact that I have
come before this - hon. House for the

Bill to be enacted. Perlkass it moy b’

of some use if I tell my hon. friend
that in the modern world Parliaments
usually concern themselves with laying
down general principles and embody-
ing them in suitable Acts. The rest of
it is always Hone by the executive,
because otherwise the work before
Parliament would be so much that
even if it sits for 24 hours of the day
and all the 385 days of the year,
Parliament would not be able to cope
with the work. Hence there is nothing
in which I have offended the letter of
the spirit of the Constitution by merely
asking for power to make rules with
respect to the conduct of meetings,
with respect to the appointment of
chaprassis and chowkidars there. I
think Mr. Kamath has done too much
about it.

. Mr. Deputy-Speaker: The question
is:

“That the Bill to vprovide for
the administration and control of
the ‘Rajghat Samadhi in Delhi, be
taken into consideration.” .

The motion was adopted.
Clause 2. ——(Definitions)

Shri S. N. Das

(Bihar): I beg to
move: -

In part (a) of clause 2, and where-
ever it occurs in the Bill, for “Com-
mittee” substitute “Samiti”.

1 p M.

_ Mr. Deputy-Speaker: The question
is:

™ In part (a) of clause 2, and wherever

it occurs in the Bill, for “Committee”
substitute “Samiti”.

The -motion was negatived.
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Shri 5. N.
amendma.it.

Das: I have

another
I beg to move:

In part (a) of clause 2, and wherever
they occur in the Bill, for “Rajghat
Samadhi” substitute “Mahatma Gandhi
Samadhi”.

" Hon. Members: We have not got a
copy of the amendment.

Mr. Depuiy-Spéaker: With respect
to amendments notice of which has
not been given earlier but notice was

given only today, I would allow them

to be moved and waive notice only in
case Government is willing to accept
those amendments. With respect to
the other amendment I thought the
hon. Minister said ‘that he was
accepting it. Otherwise hon. Members
may take-it that without adequate
notice it wiill not be right for me to
impose -these amendments on the
House. 5

Shri Kamata: There was no notice
that this Bill would be taken up today
and the hon. Minister, if I remember
started
on this Bill told the House that even
if the amendments come at the
eleventh hour, or even the zero hour,
he would be prepared  to consider
them. Therefore Members must be
allowed to move their amendments.
The Minister may reject them ulti-
mately, but that does not matter.
We ‘are not worried about it.

Mr. Deputy-Speaker: All right. - But
I have already seen a list of amend-
ments tabled by Shri Gokulbhai Bhatt
and some others. Then, notice of con-
sideration was given a long time ago
and several times it has been appear-
ing on the Order Paper together with
those amendments. Therefore hon.
Members must be ready. In regard to
the other amendments, if the hon.
Minister is willing to accept any of
objection to waive
notice. N

Shri Gadgil: What I said was not
that I was willing o accept them but
that I was willing to consider them,
because the point was made that the
Bill came up Dbefore the House
suddenly.

Mr. Deputiv-Speaker: Now the matter
has been settled. Let me dispose of
clause 2. i

The question is:

“That clause 2 stand part of the
Bill”,

The mation was adopted.

Clause 2 was added to the Bill.

Clause 3 was ‘added to the Bill
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Clause 4. —(Composition of the
Committee)

ot wez ;A TEeT FuIe. A
@ g e gEa W@ W g1 AT
Faite 59 THIC ]

For sub-clause ¢2) of clause 4,
substitute:
“(2) The Central Government

may appoint any person referred
to in sub-section (1) to be the
Chairman _of the Committee.”

T2 UF & | SregEa st s fawar
%‘ar&rwa,aﬁﬁ\t‘r’&ﬂmzﬁrgg
(Shri Bhatt: I am not moving the

first amendment but the second one.
My amendment is as follows:

For sub-clause (2) of clause 4,
substitute:
“(2) The Central Government

may appoint any person referred
to in sub-section (1) to be the
Chairman of the Committee.”

And I am also moving

This is one. ]
stands in the

the second one that
name of Shri Sidhva.]

Mr. Deputy-Speaker: How?
Y WEZ ¢ AT B EAGT F

{Shri Bhatt: With your permission.}
Mr. Deputy-Speaker The  hon.

Member is not here in his seat. It is
not such an important matter.

St wez: AF § 1 @ AT
FaT qER TEL T, FAS I
® ur FT @E |

[Shri Bhatt: That is right. So-I

moving my second amendment only]
Mr. Deputy-Speaker: Amendment
moved:

For sub-clause (2) of 'clause 4.
gubstitute: -
“(2) The Central Government

may appoint any person
fn l;:tlt’xob-&ection (1) to be the
mmittee."”

Chairman of the Co
&M With resmto f.hh. as

’{t e
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Mr. Deputy-Speaker. Is he accept-
I thought it was conditional

The Prime Minister and Minister of
External Affairs (Shri Jawahariat
Nehru): I speak subject to correction.
The main point seems to be that on.
account of this amendment no out-
sider will be appointed as Chairman.
That is the main point. Is it not?

Mr. Deputy-Speaker: ‘Any other
person’ is omitted. !

An Hon. Member: Could we
take this up tomorrow?

Rajghat Samadhi Bill

not

Shri Kamath: It is rather an intri-
cate matter!

Mr. Deputy-Speaker: C.ould we not
hold it over till tomorrow?

Shri Jawaharlal Nehru: As you like,
Sir. This is a simple point and there
is no great difference. Here it is said
that seven members are to be appoint-
ed but Government may appoint as
Chairman one from the seven or it
may be an outsider. The outsider
will then become a member. My hon.
friend’s amendment limits that choice
to seven members. Personally, I
think it is not 'a big point but it is y
better to leave it open. It may be
that the person who has not been
nominated, a very suitable person
from outside, is a desirable Chairman. _
Normally, he will not be taken. So it
is better to leave that choice to Gov-
ernment.

.Shri Gadgil: In view of what the
hon. Prime Minister has stated, I
would reconsider my own statement
and plead for the clause as it is.

Mr. Deputy-Speaker: Is the hon.
Member desirous of pursuing this
matter? v

W ower: MR W d awg
FET & FIfF IT R E F avlw QY
< 8, gretfs fagra & AR 7
Toq & | § 6 B I AT E
(Shri Bhatt: I do not insist as this

is causing mconvemence Jto him,
although this is wrong om°

I beg to withdraw it.] re

The amendment was, by leave, with-
drawn,

Mr. Deputy-Speakér: Cannot this

.:tandmtmmw

_Siri Gadsit I have 10 ' abfiction

i
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MOTIONS ' RB. DELIMITATION OF
* CONSTITUENCIES ‘ORDERS, 1951

£ Mi' Deputy-Spcaker. Before the
House adjourns certain matters of im-
&ortance have ‘to be placed before the
ouse. This is with referente to the
list of Members who were absent and
id not move the motions at 9-30 a.m,
oday in regard to Delimitation of
Constityencies Orders. I shall read
out the names. ! ’

; ) P.lm'r C STATES ORDER
" by V. Gangadhara Siva
(Madras) I beg to move: :

- (For text of motions gee Appenchx
XXXIII, annexure No. 2).

Shri Channish (Mysare): 1 beg . ta
‘move:

(For text of motions see Appendzx
XXXIII, annexure No. 2).

RAJASTHAN ORDER

$hri M. L. Varma (Rajasthan): I beg
tp move:
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(For text of motions see Appendix
XXXIII, annexure No. 2).. ppe

Shri Asawa (Rajasthan): I beg to
move!:

(For text of motiona see Appendix
I11, annexure Nq. 2).

Shrl R. C. Upadhny Rajasthan):
I beg to move: (Raj )

(For text of motions see Appendix
X.XXIII annexyre No. 2).

BimAr ORDER

- Shri Kshudiram - Mahata (Bihar): 1
beg to movae:

(For text of motions see Appendix
XXXIII, annexure No. 2).

‘Mr. Deputy-Speaker: So. the hon. -
Members Shri R. K. Chaudhuri, Shri
Haque and Shri Subbiah are absent.

The House then adjourned till Half.
Past Eight of the Clock on Wednesday,
the 6th June ]951.






